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MR. CHAIRMAN : Now the next item is consideration and passing of Finance Bill, 2002. Shri Adhir
Chowdhary is to continue his speech. He will speak only for six minutes.

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): I am to pick up the thread which was left by me in the
last Friday's sitting.

What I am re-emphasising is the need for re-invigorating the agriculture sector by infusing massive capital along with
modern technology, specially, biotechnology without affecting adversely the genetic and bio-diversity of our country since
India has long been bestowed upon with the panoply of natural endowments. We know that we are in demand recession which
could be recuperated by revamping the agriculture sector. At present, the consumption is sliding from. 5.3 per cent to 2.2 per
cent. The Government is seeking for imposing myriad tax measures to get rid of the economic morass. However, Government

is playing reticent on recovering the NPA which now stands to the tune of more than Rs.90,000 crore.

As far as goods and services are concerned, the Government has sought to impose more taxes on domestic economy along with
goods and services unmindful of that this kind of measure will only push up the cost of goods and services which will

ultimately aggravate sufferings of the common people of our country.

May I ask the hon. Finance Minister whether he has formulated any strategy to restrain those tax evaders of our country? What

measure he has taken up to recover the NPA? It is now hopping over Rs.90,000 crore inclusive of interest.

I would like to refer to a few observations from the C&AG's Report. It has been stated that out of 314.06 lakh

assessments for disposal, 125.48 lakh assessments, that is, 40 per cent, remained pending at the end of the year. Total assessees

as on 315 March, 2001 were 232.13 lakh which included 230.02 lakh income tax and corporate tax assessees. Out of 40.84
lakh PAN applications for allotment, 17.84 lakh applications were pending at the end of this year. Sir, Rs.56,431.25 crore on

account of income tax and corporate tax remained uncollected as on 315t March, 2001. Therefore, the situation is such that we
are virtually in the economic morass and the economic morass has already engulfed the entire country where our expenditure is

going by leaps and bounds. In this year's Budget, more than 16.1 per cent expenditure of G.D.P. has been recorded in R.E..
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Furthermore, the borrowing of this Government is also increasing alarmingly. Now it stands around Rs.89,000 crore to
Rs.90,000 crore. That is why, we are really concerned over this economic situation in India. Economic miasma has engulfed

the entire country.

[ [rsgl6]would like to know how much economic loss the country has incurred due to the communal conflagration in Gujarat.
We are all concerned over this issue because without political peace economic prosperity cannot take place. Therefore peace

must prevail in Gujarat because Gujarat is a prosperous State in India.

Before | perorate my speech, what is white I must tell it white. Under the stewardship of the hon. Minister of Finance, we have
already had a good balance of payments position. Furthermore, as far as the services sector is concerned, we have notched up
1.2 per cent of the world trade share. However, the list of negatives galore. Therefore, I would tell the hon. Minister of Finance

that the art of economics is the art of thinking. A profligate boy cannot bring about economic well being for the family.

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): Sir, this is a very important discussion. The presentation of the Finance Bill,
2002 has left many questions unsolved. The Budget cannot be treated only as an instrument of accounting exercise. These

Budgets are also most important instruments to usher in new initiatives for the overall development of the nation.

Taking into consideration the various proposals, we are opposing many things. At the end of the day, we feel, we are miserably
failing in our efforts in achieving the targets. For example, let us take the National Electricity Policy. We have thought of
achieving in the Ninth Plan 40,000 MW but we ended up with roughly 18,000 MW. We wanted to achieve 'electricity to
everybody' in this country by 2012. For that, we need roughly one lakh megawatts. Is it possible to achieve one lakh megawatts
by 2012 when we are unable to add on an annual basis even 4,000 to 5,000 megawatts? How can we achieve that? Most of the
time, we are unable to safeguard the interests of the poorer sections in this country. People do not believe us as Members of
Parliament. When we go to them, they remind us of the assurances that we have given them. When it comes to the reality, we
are miserably failing. You would be surprised to note that the per capita consumption of power in India is only 345 units while

in developed countries like Sweden it is 17,000 units per head[rsgl7] .

In the USA, it is 11,000 units per head. At this rate, can we reach even half way nearer to them in our developmental activity?

If we say we can, we may be convincing the outsiders but will only be deceiving ourselves?

We also equate our farmers with those in other countries because we always say that WTO is there and because of the WTO,
we have to agree to some global activity. We say so because we have to remove the quantitative restrictions and we have to
import seeds from other countries. But in our country, what is the percentage of population that is depending on agriculture and
what is the population that is depending on agriculture in other countries? We are trying to fall in line with them. Roughly
about 70 per cent of the population of this poor country is depending on agriculture for their livelihood, whereas it is only
seven per cent in developed countries. So, how can this 70 per cent compete with seven per cent? Is it possible? When it is not
possible, we have to protect our seventy per cent population for their livelihood. What is the action we have taken for this
miserable class of farmers? So, this is a very odd situation. Also, when we give loans to them through NABARD and other

banks, the Government has fixed a target of 18 per cent of the net surplus credit, but on an average, it is only 15 per cent of the
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net surplus credit for 70 per cent of the population. When the farmers are contributing roughly 38 to 39 per cent to the GDP,
are they not entitled to that percentage in the net surplus credits? When they are contributing to the GDP equally, we should
allow them equally in that proportion. So, please think over it. Otherwise our country will remain like this for ever because we
are not trying to pull them out of their poverty. They are only slogging in the villages. Why today so many farmers are
committing suicide is because they are unable to repay their loans. We always say we are giving subsidies to the farmers, but
the subsidies are being eaten away by the middlemen - the fertiliser manufacturer, the FCI marketing man, the millers and so

many people in between.

14.29 hrs. (Dr. Raghuvansh Prasad Singh in the Chair)

We are giving funds to the fertiliser manufacturers, but do we have any control on them to see how they are misusing those
funds? Thousands and thousands of crores of rupees we are giving to them. Instead of doing that, if you give that money to the
farmers by way of interest-free loans, by way of crop insurance, at least to some extent they will get an opportunity of
lessening the burden of their debt. They are in a very precarious condition. Give them interest-free loans or loans at nominal

interest by using that money.

For a very long time, there has been a promise that a Special Crop Insurance Corporation will be set up to look after the crop

insurance[ L18] .

That also has not come to reality. Is it not affecting a majority of the population? When we do something where a majority of
the population is hit, it is our bounden duty and the duty of the Government to look after the interests of the majority of the

population in the area where they are suffering. This crop insurance is one such thing. We are unable to solve their problem.

The farmer has no right to select his seeds. The farmer has no right to get loans for productivity at a nominal or lower or a
concessional rate of interest. The farmers have to go to the middlemen and still they have to survive. This country cannot be
equated with countries where there is development, where only less than 10 per cent of the population is dependent on
agriculture. In our country 70 per cent of the population is dependent on agriculture. So, asking this 70 per cent to compete
with that 10 per cent is something which is not practicable. There was a press report recently. I will give you a copy of this

press clipping. The three-men Commission headed by Justice P.A. Chowdhary in Andhra Pradesh said :

“The FCI's failure in marketing is one of the major reasons for the debacle of the farmers' produce not being
lifted and also millers have robbed the farmers to the tune of Rs. 1,000 crore.”

This is because of lack of effective marketing. There are some suggestions which have been brought in this Budget. It is a good
and a welcome sign. New marketing zones are being created for marketing the agricultural produce. Instead of five Zones
extra, in addition to the existing five, create more. Where is the question of restriction when so much of population is surviving
on these? In several States of India large quantities of products are grown like in Lucknow and Kanpur of Uttar Pradesh
mangoes are there; in Tripura pineapple is there; Andhra Pradesh is known for mango pulp and vegetables, Maharashtra is

known for mangoes, and Madhya Pradesh is known for potato, onion and garlic.
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This is the scene of the farmer today. Our country is mainly dependent on the farm-produce. When we are not able to give the
farmers a marketing support, the system will be in chaos and it will be in total confusion. Even this morning also several hon.
Members have expressed the point that rice is not being lifted from Thanjavur, Patna and everywhere. It is not only in one

State but in every State it is like that. The whole marketing is in a mess. Unless we clear the mess it will be difficult.

What are we arguing about? Farmers are only begging; going and asking the FCI to purchase. The present machinery of the
FCI is not enough for Marketing support. All the important and vital markets of the country have to be connected. A network
connection is required and wherever there is a shortage, there should be a movement and we cannot say that this is a State
subject and the States only will look after it. After all, all States put together become India. India is States and States are India.
So, there must be some marketing support. If you support the vital markets and interconnect them there will be easy access.
You create the base. You keep the restrictions as and when required and not on a routine basis. This is a matter of concern to all

of us.

There is another thing. The poverty in the villages is increasing. There are some good poverty alleviation programmes like free
rice or at minimal price, rice is being given under the 'food for work' programme. It is well-known in Andhra Pradesh. The

Human Development Commission have published a report recently stating that because of this 'food for work' programme in

Andhra Pradesh, it has been working excellently in regard to poverty alleviation[RB19] .

The total country's poverty is estimated to be around 26.5 per cent whereas this has been brought down to 16 per cent in
Andhra Pradesh because of these programmes, in the recent past. So, these are the things. When there is excess rice, instead of
throwing it into the sea at a later stage, give it to the poor people and they can eat it. Also, we cannot store rice for more than
two years. If it is stored for more than two years, it is not fit for human consumption. But how many tonnes of rice are lying in
godowns for more than two years? Nobody can tell that truth to us. Even that figure is also not available. This Food-for-Work
Programme is one of the things we can do to help the farmers, and unless we take very serious steps for effective marketing of
their products, we cannot help them. We should also encourage small-scale industries. Give them some more incentives. There
are many small-scale industries which have already been closed down and most of them have either become sick or non-
operational due to non-availability of bank loans. If bank loans are available to them, they are available at a very higher rate of
interest than they are available to large industries. Ironically, large-scale industry gets finance from a bank at a lower rate of
interest than the farmer or the small-scale industry gets. What are the effective steps that have been taken by the hon. Finance

Minister?

The food processing industry could be entrusted to small-scale industries. You can encourage processed food by making
uniform laws of VAT so that this processed food is available everywhere competetively. It will be having a soothing effect to
the farmers pushing the demand again so that the consumptions are improved ultimately, helping the farmers because we are
already producing. On the one side, there is no nutritious food available to the school-going children and on the other hand, it
is a very peculiar situation, which is only in our country, that there are surplus food grains. The third thing is that there is no
marketing. How to solve this problem? There must be a mechanism. That is why, I am telling that the Budget is not a

presentation of accounts only; it is a presentation of the total developmental activity that has to be taken into consideration.

About employment, I would say that unemployment is increasing by leaps and bounds in the villages. Ultimately, 70 per cent

of the population is dependent on agriculture. We have to bring it down the dependency on an accelerated mechanism over a
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period of five to ten years. The hon. Finance Minister can also spell out in his reply that over a period of time, how much
optimal percentage of population does the Government want to be dependent on agriculture because we are equating
everything globally. When we are equating everything globally, we should also equate the percentage of dependence on
Agriculture. About power, it is 345 units of per capita consumption at present. When are the states going to increase it to 1,000
units? Many States claim today that they are power surplus, but they do not supply it to houses, they do not supply it to
villages. Half of the population is not covered with electricity while the States declare that they are power surplus States. In the
case of foodgrains also, States are surplus, but there are still starvation deaths. When they are surplus in foodgrains, why are
starvation deaths taking place? There is a missing link in all these things. It is the duty of the Union Government to connect
both the ends so that there will be a policy by which the people of this country, the poorer sections of this country will also

have an honourable life to live. Only then, we can eradicate poverty.

We talk every year about employment. By the time elections come, every party - of course, there is no discrimination
between parties on this side or parties on that side - goes on giving all promises of the sort that they would create one crore,

two crore or three crore jobs|R20] every year.

It is also necessary to introduce another chapter in the Budget that has a White Paper as an annual feature. It should give the
details of the number of youth who have been given jobs every year. Ultimately, it is our bounden duty to see that
unemployment is eradicated and not created. The human resources have to be put to productive use. We just cannot leave them
by merely saying you yourself go and search for a job. How many jobs are we creating on an annual basis? Please look into
that aspect. In other countries, one of the provisions is that they bring out a White Paper giving the details of the number of job

opportunities that have been created. We can also think of doing that.

I compliment the hon. Finance Minister, so far as the foreign reserves are concerned, which have sky-rocketed to US $ 55
billion. It is a good thing because it shows the trust of the people in our country's ability, and they thought that this money
would be used productively. Why is the value of the rupee declining when you have so much of reserves? Please tell us when it

crosses the 50 mark so that we will do some trading. Are we in a comfortable position with such reserves.

You always claim that you have brought down the inflation figure to around one point something. That is also dangerous
because if you bring it further down, there will not be any consumption; inflation is also linked with consumption. Unless you
consume, you cannot produce; if you cannot produce, nothing is saleable; nothing is productive. Therefore, 'no inflation' means

'no money'.

You are a seasoned Finance Minister and have the credit of presenting more number of Budgets than anyone else. Maybe, you
are the number one, I do not know. Shri Kanungo has corrected me saying that you are number two, and I want you to be
number one. I want you to correct the situation. You should take steps to correct the situation, otherwise people will not keep
you in the same position. In spite of the support from everybody else and me, people will not allow you to sit there, if you do

not correct the situation.

When we have US § 55 billion as reserves, why is the value of the rupee going down? The nation requires an answer from you
and you should be able to tell us about that. It is happening because of the slow down in economic activity. We are unable to

use the money that is coming in. It is not being used to create infrastructure, and it is lying in the 'depository'. People have
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confidence in you that you will use this money, but are you putting that money into productive use? You are not able to protect
the value of the rupee; you are not able to improve productivity, and you are not able to improve consumption. The economic
activity has slowed down and our growth rate has stagnated at 5.6 per cent. You say that unless we reach eight per cent growth
rate, there is no solution. However, a recent survey shows that we are slogging around 5.6 per cent to six per cent. This is an
area where a stimulus has to be given to the economy. To give a stimulus to the economy, what measures are you taking? We
are unable to contain the fiscal deficit. If there is no economic activity, at least, we can say that fiscal deficit has contributed to

the slow down in economic activity. On the one side, there is a slow down of economic activity[R21] .

On the other hand, why is the fiscal deficit going up every year? It is because unproductive expenditure in Government is
going up day by day. The Government is unable to control this unproductive expenditure. I would like to request the hon.
Finance Minister to look into this aspect and control the fiscal deficit and peg it at 4.6 per cent as has been promised in this
year's Budget. There has been increase in the fiscal deficit every year. Why should it cross the limit that is set by the

Government? What is the mechanism that the Government has put in place to control this? This aspect needs to be looked into.
SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): This is due to pressures from within.

SHRI M.V.V.S. MURTHI : I do not know that. But this is an area that should be looked into.

MR. CHAIRMAN : Please conclude now.

SHRI M.V.V.S. MURTHI : Sir, I am the only Member speaking from my party and so [ should be allowed a
little more time. But if you want me to conclude, then I would take my seat.

Sir, the poor man and the working class are not happy with this Budget because of two reasons. First is that, the Government,
in this Budget, does not propose any measure for providing job security and second, the Government also does not propose any
measure for providing food security for these segments of the society. The Government should allow the poor man to at least
cook his food. The Government should make arrangements for providing kerosene through the Public Distribution System at a
very competitive rate. Kerosene is not being used by people in the urban areas. It is being used by people living in the villages.
The poor farmers in the villages do not have electricity and so the only way they could cook their food is through kerosene.
Kerosene is used by the people in the villages to cook their food. Even though it would be difficult yet if the Government is
unable to balance its Budget, then the people would be angry. It is not only a question of anger of the people but reforms
should also have to have a human face. We want reforms with a human face and not just for the sake of it. I would also like to
request the hon. Finance Minister to allocate some funds for development of human values in our higher education. This is
being done in some of the countries. So, if the hon. Finance Minister could allocate funds for this purpose, then the intention of

the Government in this regard could be well understood.

Sir, the middle class or the Working Class, as it is known, uses LPG cylinders and they compare the hike in the price of LPG
cylinders with a hike in their salaries. So, if you do not reduce the rate of LPG cylinders, then you have to make a hike in their
salaries. It is better to reduce the price of LPG cylinders than make an increase in the salaries of people. The effect of this

would be that people would be enjoying this decrease in the prices of LPG cylinders.
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Sir, I would not like to argue for increasing in the rates of interest on deposits, but at the same time we should remember that
the only security that the retired people have is the money that they deposit in the banks. We are giving a lower rate of interest
for making our rates globally competitive. But, are we having the same bank rate between deposit and borrowing? We are
allowing a deposit and borrowing rate difference between four to six per cent in the banks, whereas in other financial
institutions if one is giving a maximum rate of six to eight per cent as interest, then they also are collecting six per as banker's
margin and in all is charging a 14 per cent interest. In other countries a difference of four per cent between the deposit rate of

interest and the borrowing rate is allowed. In some cases we even allow ten per cent. This aspect also needs to be looked

into[snb22] .

To make the economy competitive, one needs to bring down the interest rates. But given the present situation,
there should be an upper limit to this. I request the Finance Minister to look into it. There is no job security.
There is no security of work or job. A vast majority of the youth in the country are jobless.

The additional benefits that can accrue to the farmers' through the use of hydel power have to be examined. The total capacity
in the hydel power sector in the country is very high. It is roughly 1,45,000 MW. However, about 42,000 MW is being used
now. If the river waters are used to produce power, the saving that is made would be very useful to a poor country like ours.
Govt. of India should discuss this issue with the States. If river waters are put to a better use, we can generate power on one
side and give power to the poor farmer at a very competitive price. This would lead to a reduction of his cost of production and

also save him from the vagaries of nature.

There are many good points in the Budget. The country's security is looked after. Maybe we are in a debt trap, but we
have lots of reserves. These reserves should be put to proper use so that the majority of the population is given health care and
education. I request the hon. Finance Minister not to mistake me. It is our duty to bring these facts to his notice. The small-
scale industry cannot survive unless facilities for food processing are made available and markets are developed. Granite units

have been given some concessions recently. Artificial fibre too has been given some concessions.

There are certain problems being faced by the units involved in non-conventional energy sector. At the time of import of
equipment, they say the machinery is different from the plant. When you talk about the plant, it includes the whole machinery.
But they say that the accessories are not included, only the main machinery is included. At the end of it, to keep the

manufacturing activity going it is the total machinery which is required. This also has to be taken into consideration.

With these words, I support the Finance Bill presented by Shri Yashwant Sinha. I would request him to kindly look into the

areas that I have pointed out.

sft fiemer gAa (FARISTETS) : Wl #eiqy, &9 @I af 2002-03 & < WRGR & (a0 U¥dral &1 Y91dl 94919 drel f38ad W gai &
® gl

el G% I9ie B GaTel &, aue aaeiRe e aredia[skb23] |

fFgwH & agued @ Al sigd H ed € iR S99 ArN &1 ey S 9 E1 oFR g S <9 &1 auie Sff W sneiRa T8 g A
THD 31 XM URUM e arel &1 €1 ¥8 ara Ul SrE wE B P g9 AR o wwda R A St W Surer 99 @d S F1 oS wa
frar & <fhT § e € 5 a8 98 & aver 21 9% oI weie 1w T8 ¥ SR S BT a9 4,10,309 RIS 9T B &l TN 65-70 BN
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T Hft W) AR ed €1 IR <9 @ dfegawen @ g8 Ff 81 B &7 B g worgd, Ko |@ved w9 $1 S AR <9 H 8 9Iey, a8
HH 3 qOIC B ATGA T gIN 2| THD ATl W Hew@ydl ard ¥F § 6 Hf &= F S oy & w § S Nl &1 B aw fwr B Ad
forer &1 21 3 g % warTeeneli g Aifad €1 9 a1 dsnfie TEl § O € &R 9 GveR & Ui 99 Il B fRuEl B 3 @ BIg g
21 27 el &1 afe O A § weeRe @ o & 91 o9 9 3 oy R 9% T8 o, 99 9% ¥ 9y onfdH § e B1S Aded T8
g1 ey SR P G o & forg ok S WiemfEd v & forg St e aore # 2 anfRy, @' TE gel

[T HERy, AL Bleid ofdl Ua" B gl 3ft 9 62 B Wt fdfd 81 g < W e 38 ufawra Wt fifea &1 @< fafa &, sw feen
H PBIg THIN AT TR S H T8 Y R 7 39 auic § PIS 3U AR BT AT I | T Tl URASATG oF GHT | afad g €1 Afde 9
Sret afRASETY g ot wHE @id oM & arg ot o TE @ o v

F & q@ BIR U FT O O TIA a1 &7 8, 8l Al &1 31 IR frefan 8, 98 &g Sa 21 59 AR & gore ¥ oy e & fog
433 HUS TUY & UE9E fFHAT T g, O d8l & a¥e} gl s9d AfaRa Uniior R $iew SSW B 580 HRIS GUY &I 3fEed fHAT T B
3R o= H 302 TS T wWid SR IR B oft fRF S gore # oy ik R S @ ot Sten g€ #) F smuadt W faw w4 o
A HEl A B AT S Q¥ A SRR B FERT 8 SR O < & B a9 &, 39 IRRAT #H Afe g9 g 3R FER I Bl wwE AR
HOgd & a R, SFd] q¥h e e ol A g9 9w @l fRAfF s At v #nft

U #Ee, # U fraed ofk & arear g 6 AR Q9 # IR I &g 9@l 91 j@ 2l 39 W IGq dY AH Bl AEehHal gl 99 IR
TREHR 2T qSd1 § Tl AT H9f ofd & AR IH W MDA o1 gt 2 R w1 forw oma aore § owa € fF & syl s 3 &t a1 ws
W@l Bl we aEm fF WReR @t B gumel! Qngel &1 e R o9 Hare #§ € SN ®El SuIeT el 99 R 99 H ¥ 3R 98 wrened
fegper SruaT 81 SUHT B WANT TE & W& Bl SR 9 Bial 8 B Nbeidy g9 IAeT B & # o § o) Fiffad w1 F St &5 d@
fRgRa @1 srierawn &1 yed W ardn o qHdr gl

gag & yere were St R # %@ & ok s @t i A @ fF 3w F 9wl wif|r gae e & o w @ @ 2 weRr A off
nue foran afie Wfder dee f g3 5 B: | 14 9 9@ & a<di &I e & de7 af 2007 @ Ut & form wRm[R24] |

15.00 hrs.

P o7 4900 FRIS B9F BT FauT A B A1 T AP TH af F FH A BH 10 AR BIS V9T B HahHhr &1 H ud gvr v R A
de &A1 Argn 6 gae wenfiret &1 W 99 Tl iR el o ferm e gevifede a1 aRedl wen ot @) ol 811 20 wfied 9w
A IR TE ol & A& o | 12 FET % SA-od 87 WY d=d TR &8 Wid € 3R S drera # o € 9 Riw 6 ufdea &1 gaen denfia
H PV AR B A & GEHAT 8, U FITad 39 B a9 8 [HhaT € Afh 317 ATl B IHA PIS v & 8 T 2l e af 39 a7 7 41
fAfera v0 ®1 SRER 39 <9 # gan SR R 5 @@ 22 R @Rl @ e Heifiet @ & § IR fanl g R SR < § e
EaERe T &1 I8 9 € 5 Ao sman gy v e e RS, S wer w5 S 4 9md @t oft, we w3 ot 7 g s
Dol fpar & b Sa Wi Hel € 3reaT garl 81 oifth= &g fArar gar <o § Sarer adl €1 Ol Beel Wad SR 8, d€l fAER 3R ST wew o
oy € o iR fse €

HeIqy, ¥ fUwel o) fAdew fhar o &R foh e aredT € % 39 R RV & Hara WY 98 quic J149 | fUwel ar) Igufa off & sifdrmor
q e gan 6 &R af uo & |l &1 A9R <3| 1998 # drelfFelt @1 UER A yuE 4 S 7 a1 6 89 o 9Tl <9 Wil 3 g9 as
SR Bl AR Q| H Fe qem F WRHR aril B IR < # v @ 2 iR 7 R IR & 3@aeax &H gU & dfed o drll & urd
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SR 21, I ATR G o1 1 41 B g3l # a9 3igd I e arg b aormd iy 19R @& @ 3R WaHN T8l et o g9 oo
¥ A BT G A PIE AL AP GhdT| FHAY T MAIH T P Ig WR R R ) Fwn § Fuer S|

o4 St F o gvie d B IR @Ret @1 R B sriRer & wgufa ¥ <w @Y seferaven 1 gaRt & fov WM @ do@ gand ok e
& WHE SR Bl b SR @1 sferawn BT 3R GURAT ® @ Sua fay a1 & i € - more jobs - SATET A9AR| SRS # At FRormd
F WA & | H a9 w3 JwEa R S W dE aigm 6 R & ward § 48 Aied § BM T8l 9o | U RN B 3 WeR
FRA| 72 St Rifdra ok R-Rifera R & B @St 2 3R gud & T8 ferm d@ 78 TR I W R 51 gSdt 21 gufay sravadar
39 919 @1 ¢ fh IR @1 SR 9 e & oy R & 9ard )R WRaR THRAT W s g

HEey, g9 faer & g feas Siad €, 899 dRwR aWf & weuru & fog fpa=m = srdfed fovan, @8 U are T ward 8 oifthd 99w wore
HEAYY] HaTdl I8 © & S €9 1 e 89 B € IR AT WBN B 98 89 WAl Il 8, SUD 918 b G¥BR HHI JSHY A8l <l &
A MY & BT T IS B W@ & A7 T | anft Ho-uwat wow @ R @y B o wd o w Rard e gd ek s afafy @ s -
Bt 8 SEH bl § 6 A daaiiy Ao 7 6071 FRS 93 A TUA AAITE JRHRAT FHem B A M, &R arfie @R dEre
T 6071 HUS 93 A TIY H | 5080 FS 73 AN TUAT WY fHaA1 3R 991 RIS 20 @ T W 6 argfaa wnfedt ik seonfoai & @t

& fog amdfead en, Swa waw € 7@ g3 m[h2S5] |

& fora & sreht Ao a1 o, g9 fha & e & ard B, & o @ o9 el & g sndfed aX, a7 weaql A€ 21 weayt I8 ®
% f @91t & fog &9 o9 amdfed &R 38 € &1 39 @l 9% 98 o, 98 dloid, 98 U9l Ugadl § I1 8| 1 S a9l Bl SHHT oW e W@ 7
a1 e

gfe sryfaa onfa vd srsafaa saonfom, snfearfRyal, el vd fiesi & fov &= WaR g1 smdfed o+ 78 ugan, @ &% WaR gN 89 &
Jded BT FT BIaeT| 39 o9 &1 @Iy f 78 8] 98 Frefa ) gufaw et srawaedr 39 9@ @) & 6 S g9 amfuie =g ud siftraRar
AT | ArEfed fhan o, I\t WguANT & g3 8, IWh! WguANT fHAr S|

HEIGy, U TS M. Ao & s artd srfad o gd S @ @Rl & S &g U fa9 AT 991 TS| S TE SIR] Amedd
BT 6 27 TG # A Do o7 I A IW Ao A A W fmar ofR 99 gEs AW I8 © 5 o oo v wReRl 7 o forn Swe $
T s o anft d@ AE Wl

Helqd, @5 W S aied Iodl & & Sl 8, Sdl W W4 9 @9 fhar o @1 g A1 T8, srrer R 9t & S & forg g+ sdfed foear o
@I ¥, 9% 99 SIS 9T Ugd V&1 & AT TE, BT HedIol B W@ € AT A8, 99 aF 39 9 B R & g B8 gue 73 wnfya wE@ e
SITeA 3R 9 9R fFrdEer T8 @ S 9@ 9@ S g1 AU Y 9 &1 IS RSN GIIIRT Rl 2t

AT ARG 59 a1 DI & 6 Bvg TRAR BT AR F A9 WBN Bl fEerd & oY {6 o af & dearor & fog a9 sdfea fear mm €
I gl BT S g Y FAM B, 98 S9P I b AU AT B U I5T WHN 9Dl SyAIfiar woras Uffa B oie ae v Tl fear
g, &9 fAfPad w1 @ 99 @l #1 9d a1 B G 8, dAfhd STBT Hell 3R By g BN Hhd & gafan § YRd GverR o UH anen
Fxal g 6 g & &3 @1 faefia @

ot frde Wi (e SR qd) g gufa o, B 9 St 9 S e e gds [ on, 9ws Wdy #§ gear 1 o RararerT
fRQ Tg &1 Wi avre ydroie @ o, Sud! HfaH w9 < b1 gIe A faw w4 o 9 e 2
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gumfa ofl, g9 arR | fafi=r vl 5 arer-arer bR @1 gfdferar § &, oifbs # Saa! ufafehar &1 gast 81 91| $v il 9 wel {6 o o
FH Fed € auic gieid o € o Y 99 &1 w9 gy e o €1 B Al A e we @t 21§ 1 <@ 5 R v & o a1 4
. W g fQmn ar 6

What is meant by roll-back or call-back? 5 #% wwe@ &1 wae far & What is the process of Budget? When a Finance
Minister introduces a Budget, it is nothing but budgetary proposal. faw #=t yulsicq g @rmE, @il & W W@ € 3R 996 919
3Tel WEM W e S Wl d aiRa fear S @1 e a-Sg wEH b1 why wival & forg, fafr wriie s faxiir wvensii @en
g afdadl & fog fraar & 5 3 99 e fa w® o ufafdrar arga &Y ok 98 wfafdear gaar St wrew gooies 8 8, S@!
3iftm e fam #301 <4 €1 S 419 @1 Se-al Hel &1 §HA Bl B, 39H Ol UiIfhAr AR R @9 B Wkl &, S99 gad} fod #Al I
B gl § $6 IR @4 & df db 8, T8l del oA & 6 uar 8 g @ ey aig @ @ wHerdn € fF gaN gRr ga @ by
S 3R gaHl wfafhan U oM & SuR=T S gHR a1 781 A | Al et e @3 g @ SR SF-wraee 1 AreR R drell BN g
@ Sy SR A, S ARt g Ffeat aard 8 € 1 3o oree ureiifed woivE Ay € SAET AU WINW Husied H HEY R D

Y Sife W@E PR W B MU AT € AT e BT GHAT AT BRAT &, Al U1 DR b g8 el B & del ce[rpm26] |

What would we call him? We call him, "the Roll Back Finance Minister'. I would like to know from the Opposition Benches
what do they want. 3FR firsd oo & o S8 3B TuIodl W A1 @@l 141 6 98 7ead a9 &1 @ &Y 7 iR w9 faw #5 o 51 3
HEH! WA BT AT BB IAT-3Te THR & TUIoTel Bl 3ifed W@eed &7 &1 9ot fopan @ fw dest ot 5 g8 A d@ ffer €192
a2 fp avda § wg 39 Rfy 2 5 ofr wee 21 wa = w3 <t 9 3 yuleia s R, # " ergw offe 3" & ue smgen fisd
FAT AT DI YT arg| Ie foran & o6 4 w30 St 7 ®e1 ¢ o dawm 88 & d&a <l 10 wfoe <o Rae fiyerfl, a8 3@ 15 gk
frerftl ... (cxaurm)

st IMSTE oS (YSRYR) : WHMI S, 3= FaEl & fF SR Wee €1 MU IHPH! HIS BT BT WIS BN Rifh A @Wee R T8 @il ...
(ez@am)

ft fopdie |IAAT @ U] o R SR HIo @ € o & Raam & forg duw 21 ... (2@uE) fad @30 St 3§ 99 wraereli &1 ey dRa d9 88
@ ded 9 10 UTRiE ¢ Rae Arey &1 off, SUST 15 W fhar 21 39 <9 § uig BRis ¥ SUTel Wiid $Ivey &, Hedd auity Won T
2, o $ER ¢ TR B # A o @5 St 91 sue forg qurs 3 A, SR v AT =T, JAfie SR A #ife S
SH-9rerst @i @s @1 ¢l The Opposition tried to create a rift between the MPs and the Minister, between the political parties and
the Minister, and between the NDA and the Minister. ¢l I8 Fedl & TH.YI. U Hedl &, UH.S1.U. drel UEl Hed e—al, B9 9T &M
F)d 2| TAR M 2, Widal &1 M 2, urdl afaffadi @1, srdedisl @1 w1 2 6 S waiel @ Sfane 9@, §4 96, WeR 96 ugan|
T AT B B, AT B B 3G B & TAR FHA I TA-HEARN BT HER B BN B B &1 AHT ST ol 7T B 2| A1 I
HAT S S "I @Y, J§ 3! fha1 grax wed &l On the one side, we are asking that there should be a saving-based tax incentive
system. Sl ®el {6 ¥ A 88 & AR H IMUBI JHAM el 81 <A1 A AMIH! IR T WA 16 TR oUA Sod Rae et ot o1 &
I ol f gl orT fie UE g S0 W ferftl You will be able to get a tax rebate of Rs.15,000. Simultaneously, he has also

taken care of investors, small investors, and middle class people. 37 U@ & &A1 gl 3T 80 TR $UF qald &, 374 3T UFH oTd
BUY [T HA| HF U S S o1 B 9IS fbar g, 99 F a1fug @i g1 Is it not a prudent initiative? Us 3R 3! <o Reae
@I 2 3R gad AR 9 v wfaw & fog, vt wam & wfaw & forg, sues aRar & forg, smue @Sl & forg, smue < & anfd S
@ 17 st Surer gRvede B @ forg dieiRa axa €| A9 88 # Uw 3R de & 21 ug 3T &R g9 & o ue aafd 20 &R
Y gNCHC die H gIveHe &Y Wdhdl U1 Wi 31 98 30 B9 U 39 9iel H g-aveHe &Y Ahdl 8—3ad fhdl BIIal 8 ? U 3R
B WS H YRR didd § g9l Hd 8 [ W B GR TR Bl e & AU I Siedl 9991 @Ry ] gudt 3R 89 qud € 6 R dard,
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s, facell iR 918 anfe I AE R & &=, TR e’ B W Sl I | g IEN & Sired @ forg A fad /St A Al 9w
3T 10 IR TN & YSINAA SIBNGFR 1S H MU F=ReHe HRA | HHT T8l Bl 2004 Th THIG B dTell 2, U § 2003 TF YU TN
I 3R gO)1 B Wl 2007 T YT BT &, I g9 2006 b G HR [ R27] |

This is the initiative. S U6 3R 9gd Y=k Had Ior1| 9@ 1997 a6 fASs S o, A < Soa R & @11 & Soyaar o, 99
THY 80-Uel AT 311 PR fHell et # g=Re &l € 1 TSI 9,000 T o SR away fielil | U srgar A fha g 2 § 21

The Business Standard , Mumbai: “Small Investors to gain Rs.65 crore more”. 31 ®egl & foha1 =¥ Heq I/ U@ 3R AWHR
W Sar-feuht 8 <@ oft f5 s ffade 2o St 10 ufdwra e, S T = fsanl Why are you going to tax the beneficiaries? ¥ 59
s Ter dred gl fasa s 7 9ga g anféwa forar €1 What is the number of small investors? @it €ieet 1,58,000 sfdadt
Bleey R Sied IR it dfteer % 11.94 ufowa They have given the example of two companies. Tata Power is a case in point
which has about 1.58 lakh small investors who hold less than 500 equity shares. According to the information in the Annual

Report, these small investors hold just about 11.94 per cent of the total share capital.

=8I 31 ferear — There is another case of Tata Tea. Eighty-four thousand small investors in Tata Tea hold only 14.2 per cent
shares. 317 912V f& ve R ggfa € fF amy 10 gfderd &.8.va. & of 3R gud iR I8 € & i @ra 393 @ which amounts to 90
per cent of the equity holders. S@1 2ied A€ 10-11-14 ¥fowd 21 9= SA.ga. & & 7% B} | 9=+ MY forar & 6 37 wwafrar &
fedis wWiTer g=awex # fopa=r amam 21 erer yea # 746, erer € 7 852 B |

f=r = St 9 1,000 ¥ & BT EELGH. AE R AT A UH D W WA KR DI Yo AR A1l o e, favan, spard wHed € In
Reliance, Ambani Family is having more than 40 per cent equity holding. I am not criticising them. 3R S9 41 ufoera & o 9
30 wfoera fedide eaw forar sy a1 fam w4 <ft 7 oreer &m fr & @ @18 Tocht @ 21 s9@ oy fema aifey ok a8 fowra S8 @ 21
gt yeR erer. Meva # fFar 81 You go to any company in which promoters hold not more than 25 per cent. In some cases it goes
to 50 per cent. Sit 10 uferd ¢ ®re W A, 3l ST 30 UfAUd wrewr usM| 9g 30 wfawd USEHS QW S WK @9 e H ST,
3rdTe AT (@Y @ forg @d 2rml A R W St § v oiR ara we A 6 s aga erewt & fhar € i 80-vd & AT 9,000 T
F1 $Nfhe Rar 21 S vor Rewe gaasy @ fov srest &M fhar 81 Sa) 3t svive o @ for 9% A Rar & % sy smedhand.
die # 3w By iR famar vre S| # fas @501 off &1 ueir &= U Us-al gerrd o1 Aredn| # a1 argm b o el ded SOl &
5 S R afeaa e, te@era gwe, s=eiege € we all are knowing &6 #em a7, 2o TR, o URaTe & a<d, 3RudTal #
STaR geTal HRand &l 89 wigde ufersd IRead g orudard § O 81 AR 9= wTgde ol ¥ ued ¢l ¥ R #= Sft & wefar @A =g,
MU 39 AR I far & 5 91 wisde d¥ead oRe € 9 39 W9 @1 SOUART IR X8 §, SUd] WHAgd Hel died £ § g i wefAr
H dredl g b U e ol R Ao ofik St a9 & forg g aara € R 9ua! g9 gudl, dieR &R 919 o § giow & §
You tax them; we will support you. But simultaneously in urban areas more than 50 per cent of educational and health services

which are being run by the charitable trusts[k28] ,

IABT W AT B FHEE BT AT TS HY| 89 ¥a 30 g 996 9w o €1 How will the Trust be able to run if it does not have the
corpus? @13 Wt SAfFT 71 ARG TR IRTATA It & 1 TS Wrw WA ¥ B W T B 9@ off 25-50 Tt 96 a7 T @Ry | gAY I8
A d H H U g9 € 3 S A @l 21 A9 25 ufRrd 9 15 wfied &% &, 98 S §1 A8 e e rgva o b 81 wfe
& Qo e & dra aifdy, o ar-e: 7N AR @t g, S awa Sd| &8 aRedd gie W £ et te aRie @ wumar 3@ ot
MY JADT SRIGRT H S0 <1 9ot fopam 2, I8 | €1 Afepd o gl & aRcad gie & 79 el € fop ong suen! faggy o ok 39 ufvrer
H1 399 A aY| 3y Haeeia afdd € gafey 3 wei 2 & ARcTa g @t @ren sy g, e Froty &3 omft it ot fean 2, &0 Swar
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WR &R &1 3 Sed YRFeH fSwsrelrs fbar a1, 15 ufded amd ReER fBar & S9ar W 89 WrE &vd &l offhd s@® 9l & &4
3T Y HAT e & 39S aR A W A B 9

§ R a0 o 9 8w B IR gd wel we argar €1 g RerR At @1 iR g @9 arer @t &1 afftee G € 9 e w @
HEH B AN IMTY TW R A Uh WA & AR W &8 &9 2l U L 3 darad €1 98 wRaent a1 9 Rerr gv € S 99 ud 1w
forar 21 3 9T S YHR B I O MY &, dAfbd § ! I & W #H g qardn 9redl gl 97 wew 7 g9 0o foran € 5 # Rerw
B9 & ae o Mifase we, A= ofk it ot Afdw off, g% @ @ €1 What is my total income now? My total income now is just
interest and dividend and nothing else. 3+ # ar= Gid-aifl &1 wwarerar €1 # gwlel ofiR wwrer qar &1 R S g oI W IR
g8y, @ faarl You have made it compulsory for me to file a return. Ugel Ud1 o1 f& 50,000 $UY dh SaF &l <A1 ysdl oAl dda
UF B ARG A B o] 98 W A ¥ 3R gAwr v, e Fear o1l 3R o &9 # FE ® 6 A% $9%H 50,000 FUY § FR EA AT
T, <P TP BIR ST W SUIR FE W R Y A9 T qre § A1 AW A v, eI B T 9 39S AR H Wi iR FH O BH
RerR @i} geeema | R 99 58 e A1 SAW wAmEl &, e ur Rora T 8, 901 te B |feie S 1 ARy g9 g
SHITS 3B BN dle &l 8 gty SH! A.BLww. A qfda e @ifevl s AR # o = <

warfa S, # o #5 N B Ue gIma ok & Aredn g o wfde Sa Y ara B 81 a8 Us oree Ay 81 F $e e wet e =i
B YT FE W FHEI B, IR IS TFIUSTY @M 7 Al SR SRS HAT TSI 3R Y4y Forde det wet | H fam w5 St srfee
HAT AT 51 1997-98 H TA.ELT. F WHR g 3K T fag 7= @, The total number of assessees as on 315 March, 1998 was
1.43 crores. We have been reading that figure from 1947 to 1997-98. 50 af d@& g9+ ¥ 3% <o U v+ fvy, Riw ta avrs 43
WRI 3R 9 AT 31 AT TP &9 Q1 PRS 86 ol DY A &1 T8 P9 QAT 21 TAT vl & forg fordft & FR arwamg At 78 foam| < Saw
T A} &, IFB U9 B g, a9 915 FHeRT T B gRT M- SRl W SR 9= e ¢ dg &1 Ui b 8| ufda S & ar o
AT U 30T TIT fohar &1 39! 3R 3 g8 &1 waeT &3l aev| § w8l Ao st & R ue <= an[R29] |

guf 9= fer@r @ - 83 per cent of private nursing homes and private run hospitals are not covered under Income-Tax
provisions and income-tax collection. # =g & s I T41 I HW BT YIS BN YD FR I B M7 Wi Sy b Y Py
ForsV| # I8 i FE A & 9 Asw svENE H widw ¢ad o A1, You understood the problem. S @ifdTw # gTHdweHe aran
uié oI, ISP TRIFS har &l

When I was listening to the speech of the Finance Minister, I was a little bit confused. 30 Fe1 f6 wNw # o wfdw oe g, 3=
@ TR TR AIRA 3R Gl DI BrS <l | § qw ga-l &l afdiel e aredl g when you are initiating and when you are doing good.
3o 3l 3l S §YUINY aer Bl digdaergdl fbar &1 Can we wait for couple of years? g@# faaen @oiee 81 741 | It may be two or
five per cent of the premium. 3T 3TH 8-10-12 FAS T Felade HA| # aues W v ROIE @le &A1 argm - “Expert group
headed by Dr. M. Govinda Rao recommended that service sector should be comprehensively covered under the tax net.
However, services relating to public utilities, sovereign functions of the State, essential health, education services could be
exempted from the tax. It further recommended that services such as computer and related services, R&D services, postal

services, life insurance related services may be exempted for a limited period.” # amu¥y sl

BT ATE g (& 156 SRR H 980 WM ¢l 918 I99 & oy X &1 IR ToRe b, 8-10 HI$ W 7 S U, A0S
wr & forg <Ragl
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7 3oy wigde gfueed @ ar § wedl 9redl &1 The C&AG reviewed that out of 21,103 private hospitals and nursing homes in the
country, as many as 13,863 are not subject to income-tax assessment. # 39D A TP 3R a1 BI AR et =@@an gl LIC & ar 4
ard g5 | HY UF A wHel A el ot 81 Wigw faet # # gwet widie far 211 would like to draw your attention to clause 126. 3w
AYhaaR 0w o1 ReEd &1 & AfeR vy RS & o & &4 21 The Central Excise Act is to be amended. # 3o ardie
ST Areal § fb i gy a8 wd S ey gud ddy d A Wwg § o) o dhd €1 You declare it as a manufacturing process
and levy tax on that. But you do not give this power in the hands of the administration. 81 Y= UsffARez™ @1 &ed & 9d Bl
bl AYHFRT TIHH & SR S 1 8idl, 1 9 @1 do &vA1 gl €1 They would have done it in the Finance Bill. They
do not want to do it. They just want to misuse or abuse it. ¥9g @1 @ # {9 IR AT Bl 8, M0 379 Watod a1 @ w&Hd g1 The
Cabinet can discuss it. The Cabinet can bring an Ordinance also. You can tax it. But do not withdraw that authority from

Parliament and hand it over to the administration. 78 U™ 81T R ATaIHIHAT B AR Sl B T8 Hed F Sy iR gadd Srref
TR SITGT | F oMoy el arean g b omd 9 W e o ared §[R30] |

HTG-GH-aIRE YT oY, 379+ g6 aR) 7 9oy {3y €1 The Parliament will support you. But do not give this authority to them. #%
IH TRIYE U arel| feurdie 3 99 Fl & ol il vaaee famn 8 9w oo fomar € @ 21 Then, | refer to the explanation

to clause 126 which says:

“Clause 126 seeks to amend section 2 of the Central Excise Act so as to empower the Central Government to
specify, by notification in the Official Gazette, any activity in relation to any goods as amounting to manufacture.

What are the difficulties they face? What are the problems they have? Please explain them to us first and then go in for the

correction.

aaTafd wEe, # ofd # Q- ard HE =rEdl § O SRNacel Bigad @d @ < 98 dwdl € R W d 9= we we agm| # g 5=
St @1 B AR FHC BT A1Edl g B S e X offt SR & dereh § WM & gaRed @ U Ud aR &Sl S & Feay fa
g1 &9 Wa S € 30 3T P YEIRMS BT A IHA WI-1997 BT Ugell Wb, Wl AR 81 W& 8, SUA THT 500 HI$ BT HIT &, oAfh
arft ff A-TR-uiE fRT @ STawie § g9 udr e § 5 gdens 1 ¥ ffie forn & 6 S urw o Saeviie Red we & wud At 9
TS FTICSH B 3, AN ZTIEEH 7 S 30 ¥0¢ gae fhan € 98 @ &1 9= amw fyerm, gwas forg # S9at omuR wrear g1 But they

can ask the officials and the authorities as to how it has happened. I think, Parliament will have to discuss the role of the

financial executives some time. We have to discuss the duties of the bureaucrats who are becoming the Directors, Managing
Directors, CEOs, Chairmen of the various financial institutions. We will have to discuss the role of the regulators and the

accountability of the regulators.

# v Vel 91 geid & A At B AIEAT T GR A U TH-3NIR Ple HAS I8 | AR Wl b 99 s for Té R, aw wrer
T% SUD! ariTere 2l Xal, FTd 5000 $XIS $IY BT Wl $HA%ey B o g3l 3@ Wi a8 RuId 29 afie @1 ave ufeerer &1 & 2
H-3a¥ BIe HHE B Ol 9T €, he is an ex-Chief Justice. While he was chairing the Take-over Code Committee and also as
an individual legal practitioner, he had given many opinions. S 50 Nfufzw forg, ¥t & W ¥ FH v fHy & &9 g
VoleX @& IR A WA A1 T 7@ FEAE A, A1 HUell H w1 H 8,284 TS @ AW &, It is all Assured Return Scheme. It
has been converted. 90-91-92 @ T, 3ifel Herell SH7 WO ot oft, I/ 97-98-99 H AU FHac fapar TAT| T Wl TF Y IHCS B
M, 31d IY AMUH! W1 2| F MU gur @redl g & gdend & a1 # g 19 € 2 Can we not ask them about this? &g 3 fora=t

13121



12/3/2018
TeaSl g8, ifha U MBeR & X 1 UaeH A8l garl No explanation has been called for from not even a single officer. wrE=if¥raa
SIS 1 1 ol e v faan, 3 S &1 The UTI is a Public Sector Undertaking. The UTI Bank has 60 per cent equity
of the UTI, which is promoted by the UTL. faw #0t Sft, 5 Wz gt & enftefmaat € i Wored € I W &1 39 A0 &1 o &R
&2 They say that the UTI Bank is a private bank. 3R Iéted & @ta dym a1 gétend wm| Iéend &g sym o uifearie, mawie
aifes gfeam seft| That is a private bank. Who owns it? Who runs the show? 5 t& 4 &1 3R =& @wdqr, & w9 anfslRrer 9@
3T TR @1 R a1 & 90 €1 [ can give you the list of 112 companies. It includes the State Bank of India, the LIC, the
UTIL. The UTI is having 12 subsidiaries. 3 Wd @& Fa8+, #5071 SRNGR HI9 €, I HIF 3qEe bl & It is not you. It is not the

Government of India. It is not the Finance Ministry. We should have a discussion about that.

§ TP O IRV AT §, ISR, FART SR Al § Wid elfesT ST e 3, ¥ wa FEfEi 78 S e 8§ SR 9o §
5 A urgde €1 38 HF gl 8 ? 39D gAAH, AT Sravaex B ' ? iR €, they take the decision. They run this. safew #
amues g1 o w4t Sft & wefr an € fo it 9 &t 39 ar # smaer wreEn g

3 # U a1 HE B H AUAT HITOT TG | A Ugel W @E a” 39 Ay o g w wer g[R31] |

# A 7 Sff & weln @ fh R weR 9 T 9 991 w7 @ S 9eR 9 we should discuss the Double Taxation Avoidance
Treaty (DTAT) some time. It might have been introduced in 1982 or 1992 or 1997 of 1998 or 2000. It is not only in Mauritius.
aer Aifer @8 @Al a1 Cyprus g% 81T, WIgU¥ 48 SRl a1 gavl ®Is cad-gd7 Io el We have to think as to whether we want the
Indian entrepreneurs to be honest or not . @1 &4 Il HHl d & B & € b U fEG-3iiwe a1 3nu Saq a1 & forw wudl &
I HRIah, My g W ARNS gah, T 98 ¥ UHINST FE-UBTSC AW FH, AT AT U A S g A 2 98 arn AikeNT
a3, because you would be able to pay tax. # amy®! #iRerr wveR 7 S Ale ddere a1 & 98 vedy A g1 39 forar 2 % Indian

withholding tax on dividends was abolished with effect from 1 %' June, 1997 and replaced by a ten per cent distributed profits
tax borne by the Indian dividend payer company. However, as from April, 2002, the dividend payments to non-residents are
again subject to 20 per cent withholding tax. The treaty reduces the rate to five per cent in Mauritius. 341 @ 8rn & S HRd
Sl T8l W A WY g HuT, W 30 Hfawd e Ty wAr v SR g HiRey s v 5 ufdwd | # ey wreln B @ 6
RIS fEgwar forar 6t dut forar R U @u 7 gavedie Tst e 51 wfie, ofR g8 orm < H o wR wde St @ we would
be the losers. # M Wl & S @rEan § 6 #IR¥ ¢ # we can talk with the Mauritius Government % 3 ®a qu-gleq a9
F| <1 wfaerd <o, A fe dow, i wfae 29w, g9fay we want level-playing field. s@fag # mrear & @i & S SRURe
SR HH BT W & SUB! DY B BT FAS BRAT @MY | 89 I 1d Bl A1feq | 9 5 fhan, IRbR 4 w3 fbar «ifd Mauritius
Government has not responded positively to the efforts of the Finance Minister and the Government of India. We should take it
up at the appropriate level and authorities. 37! & Bl AT | ITH SR A1 < S HaEl H BIg BD 6l T ddl 8/ 3R §H YR
AR W PN, BAR I S YHIOG A P JHAM B € A1 8 @0 GIR B A1fey| # G U aR R S Sam d Hasi b
A fa #@3 Sft F om gore 7 wfafafa ot ave @1 e 8, swiferg S9e iR W € ofR W wigew A @ Wl awar g

SHRI C. SREENIVASAN (DINDIGUL)*: Hon. Chairman, I thank you for giving me an opportunity to speak in the

discussion on Finance Bill.

I would like to appreciate the gesture of the Finance Minister to have withdrawn the tax proposals to the tune of about

Rs 2075 crore. But I cannot welcome it wholeheartedly.
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It is so because you have not announced restoration of subsidy on fertilizers to benefit farming community. You have
not brought down the price of kerosene that affects seriously the rural poor. You have not rolled back the enhanced price of
cooking gas, which is now dearer. So I would like to point out that the current year's Budget and Finance Bill are both hitting

hard the poor and the middle class sections of the society.

When we come to Finance Bill we have to point out to the sharing of Central taxes distributed among various States
which is not judicious. The sharing mechanism is defective. Government of Tamil Nadu gets Rs 589 crore less every year now.
This has resulted in a serious financial crunch. Government of Tamil Nadu is facing a financial crisis due to the indifference at
the hands of Union Government's sharing modality pertaining to the sharing of Central taxes. Tenth Finance Commission
provided 6.637 percent of share from the Central taxes collected. But the Eleventh Finance Commission brought it down to

5.385 percent. As a result of which Tamil Nadu loses Rs 2946 crore in 5 years from 2000 to 2005.

Last year the Government of Tamil Nadu impressed upon the Union Government for a fair deal. It was promised to be
considered. It was even indicated that Rs 3367 would be provided to Tamil Nadu. Based on this indication Government of

Tamil Nadu went to the extent of chalking out certain expenditure

plans. But the devolved amount was reduced by Rs 512 crore and Tamil Nadu got only Rs 2855 crore. I am rather pained to
point out that Tamil Nadu has been sidelined and discriminated against. [ would like to share my disappointment before this

august House.

In the Central tax collection Tamil Nadu's contribution and performance was way ahead of Andhra
Pradesh, Gujarat, Karnataka and Madhya Pradesh. But still Tamil Nadu's share was much lower than the
other States. Madhya Pradesh got Rs 6476 crore. Andhra Pradesh was provided with Rs 6432 crore.
Gujarati's slice was Rs 4016 crore and Karnataka's share was Rs 3784 crore. But Tamil Nadu whose
collection and contribution was much more than these four States was handed over just Rs 3428 crores. |
cannot but ask as to why this discrimination against Tamil Nadu.

Ensuring industrial growth and creating conducive atmosphere for increased foreign investments are in the

responsibility of States. But the States do not have any right to take steps and carry on efforts in this regard.

Major share of foreign funds received by the Centre is spent on debt repayment. But foreign fund flow to the States
would be spent on creating assets and to usher in development. It would be spent by the States in a productive way. Hence the
States must have the power to directly obtain foreign direct investments and direct loans from foreign countries. This has been
emphasised by our leader and Tamil Nadu Chief Minister Puratchi Thalaivi Dr J. Jayalalitha. She has also impressed upon the

Union Government to convene a Chief Ministers' Conference to evolve right strategies.

Our Union Finance Minister used to lay stress on widening the tax net and minimising the tax burden on individuals.
But the outcome of his Budgets prove to the contrary. Those who are already paying taxes or made to pay more. Those already

burdened or burdened again. His tax proposals reflect this trend.

The middle class people in the income bracket of Rs 1.5 lakh to Rs 5 lakh had to bear the brunt of our Finance

Minister's withdrawal of 20% income tax rebate. In the Budget proposals it was reduced to 10%. Our Finance Minister in his
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speech at the commencement of this discussion on Finance Bill announcement that it would be raised to 15%. I urge upon the

Centre to roll back and to continue the 20% rebate to income tax payers.

[t 1s said that Central tax collection itself has come down. But I would like to point out that the Centre do not
change often the excise tariff but only the customs duty of which a share goes to all the States. But the
Centre's customs duty changes especially the scrapping or slashing of it affects only the States.

The Centre must take concrete steps to collect the pending arrears of tax revenue. The tax evaders collectively owe to

the Government Rs 60,000 crore. But instead the Government squeezes those who pay tax regularly.

I would like to highlight the plight of Central Government employees who have work places far removed from their
hometowns and home States. The bi-annual hometown LTC was there to benefit the families of Central Government
employees. Once in two years they were able to go to their hometowns. Tourism Ministry too had sent a proposal to restore
LTC that would boost tourism in the country. I urge upon the Union Finance Minister to restore LTC, which was withdrawn or

shelved last year. At least this year the Finance Minister must come forward to restore LTC to Central Government employees.

The Finance Bill in my opinion is like a hand held mirror reflecting the attitude of the Government towards the poor and
the middle class. The mirror is held up to the Finance Minister during this discussion. Please see for yourself how you look

like. Hence I urge upon the Union Finance Minister to mend and make amends suitably.
With this I conclude.

* English translation of speech Originally delivered in Tamil.

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): Mr. Chairman, Sir, I thank you for giving me this opportunity. [ was
thinking to discuss the whole gamut of the Finance Bill, the subsequent amendments, its impact on the public finance and also
the economy of the country, but [ have been overwhelmed by the alarming situation that has forced me to discuss certain things
other than this. I am speaking within the purview of the Rules of Procedure, that is, Rule 219, sub-rule (5), wherein it has been

clearly and categorically mentioned that while participating in Finance Bill consideration:

“a member may discuss matters relating to local grievances within the sphere of the responsibility of
Government of India or monetary or financial policy of Government.”

So, I am discussing this alarming situation within the purview of Rule 219, sub-rule (5) of the Rules of Procedure, read with
article 293, clause (3) and (4), article 280, clause (3), sub-clause (d) and article 269, clause (1) (g) of the Constitution of India.
The Government of India's responsilibity is there. This is regarding the alarming problem of finances of the State of Orissa.
The debt problem in Orissa has reached the staggering height of Rs. 28,000 and odd crore. The situation has come to such a
pass that so far as interest payment and capital repayment in Orissa are concerned, more than hundred per cent of its own
revenue is being used for debt clearances. The situation has come to such a pass that every year, the deficit is more than Rs.

2,000 crore. The fiscal deficit has come to Rs. 8,000 crore.
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Some hon. Members might question as to why this thing has been discussed here because this is neither the Legislative
Assembly of Orissa nor the President's Rule has been declared in Orissa that the Budget of Orissa State is being discussed
here. To justify my position I have quoted the relevant rules of procedure and the provisions of the Constitution of India. The

problem is alarming. More than hundred per cent of its own revenue is being used for debt clearances. During April 2001 and

315t March, 2002, the State Government of Orissa, during all the twelve months and 365 days of the year, has taken recourse
to either overdraft or ways and means advance. Out of 365 days, not a single day of the year has been left out when Orissa has
not taken recourse to overdraft or ways and means advances. I am telling you that this has not happened at any time during the
last 50 years in any of the state of the country. This is the only State where this has happened. This has happened due to the
negligence and the wrong policy of the Central Government. This is a responsibility of the Central Government. Not only this
Government, but the negligence of the successive Governments has also been responsible for such disastrous fiscal problem in
Orissa. The responsibility of the Government of India has been depicted clearly in article 293, clauses (3) and (4). The State
Government cannot take loan of one rupee even from anywhere without the consent of the Government of India. The

Government of India gives consent for taking the loans. After the states take a loan, it is the responsibility of the Government

of India to monitor the spending of the high-cost borrowed money[R32] . It was never done.

As [RS33]a result, the things have become worse not only in Orissa but there are other States also. I am telling you that Bihar
and Uttar Pradesh are also so much over burdened with debt clearance that as much as 80 per cent of their own revenue is

spent on debt clearances. This is the result for which these three States have remained poor.

There are so many Members from Bihar and Uttar Pradesh here, but I fail to understand why they are not raising this issue.
They are very articulate in their deliberations, but they never raise this issue, not in the manner in which this should have been

done.

Therefore, my concern here is for this reason that you shall see Sir, due to high debt clearance, very little money is left for the
development of the state.. Orissa is surviving on borrowings only. It is borrowing to pay the debts, it is borrowing to pay the
salaries and pensions, which constitute 140 per cent of the State's own revenue. That is the whole difficulty there. Orissa has no
money for development, in spite of the fact that it has enormous natural resources in the form of forests, mineral, land, water,
marine and riverine etc. These are there in abundance and it is said that Orissa is floating over water, but there is no irrigation

for its land.

They do not have money for the developmental works. Successive Finance Commissions, which have been appointed, 1
am very sorry to say and I may please be excused to say it here, did not have much time to look into the real problems of the
States. They have made some clerical exercises with hypothetical assumptions and have submitted their reports. It is not that

there are not many good economists on the Finance Commissions, but they go by the dissent note only. That is the difficulty.

These three States, which I have just mentioned, use their revenue to clear their debt. Eighty per cent of Bihar's own
revenue is being used for debt clearance, eighty per cent of Uttar Pradesh's own revenue is being used for debt clearance and
105 per cent is in the case of Orissa and you know in the case of the more prosperous States like Maharashtra, only 27 per cent

of its own revenue is being used for debt clearance. Who would prosper Maharastra or Orissa?
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There must be something to see that they should get certain debt relief. It is not that they have not given relief to other
States. They have given relief to Punjab, they have given it to Andhra Pradesh and so on. In Andhra Pradesh, Rs.800 crore is
given every year to save the Singareni Coal Company. There is a ten year moratorium on interest payment for singreni coal
company. That is State owned company, where 51 per cent shareholding is with the Andhra Pradesh Government and 49 per

cent is with the Government of India. On these lines, they can save these States too.

[ have two suggestions to make here. Firstly, the Government should declare a five-year moratorium on debt clearance,

especially on interest payment and capital repayment[ RS34| for the state of Orissa.

Secondly please appoint the Twelfth Finance Commission one year before expiry as required under article 280(1). It can be
done earlier so that they will get more time to go into the details of debt problems. They can also go into the whole gamut of
State finances, where they are spending, whether it is in merit goods and services or non-merit goods and services, and they
can suggest certain very concrete improvement. Please do that and give them that responsibility also, as a result, these three
States, Orissa, Bihar and Uttar Pradesh, the non-special category States, can be saved. You can understand the agony of mine.
There are many Cabinet Ministers from U.P. and Bihar States, including the Prime Minister and the ex-Prime Minister.
Perhaps, when they would come to the precarious State as in Orissa, only then will they perhaps raise their voice. So, I would
request the hon. Finance Minister to look into the problem of Orissa and these two States particularly, so that they can be

brought back to an even keel.

Another thing I have been telling time and again that whenever I get an opportunity both here in the House and outside, I raise
the matter regarding the revision of royalty on coal. I am telling you that had West Bengal suffered once, they would have
raised their voice and the royalty would have been revised long ago. In 1994, the last revision was made about royalty on coal.
It was due in 1997. The Sarkaria Commission had given the recommendation that it should be revised every two years. In
1991, it was revised. In 1994, again it was revised. It was due in 1997. But it was not revised for the last seven years, as a
result, Orissa is losing Rs.250 crore every year. Orissa has lost more than Rs.1,200 crore. Of course, you know, Bihar does not
hold any coalfields now-a-days. Now, coal fields have gone to Jharkhand. I do not understand why they are not revising the
coal royalty. During the last seven years, the price of coal has been revised more than 16 times. It has been revised more than
100 per cent. It has been made now more than double. But the royalty has not even been revised once. Royalty does not go
from the govt. exchequer, yet government decides. I want to tell him that adding to the injury is that the price of coal has been

deregulated.
15.59 hrs (Dr. Laxminarayan Pandeya in the Chair)

That means, the coal mines, the subsidiaries of coal companies are free to revise their prices. The price of E
and F grade coal, which 1s known as power grade coal, was same everywhere, but now, with the same
calorific value and with the same ash content, Orissa's MCL coal is only Rs. 351 for 'F' grade coal per tonne
whereas the F grade coal of Eastern Coalfields 1s Rs.417 per tonne. It is the latest rate.

16.00 hrs.

In the case of Western Coalfields, the price is still higher at Rs.508 per tonne. In the case of the Singareni Collieries, for 'E'

grade and 'F' grade coal with the same ash content and calorific value, it is Rs.778 and Rs. 649 per tonne respectively. This
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disparity has been made deliberately because the people of Orissa have not agitated. As a result, they are losing their sales tax.
They are losing their CST also. So, my request to the Finance Minister is that he should please ensure that the coal royalty is

reasonably revised and the prices of run of coal mines are rationally fixed.

The Central Sales Tax comes under article 269, clause (1) (g). It is not only a regressive tax but it is also an oppressive and
exploitative tax. It exploits and oppresses the backward States. It is at the cost of these backward States that the prosperous
States are prospering. | have no personal animosity against any State or leader or party or anybody but I have to say here that
Maharashtra is getting a Central Sales Tax of Rs.1900 crore every year whereas Orissa gets only Rs.32 crore to Rs.33 crore.
They would send their articles to Orissa and fetch four per cent Central Sales Tax. The Central Sales Tax was not meant for
that. In 1956, when constitution was amended, to create CST, it was not meant for that. It was clearly told in the Constitution,
'tax levied and collected by the Union but assigned to the States'. How they would be assigned has also been clearly mentioned.

A CST law was enacted here in this House, which has given the power to the States to collect and appropriate.

Shri Manohar Joshi is here. I request him to appreciate why the prosperous States should take a sympathetic view towards
backward States. At times, people say that some States are non-performing States and some others are performing States. This
is not a fact at all. For historical reasons, some States have become prosperous. Also as a result of some laws like the CST law,
some States have become financially and economically prosperous. There are many reasons that ought to be discussed and
found out. However, the prosperous States should take a very sympathetic stand and adopt a sympathetic attitude towards the
backward States. Only the CST has been kept out of the purview of the Finance Commission. All the matters under article 269
excepting the Central Sales Tax has been kept under the Finance Commission's purview. The CST should also come under the

common divisible pool and be devolved among the States by the Finance Commission.

While concluding let me say that Orissa is undergoing an alarming situation. Fortunately, now, Orissa has a Chief Minister who
is honest but honesty is not enough unless you have money with you. We thought that since our party was a partner of the
NDA, at least now we would get a fair and a better deal[rsg35] .Previously we had been neglected. It did not happen.
Nineteen out of 21 MPs are here in this august House from Orissa from BJD and BJP. BJP and BJD are governing there also
but without any money. We are without any help from the Central Government, without any consideration from the Central
Government. You know, Sir, that Orissa is not shouting also and Orissa is not fighting also. Long back, ninety years back, in
1912, Lord Curzon had rightly told in the House of Lords that Orissans are not an aggressive and agitating class. Had they
been agitating, had they been aggressive, their claims would have long been heard. That was the version of Lord Curzon in
1912 in the House of Lords. Today, the Oriyas are, no doubt, innocent and docile, but I remind you - I am not threatening, | am
only reminding - that 300 years back, the English poet Dryden had categorically told that beware of the fury of the innocent

man. That day is not far off.... ( Interruptions)
MR. CHAIRMAN Please wind up now.
SHRI TRILOCHAN KANUNGO : I am winding up, Sir.

Nobody from outside would decide the day of the fury of the innocent man; the fury of the innocent man will be decided by
those innocent persons only. My friend, Shri Priya Ranjan Dasmunsi has not forgotten that the headquarters of the South-

Eastern Railway, which should have been there in Bhubaneswar, could not be transferred from Calcutta to Bhubaneswar,
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although two-thirds of the South-Eastern railway line is there and also more than two thirds of the revenue is coming from
Orissa. But the Head Quarter could not go there. The South-Eastern Railway's headquarters is not in the geological territory of
the South-Eastern Railway. It is in Calcutta, in the Eastern Railway's territory. He told that there would be fire if the
headquarters of the South-Eastern Railway would be shifted from Calcutta.... ( Interruptions) Yes, He was a fiery young man
at that time. I was also young at that time but he was a fiery young man and the Government of India feared him and has been
fearing the people of Bengal thereafter, and they are not shifting the headquarters. Even after 1996 when the new East Coast
Railway Zone was created , Railway Ministry have not yet made that Zone functional. That is a sad part of it. Through you,

Sir, I request the Finance Minister to kindly hear the last prayer of an innocent and docile Oriya.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the Finance Minister has placed the Budget and placed the Finance
Bill. We have discussed it enough in the General Discussion on the Budget and my dear colleague, Shri Pawan Kumar Bansal
from our Party has dwelt in depth the provisions of the Finance Bill and the concessions that the Finance Minister has made

through his speech on that day.

First of all, I should thank the Finance Minister that here is the courage and wisdom to salute the people and the people's
verdict and the mandate. Shri Kirit Somaiya was congratulating the Finance Minister for giving these concessions, but I think I
should congratulate the people of Delhi who voted BJP out in the recent elections to the Municipality, and no less than the BJP
leaders in their own party say that a part of the defeat is due to the Budget of the Finance Minister. I thank the Finance minister
for his courage to respond to the verdict of the people and to understand the challenges of the Budget also, because of which

the Finance Minister's announcement has come, which you call a rollback, though it has been done partially, not substantially.

No Finance minister can do a substantial roll back if he has to manage the finances of the country[L36] .

Sir, the hon. Minister of Finance has the experience of being a member of the bureaucracy, seeing the files in depth and
understanding the country's economy. He has the second experience, having been the Finance Minister under Shri Chandra
Shekhar, inheriting a bankruptcy of a Government led by Shri V.P. Singh, which was supported by the BJP. He has realised at
that hour how a non-Congress Government derailed the nation. He should also acknowledge that it was our Congress
Government which, from that derailed economy, provided this country a more than 7 per cent growth rate which, since

Independence, no Government has achieved and this Government is not even trying for that.
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Therefore, whatever criticism we may make from this side or that side, it is not an issue. The issue today is how the country is
looking towards the people in terms of its taxation policies. Sir, I do admire the hon. Minister of Finance on two counts. Firstly,
he has modernised and stabilised the tax administration. My dear friend Shri Kirit Somaiya is not here now. He was criticising
the tax officials that if things were in their hands the country will go to dogs etc. My view is totally different. There can be one
or two black sheep in the tax administration. But, by and large, they are the brilliant people of the country who often try to take
the country in the right direction. It is because of we, the politicians, with our frequent interference from this side or that side,

that they cannot do the job that the country desires them to do.

Excepting for one or two black sheep like Shri B.P. Verma, let us not accuse and abuse the entire tax administration in whom I
have abundant faith, who are keen to mobilise the resources of this nation to the best of their ability as per the desire of the

Parliament.

I thought that the hon. Minister of Finance would begin from the concessions to the poorest of the poor. The allies of the NDA
- and I thank them - have very rightly pointed out about kerosene, LPG and many other areas. But the hon. Minister of Finance
did not touch the farmers at all. Maybe he is equally confused like me. I do not know his political thought. But till today, I have
not been able to understand who is a farmer in this country. The definition of a farmer, as I get from my part of the country, is a
person who tills the land from morning to evening. He is a farmer. But actually when the benefit goes, I find this especially in
the context of Northern India and I have no idea of other parts and I have a very strong feeling of Bengal that a farmer is not he
or she who sits idle in the home, distributes his nami or benami land to various agents and get people hired from Haryana,
Bihar and Orissa to plough the land and give the daily-wage earners who do the job, their wages, and at the end of the day all
the benefits go to that man who says he is a farmer. He is one person powerful and strong enough in our rural economy who is
siphoning off the nation's benefits to his own command depriving the real people who are toiling on the ground and tilling the
land day and night. If this perception is the perception of the farmer, then more benefits to the farmers means more benefits not
to the real kisans who are toiling but to few individuals. The popular word for these people, according to the jargon of the
Communists is, Kolas, Yodhas or Zamindars and 1 call them land exploiters. More benefits go to them means more sizeable

income of the nation is hidden.

Therefore, Mr. Finance Minister, I do defend more subsidy to the farmer. I do defend cheaper electricity. But you please ensure
it without any political acrimony. A time has come in the country where for how many days will you ban the PWG or ban the
Naxalites. The fact of the life is that whether in Bihar or in Bengal or in Andhra Pradesh genuine and positive land reforms
which benefit the agricultural policy go to the people directly who are doing the job. When there is no positive land reforms
and still people are hiding their property there in the name of benefits to the farmers, then it is going into the hands of a few

who ultimately take the nation's wealth in their own pockets. This definition once again requires a national debate as to who is

a farmer[RB37] .

I know that if I debate this issue - I did debate this issue in my party, in the AICC - there are people who will accuse me
irrespective of whether they are from my party or from other party, but the definition of farmer once and for all should be
decisively decided in the country. It should be decided who is the farmer and who deserves the benefit. Unless that is decided,
in the name of shedding tears in the name of farmers, a few individuals in a few parts of the country rob the entire wealth of the

nation and - I use the word - cheat the nation.
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Mr. Chairman Sir, I take the last page of the Finance Bill. I thought that concessions would begin from there. Possibly, the
Finance Minister is right on one point that these days, the poor people do not communicate through telephone, through mobile,
through fax or through e-mail. If we see the one mode they communicate through, at best, they write a post-card and to read a
postcard, with their abuses, it is difficult for the politicians to tolerate. Possibly, the Finance Minister, therefore, did not touch

the postal tariffs, the cost of the printed post-card which rose from Rs. 3 to Rs. 6.

He is giving exemption to granite and marble. Well, I am not going to touch on that point. Friends will be here to pounce on
me. [ am not going into the controversy of the granite industry and marble industry, whether small-scale or benami. By popular
saying, granite and marble is one of the costliest material used for the purpose I know. But a post-card for a poor man is
something very essential than the granite and marble. Post-card tariff has not been reduced. It remains raised to Rs. 6 from Rs.
3, as it is. Its cost has doubled. Therefore, I think, the Finance Minister has overlooked it or the so-called NDA partners who
thought of taking it up felt that if they take it up more aggressively, maybe the BJP will be unhappy. So, it was not touched. I

would request the Finance Minister to once again look into it.

Sir, I will be too short and too brief on two or three observations. I thank the Finance Minister for reducing the excise duty on
tea from Rs. 2 per kilogram to Re. 1 per kilogram. My appeal to him now is to look at the competition. After the WTO regime,
you cannot prevent the kind of dumping of tea from Kenya and Sri Lanka which is going to be there. They will come to our
market, but to allow Indian tea industry to stabilise, which is a labour-intensive industry which is there in Assam, West Bengal
and some parts of the South, my appeal to the Finance Minister is that for three years, he should not take any excise duty from

tea industry. It is a labour-intensive industry.

Also, my appeal to the Finance Minister is not to take any excise duty from jute industry. On these two industries of jute and
tea, the entire North-East is surviving. The Finance Minister, once upon a time, has been from Bihar and now, he is from
Jharkhand. In the entire north Bihar, the entire eastern Uttar Pradesh, you go to every village and you will find that every fifth

man of every village is waiting for a money order which will come from West Bengal from the jute mill,

till today. Therefore, my appeal to the Finance Minister is that for three years, till they are stabilised, do not
take any excise duty from tea and jute industries.

Mr. Chairman Sir, I also congratulate the Finance Minister for one good thing he has done. He has given tax holidays in
various forms to theatres etc. for entertainment industry, but who does the entertainment industry? The performers do the
entertainment industry. Who are the performers? They are the cultural performers and the sports performers. All the cultural
performers are not Lata Mangeshkar, Ravi Shankar, Dilip Kumar and Amitabh Bachchan. They are a few exceptions. Mr.
Finance Minister, the talent of an average performer really fades after the age of 40. They survive till the last day of their lives
on whatever they earn till the age of 40. The final capacity of a good player of any discipline, a good artist to perform in the
fullest boom is between the age of 35 and 40. My request to the Finance Minister is that he could consider, if not announce
now, that he should not tax the post-40 income of all the performing athletes of the country and the performing artistes who
have crossed the age of 40. I know the pitiable condition of many of these people who are almost dying and crying. As I told

you earlier, all are not Lata Mangeshkar and Ravi Shankar. A huge group of Indian performers in various parts of the country

live on performing either on the stage, on the screen or on the music, or in the field of sports| R38] .
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At the end of the day, they find that they are no more glamorous and nothing is left. How do they survive? It is very, very

difficult to survive. Therefore, please do not tax them when they attain the age of 40.

Mr. Chairman, Sir, at page 11 of the Finance Bill, there is a mention about rationalisation of provision relating to search and
seizure. Let me make it clear at the outset that [ am not representing any group or company, but only appeal to you is that when
you send someone to seize any document or to search a woman, please treat them like a mother or a sister. In the case of First
Global, we have heard the story of the woman. If a woman has committed a murder, you can try her in the court, but do not
treat her in an unjustified manner. In the case of First Global, the story goes that despite knowing that the lady was in the toilet,
they knocked down or broken the door open, and she was dragged out just because her company deposed in favour of Tehelka.
It is not fair. A message should go throughout the country that they can seize documents from anybody, but while dealing with
a woman, they should give some respect to her because we respect women in India. In this case, she is a very talented woman.
The horrifying tale about the way she has been harassed, which we heard through the media, is shocking. It should not have
been done like that. If you could find out as to who did it and book them under the law, I will be too happy. At this moment, |

am not going into the merits of the case.

Mr. Chairman, Sir, I will also like to draw the attention of the hon. Finance Minister and seek a clarification on a thing which is
creating a lot of misunderstanding in our sports fraternity. It is about his announcement that some tax exemption is being
withdrawn. I understand, Mr. Finance Minister, that it is not correct because there is already some other provision. My only

desire is that you should clarify it so that a message should go out loudly that there is no threat to the sports fraternity.

Now, I come back to two or three areas on which I would like to give some suggestions. Mr. Finance Minister, you were keen
to get more money to improve your deficit Budget. I received a comprehensive memorandum from an Association which was
founded by our great freedom fighter and great scientist, Acharya Prafulla Chandra Roy, that is, the Indian Chemical
Manufacturing Association. I had an interaction with them, and I hope the Finance Minister also had an interaction with them.
In the Union Budget, under the Gasohol Programme, Rs. 1,500 crore subsidy has been provided to distilleries producing
alcohol, while poor man's items like kerosene, LPG have not been accommodated under this subsidy cover. Their argument is
that while dismantling the administrative price mechanism for petroleum products, the Union Government has imposed a
surcharge of six rupees per litre on normal petrol, whereas it has reduced the surcharge to Rs. 5.25 per litre on petrol doped
with ethanol. The total accumulated loss of revenue in terms of subsidy to the Union Government shall be to the tune of Rs.

1,500 crore.

Petroleum consumption in the country is about 7.5 million tonnes. The revenue loss to the Government is due to differential
rates of surcharge on petrol. It is denial of a level-playing field to the chemical industry. Let us admit the fact that alcohol
production is not surplus in this country. I was highly enthused when they interacted with me. They have cited the example of
Brazil, Mr. Finance Minister. They said that this experiment proved to be a disaster in Brazil, they quoted from a document
pertaining to Brazil, and I believe that the Finance Minister is the most competent person to study it and to see how it was a

disaster in Brazil. They gave details of per capita income, density of population, availability of alcohol in Brazil and they have

shown and established how it was a disaster in Brazil, and partly in USA[R39] .

Sir, if this experiment has to go on in India, then one part of the industry would have to be totally closed down. Therefore, Mr.

Finance Minister, | would like to request you to kindly consider this aspect and make some observations on this aspect when
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you make your concluding remarks on the Finance Bill at the end of the day.
MR. CHAIRMAN : Shri Dasmunsi, please conclude now.
SHRI PRIYA RANJAN DASMUNSI : Sir, I would conclude within one minute.

Sir, I have nothing much to say. I have given only a few examples and suggestions. The Relief Bond Concessions is a welcome
measure and I, on behalf of the Congress Party, would like to welcome this particular measure that has been announced by the
hon. Finance Minister. It would create a good investment climate for the people from the lower, middle and even higher

income groups to invest in this.

But Mr. Finance Minister what has happened to the Excise Duty evasion case of M/s ITC which has been pending for the last
few years? While the whole country is against smoking, why are you not collecting more money from cigarettes by imposing
higher Excise duty on this? You can penalise this industry as much as you can. This would not only help in getting more
money for the Government but would also help in bringing about an awareness amongst the people as well. Insofar as my
knowledge goes, a few years back there was a scam of Excise Duty evasion by M/s ITC to the tune of Rs. 3500 crore. But till
today nobody knows as to what has happened to this case. Would the hon. Finance Minister, during the course of his reply to
the debate on the Finance Bill, enlighten us as to the progress on this matter? We would be highly delighted to know about it. If
that money could be realised from them, then it would greatly help to fill in the coffers of the Finance Ministry. I would not

like to highlight more on this.

Sir, I could have established here as to how the Finance Minister could have got more money from the telecom sector. But the
Finance Minister is suffering because of his own policies. The Government is not giving the required resources, which the
Finance Minister himself feels should be given, to DoT. Therefore, it is the Finance Minister alone who has to fight it out
within the Government. I cannot help him in this matter. I again repeat that some of the measures announced by the hon.

Finance Minister are good yet those are not enough and are not sufficient.

Sir, finally I would like to bring one dangerous trend to the notice of the hon. Finance Minister. In our federal polity it is an
established practice that if any State Government wants foreign funding for a project, or if any State Government wants funds
for a project from any part of the world, then the Government of India, being the guarantor, negotiates with the concerned
party. But the tendency that is growing now is that the Chief Ministers, with the approval of the Central Government, are
directly negotiating with their chosen parties. This is not a good trend. This would create umpteen number of problems in the
future. There are forces outside India who are keen to choose their sectors and the parties in power. Please do not think that I
am talking politics here. In the name of stability in the country and as the sole guarantor and with the monitoring power of the
federal government, please do not encourage this trend. It is because in such an arrangement if somebody is your partner then
in one's sweet will he will negotiate with one country of the world and if somebody is not your partner, then he would not be
encouraged. This would create a very bad precedent in the country. Please do not do it. Otherwise, this will prove to be
disastrous in future. I would finally like to request the hon. Finance Minister, if he could, at the end of the day, consider giving

something more to the Indian Chemical Industries and to the tea and jute industries as I have mentioned.

Sir, though some of the proposals in this Budget are against the poor people and was hurting their interest, yet my friend from
the Telegu Desam Party would say that they are happy with this Government. Shri Kirit Somaiya also had congratulated the
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Finance Minister for his Budget proposals. But all his congratulatory remarks sunk as he mentioned about his helplessness
about the investments through the Mauritius route. I also feel that the Mauritius route pattern should not be allowed to be
repeated. I would not like to bother the hon. Finance Minister on this today but | would like to request him to find a day when
we could discuss this issue as has been brought out by Shri Somaiya. It is a very pertinent point that has been raised by him

and we also would like to participate in a debate on this.

SHRI PRADEEP RAWAT (PUNE): Mr. Chairman, Sir, thank you so much for the time and the opportunity allowed to me to

comment on the Budget. A lot has been already said. [ have a few comments to make.

It seems that we, not only hon. Finance Minister but all of us, are busy in generating second generation of distortions and
hurdles than second generation reforms. Perhaps we afford the future generation with something that they can take pride in
undoing those later. We have a long history of seeking counsel of the experts and we jettison whatever that is uncomfortable

for us and pick up cherries that water our mouths.

Have a look at the proposals that affect savings in income tax. Hon. Minister refers to the Reddy Committee. The Reddy
Committee explicitly drew a distinction between short-term and long-term savings. While recommending the withdrawal of tax
incentives on short-term savings such as National Savings Certificates, Kisan Vikas Patras, etc., it specifically called for
retaining the tax rebate of 20 per cent on long-term savings, such as Provident Fund. In the Budget, no distinction is made
between short-term and long-term savings. The tax incentives on both have been either reduced or eliminated. Now, after so
much orchestra we take pride in consensus solution of 15 per cent rebate! I am afraid this too is not a good solution. The
Committee has also recommended that those who hold short-term savings be offered an option of long-term saving instruments
so that tax incentives should be available and are justifiable to promote long-term savings under social security schemes. |
would like to know the reasons why Finance Ministry is keen to ignore this mantrana, the advise, of the Reddy Committee. We
have very poor safety nets and small savings serve as a hedge against bad times, and at the same time, tax incentives for long-

term savings help increase overall savings in the economy.

Have a look at the exemptions. Hon. Minister refers to the Shome Committee recommendations about removal and elimination
of exemptions and deductions. At the very same time there are some exemptions that are being proposed. Here are a few
examples: additional depreciation on new machinery and plant; incentives for modernisation and expansion of the shipping
business; incentives for debt/capital market and financial sectors. Is it that we do not consider the reforming of this aspect of

tax levy and collection?

Let me turn to yet another instance of unmindful and hasty modifications. The provisions in the Finance Bill make working of
the charity institutions impossible. It would be impossible to receive and spend donations for charity purposes under the
present provisions. Prof. Raja Chelliah, who has been the Advisor in all taxation matters for almost last decade, has openly
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condemned this draconian measure. Yet, no one seems to bother about the havoc the present provisions will bring to donation

based charity institutions. I propose the repeal of the proposed clauses and restoration of earlier status.

I must appreciate his efforts in reducing the number of excise duty rates. But I am worried about the persistence of other
procedural-cum-non-tariff dimensions in excise. There is only a marginal reduction in number of exemptions from 263 in last
year to 243 in this year. The number of conditions for exemptions remains unchanged. The number of lists has gone up from
six to nine. Will the Ministry be kind enough to provide us the estimates of revenue lost due to exemptions? Just look at the
long list that would speak for itself. This is the overwhelming relic of baburaj which survives and thrives even now when we
speak of second generation reforms. Will the hon. Minister explain special merits of pencil sharpeners and mathematical boxes
so that they need exemptions? Is this his way of promoting mathematical education? May I remind him that there are one crore

dhobis who do not use dry-cleaning machines? Why do you not exempt them from the five per cent service tax?

Why should we dither on measures that are needed to expand the tax base. Please have a look at the report of the working
group on taxation that makes a passionate plea for abolition of exemptions. This is another instance of ignoring the sound

advice when it does not suit the beneficiary constituencies within and without the Finance Ministry[ KMR40] .

Let me turn to customs duties. I fail to understand the talk of the peak rate of 35 per cent when it is at best the modal value, that
is, the most frequent rate. In ordinary English, the peak rate would mean 'highest rate'. As per the Bill, peak rate 210 per cent is
now reduced to 182 per cent. The other rates are 210, 170, 115, 100, 80, 70, 55, 45, 40 and so on. The hon. Minister has been
generous enough to announce that these rates will be merged in just two rates after two years. Will someone enlighten us the

magical number of two-year duration needed for the said transition?

The worship of exemptions is here as well. The number of exemptions in the last year was 378. Thanks to penchant for this
non-tariff device the number has gone up to 415! Will he enlighten us by providing the estimates of revenue due to these
exemptions? Once more, the number of conditions remains unaltered, and the lists have gone up from 35 to 42. We seem to be
more committed to second generation and reincarnation of Dirigisme regime. No wonder, the tariffs remain as complicated and
cumbersome. It will perpetuate advantage that unscrupulous would take, and officers to indulge in corrupt practices as earlier.
Would the hon. Minister explain what inhibits him from implementing the recommendations of the Virmani Committee's
Report? This Report, once again, points out that so many exemptions generate continuous lobbying by special interest groups
of the rich and the powerful. Is it so difficult to imagine that with so many exemptions and conditions and lists, even two rates

is no solace!

Whatever be the popular demand and consensus, I fear, we should not send signals to the business and people at large that
service tax is unjust and negotiable. Let us make the beginning with the rates that are modest and palatable. Since inception,
we should care about wider base than higher tax rates, and should show the determination in establishing this as legitimate and
viable tax base. If the Union Government dithers and flounders, it will have negative implication for States which will lose
their morale further in widening the service tax base. The Working Group had recommended integration of service tax with

CENVAT. I wonder what the Ministry of Finance has to say on this.
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Mr. Chairman, Sir, [ have confined myself to only a few selected elements that highlight our sluggishness and undeclared
aversion towards reforms. More importantly, the mindset that believes having 43 controls instead of 45 is reforms! The spectre

of restrictive controls, Dirigisme regimes can survive and resurrect in many forms and on many occasions.

I will give one instance. In 1998, our hon. Finance Minister while moving the Finance Bill Amendments had stated about
Section 50C of the Income Tax Act that it is arbitrary to consider the circle valuations by the State Governments which are ad
hoc and the actual considerations by the two parties should be taken for tax considerations. But now we see that the same
Section 50C has been re-introduced. What is the explanation? It is easy to wear mask in the name of poor. It is easy to wear the

nationalist cap with cosy protectionist lining inside.

I appeal to the reformist friends in the Opposition as well to rise above the narrow insidious tune of socialism and development

with human face, and focus on what is more important, doable, and consolidate long-term needs of reforms.

There are several other matters like restructuring of public debt, more importantly composition and effectiveness of
expenditure. For want of time, I reserve them for my written queries and comments. I thank you once again for the opportunity

and patient listening given to me.
MR. CHAIRMAN : Now, Shri Rupchand Pal.

Shri Pal, already one Member from your party has spoken on this Debate. There are now five minutes left for your party.

Please be very brief.

SHRI RUPCHAND PAL (HOOGLY): Sir, I shall try to be as brief as possible. I think, you will allow me to make all the

relevant and important points which I want to make.

Sir, I had said that this Budgetary exercise is directionless and clueless. I had also mentioned about the tax on the salaried class

and others.

Now, the Finance Minister has already announced certain relief measures. He has made certain changes in the Finance

Bill[k41] .

They are in respect of rebate, in respect of savings and also in some other areas. The total amount of relief given is to the tune

of Rs.2,800 and odd crore; and it is considered to be a peanut in a total budget of Rs.4,10,000 and odd crore.

As you know, we have been approaching the Finance Minister and the Prime Minister for quite sometime regarding Indian Iron
and Steel Company. In our country, there is a steel plant by the name of Indian Iron and Steel Company, which is a very
prestigious and a reputed company. It requires, as per the expert committee's recommendations, about Rs.1,000 crore for its
revival. That amount is also not needed in one go; in the beginning, it requires only about Rs.500 crore. That company is

employing more than 27,000 persons of this country. So, 27,000 families are dependent on it. That company has been
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producing one of the best quality steels in the country; it is not that we do not need steel in this country. But the Government is

not considering that request of ours, for reasons best known to them.

We have again approached the Prime Minister. An amount of Rs.1,000 crore can save the lives of more than 27,000 families;
moreover, a large number of others are dependent on them. It is a very prestigious unit. But this Government is not providing
that amount of money; but an amount of Rs.2821 or so crore is a peanut to them. Where is he going to get that money from?

Does he believe that the revenue generation that he is proposing will reach the target? Once again, I am asking that question.

Over the years, the tax-GDP ratio is hovering around nine per cent or so. It is declining. The 'rich' and the 'super rich' of this
country are not paying any tax. Only 30 per cent of their income are only getting exposed. This is according to a report by the
Government. I had asked this specific question to this Government. How many people in this country earn more than Rs.10
lakh per annum? The report of the Government says that the number is only 50,000. In South Delhi alone, there are more
people than that number whose income is more than Rs.10 lakh per annum. Rampant evasion is there. The tax rate has come
down. Some people do not agree with this, but the Minister has agreed. In one observation, he said that although the tax rate
has been slashed down, the compliance is not proportionate, rather it is also declining. Where is he going to get that money
from? Is he going to get it by way of service tax? Which service tax? The money is being collected through different sorts of

service taxes. It is not possible for the Government because of cost of collection and also because of many other things.

Now, the hon. Finance Minister and the Government have become wiser because of the drubbing they received at the hustings!
It is not that they did not know that. After the election results, they are having a re-thinking; and a major political party is

giving them the advice, that such and such things should be done.

What is happening to our small industries? Even yesterday the hon. Finance Minister had made some observations. I would
just like to give one very small example. Sir, do you understand 'chhata’, the umbrella? More than one lakh people are

involved in this industry.
#ff g FeEnureary (Ferddl SR 9f¥E™) ¢ vran @1 & Tl

SHRI RUPCHAND PAL : I am telling you, it has not. The hon. Minister has withdrawn it from the spare parts and accessories
leaving it only to the final manufacturers of this item to pay the tax. These people buy the raw material and 70 per cent of the
raw material is imported. They buy it from the dealers. They do not directly import it. They have made a representation to the
hon. Minister that the indigenous umbrella assemblers cannot survive due to unequal competition by the imported ready-made
umbrellas. They cannot keep their existence because 30 per cent of the raw material is indigenous and 70 per cent is imported.
I think the hon. Minister may apply his mind as to, according to 1996 calculations, how much will he earn from 4 per cent
excise on the finished product which he has not exempted. The Minister has exempted the spares and the accessories. If the
producers of the final product themselves import, they will enjoy some concessions but more than 70 per cent of the widows,
women, the poorer section illiterate people do not have any access. They buy it from the market from those who import it. So,
my plea to the Government would be to do it away. If I am not mistaken, according to 1996 calculations, they could earn only
Rs.22,000. Still they say that on the final product they will continue to have 4 per cent of excise duty. I think the Minister

should withdraw it as it will be helpful for more than one lakh producers of domestic umbrella.
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The Minister has done a lot about the LPG and kerosene. Kerosene is an item used by the poor section of the people. He has
raised it, particularly in the PDS. After dismantling of the administered price mechanism what is happening, we do not know.
Even today there is a report by the Public Sector oil bodies that they are losing to the tune of Rs.7700 crore; Rs.75 crore daily.
They have already lost Rs.7700 crore. When the calculation was made, dismantling measure was taken and the oil pool
account was taken away separately and made a part of the budgetary exercise, at that point of time per barrel price of crude
was 20 dollar. Now it is hovering around 27 to 28 dollar and it may go up because of the situation elsewhere. Now, the public
sector oil corporations are forced to pay for it. What will happen to the poor consumers of kerosene? What will happen to the
middle-class who cannot have any option but to use LPG? It has been said by many others that there is slow down, that there is
excess capacity which can be used. Because of the demand recession, there is a negative growth in most of the areas of
export[R42] . Where will the money come from? Then, there are WTO commitments which are to be met. We have to slash
down the customs duty. In a situation like this, what is happening? Sir, apparently, the act of changing the rates of excise duty
from 8 to 16 per cent and from 16 to 8 per cent, seems an act of simplification. But if we take up the items one by one, then we
shall find that the duty on the items that are used by the common people is raised from 8 to 16 per cent and on those used by
the richer sections of the society, it has been brought down from 16 to 8 per cent. Same is the case with tea and naphtha also. It
is having some adverse affect on the domestic petro-chemical industry. The foreign liquor can be made cheaper but not
kerosene. Why is it so? They will have to pay more price. They have got a lesson in the elections and they have reduced the
heavy burden they had imposed on the salaried class. But they have not learnt that kerosene is one such item and LPG is also

another item.

Sir, I am making a very important point. I had been saying that the method of measuring inflation rate is wrong. They claim
that inflation 1s the lowest so the interest rates can be slashed down. Now, my position is corroborated by the report of the
Statistical Commission. Dr. Rangarajan Commission says that the world over inflation rate is calculated on the basis of
Wholesale Price Index. Here it is being done on the basis of Consumer Price Index. The Wholesale Price Index does not
include the service component whereas in our GDP, service component is more than 52 per cent. I understand that they have
set up a Committee to take into account how objective measurement of inflation can be done. Then again, the low inflation rate
does not mean anything. It affects our consumption as well as production. There is a very good report by Shri Ashok Kumar

Chakraborty and the Reserve Bank has also come out with all these things. But [ am not going into all these things.

Sir, I have another point to make and it is a very important point. They still relate concessions and all these things to Gujarat
earthquake. But there should be some provision because more than two lakh people are still in different camps. They have no
food and no medicine. The world over reports have been written. There must be a provision. We have around huge stocks of
food amounting to six crore tonnes and the people are suffering without food. Only the non-governmental organisations are
serving them. People are starving there. I would make an earnest plea, and I believe that all my colleagues here will support

me, that there should be some provision for the relief and rehabilitation of more than two lakh people.
MR. CHAIRMAN : Please conclude now. You have already taken 15 minutes.

SHRI RUPCHAND PAL : Sir, I am concluding. As regards Unit Trust of India, some hon. Member was speaking from that

side. But, Sir, do you know what is going to happen? I do not know whether you have any investment there or not. Sir, the

Monthly Income Assured Scheme is ending on 30" April. We had said that the sponsorer has to take the responsibility.
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SHRI SUDIP BANDYOPADHYAY : The CPM Party has the major investment in that.

SHRI RUPCHAND PAL : We have already replied to it. Please do not delay me. If you have got any money, invest it there.

Then, it should be a matter of concern to you also.

SHRI SUDIP BANDYOPADHYAY : I have no money. But can you deny that your Party had not put money there?

SHRI RUPCHAND PAL : So, what is wrong? That is not an offence.... (Interruptions )

SHRI SUDIP BANDYOPADHYAY : That means you have invested money there. So, you simply admit it.... ( Interruptions)

MR. CHAIRMAN: Shri Sudip Bandyopadhyay, when your turn comes, you can say whatever you want.

... (Interruptions[rc43))
MR. CHAIRMAN : He is not yielding.
SHRI RUPCHAND PAL : This portion of the time which has been taken by the interruption should be given back to me, Sir.
MR. CHAIRMAN: Please conclude now; you have already taken more than fifteen minutes.

SHRI RUPCHAND PAL : The Unit Trust of India has been set up by the Government of India. Even in this Finance Bill
certain things are said about the UTI. What will happen to this investment? Because, both IDBI, State Bank of India and others

have disowned in writing that they are not the sponsors; it is lying with the SEBI, and SEBI has not given it to anybody. It is

going to end by 30! April. What will happen to these small investors who have kept their money in the US-64, MIP-97 and

several other schemes?

There are some suggestions just for the consideration of the hon. Minister; I am not recommending them. There was a
Committee set up to calculate the total rural wealth; not of agriculture alone. This can be one major area for revenue
generation. Secondly, it is said that the foreign-exchange reserve position is very comfortable with $ 55 billion. But what is
going to happen after the redemption of the Resurgent Bond and the India Millennium Bond? After the experience of
Argentina and also our experience with regard to US-64 where the corporate sector has taken away the money even

beforehand, what is going to happen to your commitments?

Lastly, he has spoken certain things about jute machinery. Meanwhile, very recently the Ministers Committee of this
Government has taken a decision not only to dilute the 1997 Jute Packaging Order, but they have also recommended for the
repeal of that order. It would spell disaster for the jute industry and to lakhs and lakhs of workers of this country. We have
brought this to the notice of the Prime Minister. We have written to him. There was a court case and from the Press reports we
have learnt that these attempts have been stayed by the High Court. We would appeal to the Finance Minister also to see that

the Jute Packaging Order is not diluted and rather the jute industry is provided the necessary help as required.
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arer Afgen wdor W= B gy s ) Aftenstt @ 50 ufwrd smardt 89 & arase SA@! ot AifdeR e @ifey, SiEt se B ARy,
q aef & € al B g a1 R wed A ofl, A € 99 uRari # <wr @ & awr off wfeard difda siv enfia €1 F ween A o S g
goie H Afgarell & oIy orem & s & W § $B W@EE H H 5@ TE AR g dl ATy e} gudl § Y Afee |iee €, 39 gHR
forg o e & €1 3 7 it FEht ¥ 5 9 F U WHR T - S wHT AW g 99 @ oer g R®ifs # 9@ fog T s@ 6 o wadt §
3R A & AHd B FARAT PR Fhl g, [P H IT R 9A@ g1 9 Yo-forg IR "™ A 93 7b ARG W&l ol d faq w1 i @ g w6
q Afgensil o g A IR & aR F G| 39 HHAR B el TR w2, e el dwa 78 2 @1 ST oy st ¥ IR Sl @) sgawen
HRATY M I P e Gd a1 SAN AR wide 8 BT g orf & el

TP WA, S URE BIS 3R fTBrs 789 81 U] &9 S gRI Sl fohard #iard €, S1h Ar 7Eh 8 & pRor 9 ot welt 8@ 08 € F s
ared! g fo S |l @ BEdl B HH BN

el sve wwit B TS 2 I <A & W A, S A IRE di] § Sh IR W SHET g¥1 3N WK ISl &N | WRER U avh INTd
wfl TR @ T R gl P WER & & UH I dHeg F T g ey w@ren & o W Ry o w@ E[R46] |

T T8 omar ® 6 g7 ¥t 91d 21 U RG ANEd & fory aveR grr 4 @ d far S 8, gEd OR% WRGR & R ¥IRE B I e
S € A1 AN SAIel A AR @éG, QU 3R U1 W@l WRIE $HY| THY B9 WHIS Bl 3R S B RN AW <A1 d1Ed &, I§ I3 dHe
H TE anar g gafew 39 W ft far s # Sa g1

T HH U GS® A B gl g AR W 8 & &1 39 A9 & Sfaid 9o q3 off 7 gwon @1 oo 5 2007 @6 & M9 B G9d A
Wi fen S| oifthe g3 9% g B WY BEl TS XEl & 39 Ao &1 O fgR § d T §, @ifte a8t a i & < 8| Sud B
HIRUT B [Hd & I8 UET T8 UST ol §, oifch w1 el 8l ¥l 21 H SRR § S dredt g % 98 4R &M 81, 9 fog fad J4 ot sE
W1 3 FHeH I3 I8 ¢ ? PR IR H ug 7 UM Wed Ao & ded U1 TR 8, fIER WReR 39 N &1 99 A9 § @d S § aEH
T8 & @ ag a1 Y wafRa o & 49 <)L (@auE) Sif fig ot o g ¥ deve T Y, fER W diem @ forg aga @ 9 €
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U HETEd : Hifa off, AfZeT WewT aIa W@ 8, 39eh! ifa a1 @=t a1f2y|

st ¥ st - F fag 4= oft @ @ aEd € & 9 tar emw Y B B 49 € sik Rien taferd su R B @d H¥) o Y wE
PR GHd dl 99 U9 B AW, dS H WIS S| 39 dXE a8 B B 9D, TEl a1 98 991 UOF & gST w|

SIS AREAV St & A A R AW A O A B gwd Bt T 8, g8 W U o Ao 21 olfa fiEr o e 99 e @@
PO B0, TS THA H T8 1| 987 IHD!I TR & faU BIF TMESarsd TR FRA A1ty d1fh SWhT STAT B Wb, Tl df 39 a8
Pt A ATIAG AT B AR wS @ S| g8l B A8l 8 iR A BT o T8l e gren)

figR & dean & a1 wa | W € & fIER da &1 A 21 o R # 3o A€ @ w1 81 98 9d usal WA a@nfey off f5 fER & dear
& e faER # ®n W@l e ' fRaE, wogR iR Aol & e & AU WER # $8 R @ wwwd 2l fRER § W@ 7 v w@e
FHT FRAT 8, Wb I8 JIU ¥l T HRU ITS AR FHAN AT R @1 Rafd § o 7w &1 7 B w50 St 4 omue oo argh &
R & IW AR D HRAN DI AJMATEH IR ITded Hax a1, F¢ | fer § Ft fred, S et ok guawen e we 48 o8 €1 S9! 9
AR & forg anaead A a8 @ Q) gE a8l @ Aol & W IoTR e ww|

Y guic H Yo USRIl UR AT & @Y &1 A H el AT & 9 AU g6 S ) BN U &S Yod & Yeledrl Y| J ey fafad €
3R St AR R St 78 21 S FE ® T A s B St SRSl # aRE Fren HrH TE AR S ARy ) Yo
USRIl B 394 g Gar & forg @ amgw e @iy | Yo wafaer) sl IEre &), 3FR 98 U1 Sd] A/ H SiISd] gadH oA
foram g 1 fhR O o YRAR @1 WRU-UIYT HY AT SR AT WU R W SR R AT B, DB IO o DY IR 2

IR SR @A # T R YA-He-FSH I a1 BT G4 BT W G 8 gH1 gl ad B —E § 41 < Bt arq & 7 [R47] e wn @
f& e oRaes warer g1 4w Sge | # anvds wem @ fw A St @ smue R @ 5 IR ok @ & e A T8 w Ya-we-
TSH Gl & I B & oI g9 auie # wiaeE #x iR i & & @ el SR I8 6 98 @& dnr oed € 6 ER aer gas
fore 3o & Hwlt ik ared Wt 7E 21 sufay arud werm F W= S § de aea € 5 gue F 991 & wEaE &Y arfe ga & et
GCED

3fd #, sue! gerars o gy 6 o qS e & forg R, s & wAra e gl

SHRI PRIYA RANJAN DASMUNSI (RAIGANIJ): Sir, It would be proper if we know at what time the voting would take

place. The Finance Minister might reply around 7 o' clock.
MR. CHAIRMAN : A number of Members are waiting to speak.

SHRI PRIYA RANJAN DASMUNSI : It has come in the Press that Shri Ram Vilas Paswan has resigned. Is it true? The House

has the right to know as to why he has resigned.

SHRI BASU DEB ACHARIA (BANKURA): It has come out in the Press. When the Parliament is in Session, the House has
every right to know.

&t B et @ v 9d @ B wEn # 2 5 ue da ftre 9 Remge e 21 & we S 9red € wWeR 7 9ard 6 g
wg F 2l ... (TaEm)

|HTaRy #Eed : #9 omwd ¥ ugdl € ¥gdY v oft &1 99 diem & forg gern forn 2
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... (cxEsm)
sft Bre gl @ ue H=R T sier R @ WeR B wed # e < eyl L. (aerH)
U HEIGd @ #9 ATeivS! gde TH1E off &l alei & folg drat PR for &l
#ff ageT ATER : WHR P W # arn A ... (FAEH)
ot e SraHef @ weT &1 BE "eE TE 2l ... ()

FATIRY WEIE ;o Wl AT Tew dudh el @ SEEr vEd € oMy HU A1 W qger Hy| # vger & wgdw g of @
drem & forg gen forar 81 wigHw fae w wat @ @ 81 ey Fuan afyl

.. (craam)
st ggea oAt ; e B 39 ax F O &1 Af¥eR 1§ A S A 2 L. (srau)

AT AEIGH @ #9 39T § Ugal & AW gHR form £l

.. (cagem)
st qg<a SR : TP Hew@yul [ Ior AT &1 Wed 9 W6l &, SUS aN # gar difey| ... (@urs)

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): According to the /ndian Express report - Paswan quits the Union

Government over Gujarat issue.

U HBIed : W1 A ¥eq & 9M+ &, 99 W aifay|

. vgdw yarg fig @urel) : #@iqn, R fadas, 2002 T g @4 oft g7 9a & far & @ fag o w1 9w e T
BN arel 21 U WAl 7 @ uF ¢ e € 3fiw TDP slams Centre for economic slow down. s¥ifey a8 fadwes w2 8 arar 81 9
T B @ A udr god & 5 9 et go & 72 ce[R48] |

7 o 91 BIeH9 e Y 8 wel 9T § 6 U8 Jd 9@ HA 21 89 99 AN A B U B 8, i U8 AN Wal & I8 99 " © g
arel # gl wer Bt § 3R AT g BRA @ 99 W &1 W Al & HEd W I8 g arel e 2

wered, anfl @er fF 2150 B, 2800 FIS B ge & TE, IWD o0 a¥-aS AN 7 g% gAR R B W AT FE R E b el & A @
H1a RN T8 A fHY YIS D g d S a@d @) 8, S9 o wt AnT mer @) A o) W@ §, S9e! gadrs & T8l @ w@ 8l feamt
@ oIy @re &1 ael & 99 W ol dfeddl Herg ¢, SU Fi T dgl ® &1 <o o &l fHgid B, O WY Bol | AY of ofdl 8, oifh S
3o farsd & 2, I a@ ¥ 2o 1 Rigia 21 R surer smed 8 I 39 o famn Sy, fea Seet v e W@ A wed € 6
T BT YA €, 99 e & fofy 39H1 Ol 299 WUrTell 8, a8 diue 8| 9N A HRIS BT gulc ¢ IR S H IS A TS Pl & 0D
forg faer w5 o 3 B F B 3 & e W Prwren Y, 99 W HrEAE A1 g6@T S| 74 St | S AT §6 SR AR R 98 Y
62 BOIR RIS U ShH oo U oy f7 olil o a1 8, 99 a9 MeHl 3o T8l § %8 B Wag B wig wiafy 9 Rud 4 oft i 62 soiv
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TS TUAT §HH CHI BT §a9 gl &, S9 M@ & folg g2 &b i Sriard &t adiy, S a8 @/, Wengens a1 et siv ol 4
WER G4 2, ITH 82 TR IS HUAT Al IR @1 AT 8, SU e & fay g2 o W siad &1 5= Sl &1 W @ g
F & ST ANl & g dql Ryl T aee, W St S S @l AT €, D AR H T TG AR €] A TP ADICAR B TRE AL G B,
ST §BH CRT DI AN Heal &l g9 ISRl H RB g6T e AE 2

£t B S @ w 9, # IFH1 N € 6 9= fes woul, 9w, fEr anfe &1 ware Sorn| ofd e % srafead @ Saen
81 YAl 99 I udl T 6 WRHR fHu @R 1 & 2| I=H g e e $1 B 3 Ues a5y € B B a1 99 W dF g, I &
S [T H 6T 99 I @ B A | G99 d99 AT, S B OXER F ][R, I GRERl A S9ET Sraad {6, 36 a9 9o
T I B ETAT WA 2. ofed fUes vl @t gred ok @xE 8 2| fIER & dear & 9w 3000 Hs wuAm SffRie d gen mam ok
2700 TS AT FHAl Bs G¥HR BT GHMAT 08l &, [IBN B SM da 8| fres ol 3 e @t 78 8 37 ) &g &1 78 &l fer &
W B DAl G B W& 8 DY g8 B A BT Tl HIel O @ 2l e9d fad ama # R ol W A 9w Wigfa & @ 9us
U¥ITd YARR IS 7S H Ui ai § ueE af &1 R @1 uan el verl 98 61 9 Hal 6 SIS Usdl aid fAd, a1 9k 6Td awd fad
3T BT, 119 fad MART &1 U rel PI, $H STHT 600 FIS HUAT TG Tw0 &1 T4 v T R49] |

o eI, S AR Y RS B PR & 4, fox 5w wipa A # & e Je B sifer §7 T R o Y B o @
HHS a1 § 3R RS & < 5 et W e 11 1 g T gan § q8 W I A forn oy, IHT e AR foran gl Sfa wER A
9 I @ Wpfa < & @ T A T w oifye 87 w9 1983 W dETEht w1 @1 gAa G gon, e wer at @ vun fren, @@t & AR
aif &1 gud faa ST &R TREd faa s &1 vy & fren| # g9 waleg wed # qar 9edn € fh o <6d faw A 3N miRed faw
3manT @ Rl wReR 3 719 oY, e 3w sreifa af¥ &1 A &1 F sifae &7

R, AR fas w@E St 1 enel avaraE R i gara 8 o & are Wiga af¥ e st | wreer it AR St ST gt g
ST faedt @1 @t frp R qen are & st et S SR Y Rredt @ o s favan ok = @ 99 R & & wae &9m f& o9 afy
&1 YA @8R B el | 1@ A Breres S faa @ed w8 6 S WeR oS IRl & a) F 59U aR| dfed o gad iR
TREd faT M 3 e Bl 99 I B Fi A 7 war? ggt g At @ T SR U6 o el B9 Al g T IR dart
S 81 T | AH YRRl I I & 3R a8 A a1 981 &R & g W Uk ufafAfer gar mm, & Rrel @1 ges ufafafe g
TR F Wew g M, R wffa & wew g M, 5w foren oRe & wew g T U ara dd@ g9R 4 ua-fae aftend € s 14 wfoera
i onfa & «r1 &1 oifeh faeR iR sReds &1 1 Armast 91 ¥ e /AT AT AT gRI SRRE IR B B WRDPR AP B T4
ISy BT o1 AR 1 BRI BRI 87 Y AN A1 BRES] Bl A B AR R 9w gheo 8 W a R 1 B AR A ariar
q ®ed 3ol foran g1 gIR s goi w4t a8l €1 ... (25aum)

ft IR STede (WERYR) : AMHT U ot 7 gl § G € ofiR fhae dr gwitwr &7 arer &7
JUTIRT HETed : 31T v+t e W 48 wgd|

<1, xgdw wg feg ;A 54 S 3 g AR we w9 @ -t fear ok s 6 gud I ema | wer 5 Sl gere @ g g
el o sy fee ewd e smi @t e @1 v at & i fren @ R R aff @ g ot T < e ) wRed 9 s @ v at
@7 49T TE ¢ @ € ol WNaR A Uiy F Wefa § 1 T8 dar g f[ER v & 9 87 6l 89 d1 39 dated Wad # AW GRIN B
® & g9 Wl o faR & e wwr @ S I do-rieaR A et ® a8 7 3w fhaer g9 oy RER iR eRds # 10 de

AT B A B WHR ¥ & 2[130] |
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BHRI 98 U1 B8l gal A7 el H A4 AT JA1 Sl § U |are qul o1l A #A S | Sare & gt ow 8 | d g9 Sare @
AR A1 §| s WHR B MSAZ S qaifad a8 11 o 721 81 ¥hal| 390 a8 A U1 A5 A 2 2| 5 WHR DI TESAZ~ S
Racrs w7 &1 qaTer T 81 YT SR gE Bl 10 RIS IMAGT B WY B @ gl § 39h1 WfifhE IR Agm| 59 9% wR e T8
fierT 9 9% &9 TelE SR e | BRI AT ARG 39 [ared Wad # R Bl Ak sHe aEl e T8 ern a1 89 S @l # W ofk Jst
3 Serd|

g 0 (MATrS) ¢ g o 39 9 B T B ¢

Sf. Ygdy yare fig @ e ad 81 59 gUR WER g T 4d &1 99 Y A Sud! N G a6 &1 318 AfteR T8 21 R @
v g 8 AR Wb &1 IR gW wa GO 8 Wl a1 AR &1 B B¢ 9 aR abar| ga € A8 oy w39 9 @ qel € o wd
e T8 9 I 99 fIER &1 deart B @ o A1 wEl T o1 fF fAER @ onf¥e taw R s ofik o aft-uft arft swet wRurE
S| frelt TR HHArd B @El oy B 99 TE S ST aa S ad g g Wi g2 S Ao i gy i afd &
FE < I €7 U W anfdep Tl o1 @ Brm? g Aed & Wl uifiédl & fREei 9 19 79 §9R 900 HNIS BUY & IMMAH Ul dI /i
Pt off| afe oo THeR € 97 39 W faeR 2 =ifey ok faer & wy =g & =@ifey|

ga € T IR iR sRds A @1 fren &) fAfe dew g @ seaia arfon Rgdieso & forg 37 a-s vuy Ry 1) faEr @ sue
oy o wrs TUY A T diens fa fiten ol SIRGs @1 28 BRIs BV el | dTaN BT T W 87 RIT SHGT MR & 87 faar @
AT 8 FHUAS 20 AR & 3 TIRES F 2 TAS 70 @@ 2l fIER Y IR A1 @A @ B ggt F MEl B de@n, Ihar, W iR )
FEHROT AT B H@ B @A Y deaRT BT ARY AT W 37 FA$ FUY H A Bdcl 9 HIs vy fiyer| YT SR wE T8 @il g IR
att & fier &1 ve T 7 & mnl o A fagdiern & Ay 10 TR B9 g Ry gl Y v awen T8 g 3w W A Al deaftr
A B ST 7800 BNS BIY ool WS WA W @Y gyl RER B dear F Ul 780 BRI UV fiel oifh dear @ 91 A B
fewre 9@ 1291 fewn fyen wifey @fes 4l deaiia A9 & dae 35 SIS BuU el | 79 g9 aR H§ 999 gOl A1 31 ST T8 TR ATl

a[RS1] |

MR @ THME TSA1 DI 780 Hrs vudl e € iR & A 100 wrs frern aifed e afe & Roa ardl 7 2, 3 a1 5 S v el
9 9Id 35 B oUAT e 21 3 ueR &ff 87 # T g Bl B WA’ 7 JHM TR W 5000 Hee oAl @Wd o, fAER I &
AT 100 Be e @ifzd ik Al dgaffa Ao & ol 500 ds vuan e @ifed on wiafd ufdal 2-3 &3 suar fer 81 &, 2001-
02 af & for Tgel AR 41.5 TS YA e & W1 U RwE € 21 3 e Ao Wiwrs @ B 700 BRE v0F H F ) fAER BRER 2
3@ 104t deaffa Ao g% B T ® afe RER oT @1 8T aRex) o st # of o o <@ @ SR QR @ e srar fean o @ R
gedt &t R 9g @ 2

FHTafd e, 3T SAd 8 6 ofd @8R o oirar @ a1 Reefl erremft 81 71 8 60 wiwal 7 el Sft @ e s R e, o g
S F el A 6 arredi iR 7l deaita AT B SR a1 deel & T 7, S Brel 81 A | Aredl Ao & Al 13 §9R BRI vu
vt R 8000 HRs TUAT @d garm iR A 5000 Hrs vuAT a9 T 2| fEr #F g gedve T fhar wan @) Fn gusy ety Rwmr
& Brft? Fn fagr dio 7 @ Smm? feEr S # fa oz §) A daaf d@oem o srer Brer gon e w@at & gen, el 5 |
6 BUR PG AT WE ANl fp fAeR H o0 gave B W1 1 AR &1 fRwn @'l @en m? &9 &nll A @ 5 S &1 S ol fER W g,
I A% R eI S SR 9 favn wsw &1 g9 famn S| anfi Bie € A ITRiad B A sy &1 g9l & @ dfed e @ anfde
fRrft ot <a g7 St e wow &1 <ot R S wf@d, e 7w Rt Wi @t ot s SEider & g g A ¥ T Wi @t off %
fagr @t Wl fRfa & o g, R & ) anf¥ 9 e s
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Tuafa #ee, il fder # facicll e &1 a1d &1 o &l o0l fIER 9 &5 & U9 330 BRI I B RIS dlgAl & ol Wiolae Rl &
der T fh g fAER & T8 @A 9w fire sruRee doa Tadie @ siewefh 21 vk e SiRge 99 Wiolae 1 gueliiie &Y arfe
I TS §ONd B 9@ | GHHINE oTgd & 3Md A fAEgR 7 RSl dee 21 sy 9d € fF diar e sRuReE & ur fastelt wRew 7§
AftpT fRER @1 sigdR 3§ @1 9 W@ E| T DR 330 BN BUA BT UG Hoide T8 Ao T4 §| A A7 R dm aeRr o srifRa ai
W faar # |l d9e wew 59 ard 3 WeAd 8l [AEdieRur &1 @M 2007 d @ il § R O @ ol B WeR Bicdg g1 Wl W
g Ao # ge 1 €, I v a5 &1 gl SaY g9 B B 9 Ay |

3T # # faw A St &1 e 39 9d @ SR @ g & fawr wow arg, gaErs iR ST 9E W R 9T q4ig 8T €1 & WId 90 e
gFcTR YA # wia-omra ern g skbS52] |

Ht o gacaR ST fIER # 8k o g e M A 21 gHifoy Rord 99 e Sfemr &Y 99 dRet 48 oft ok Sa RO & off 6 uw
U wET & T R WReR dEd & 6 a8 W Geiide ®, U8 oy &1 ¥ 81 «fhd A9 HAE 7 dar 6 I8 S daex # 3 9y
q1e, GETS IR W A B GARAT I98 & 99 Bl a7d el 2l

HHIIRT HEled : e sifaw fawg wma &1, o9 3y 4fSd|

S1. gy uag e 1 § @ X @ g H ST BT US IR IRV S W@ gl WP UG H A-dIATE s G¥hR R UHh-A1ATE I
WHR it 2 ofda Q& af § urgpfos smuar § va T g2 fIEr &1 7 21 1 ave 91 g &1 @ ) O WR AT @1 TR WY
fedme v @1 WY o1 AW TS 6 F WRHR U A1, Widel arel e, dfcth g ST aER f[AER & Wi R I8 1 59 99 BT S
HERel CFER 8, Sl TN AL SR €, D! B WHR A 2l T8 Iy B R @1 B A 1w Rl @ 9k gerd adt 2
S8R @ WHR A D! A & AR T& B G |, DAsl Al § H e B o @ g1 sufee 39 9 e & wem @ w1 gar awd
& d ot fagR & Fewmv € qur WeeR # # € O WeR @ A6l X W@ €, U 7 @nE § fRan g ara | we areE S e
9 Al WRBR B GRERIT S| 0 Srea & /i H AU qr W BT g

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Hon. Chairman, Sir, I rise to support the
Bill with some observations, with some clarifications and some objections along with some submissions.

[ remember when the Budget proposals were placed, Trinamool Congress and its leader, Kumari Mamata
Banerjee, objected three of your proposals very vehemently on the floor of the House. It was also reported
that you became unhappy. You expressed your dissatisfaction. These were published in the newspapers and
even in the few meetings also, you expressed your dissatisfaction with the speech delivered by Kumari
Mamata Banerjee on the floor of the House in Parliament.

We must say that that time it was the hue and cry of Trinamool Congress and our Party that eastern zone is the worst
sufferer of the regional imbalances after Independence. I would certainly share the views with Dr. Raghuvansh Prasad Singh
who represents Bihar and our friend from Orissa. He also clarified this. The reasons are best known to the consecutive
Governments that why the eastern region became the worst sufferer of the regional imbalances. West Bengal is certainly

topping the list on many occasions. The issue of [ISCO has been raised.

We have no hesitation to support such types of demands where the interest of people is involved. We support such type

of demands made by whatever political parties, but I must appreciate that after taking the assessment of the people's sentiment,
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you have certainly withdrawn and given some concessions which amount to Rs.2,857 crore. We certainly appreciate this. It
could have been much better if you could have provided us with more concessions. But these concessions include Rs.1,450

crore in indirect taxes, Rs.700 crore in direct taxes, Rs.7 crore in postal tariff and Rs.700 crore in LPG price hike. The total

comes to Rs.2,857 crore[mS3] .

I [rsg54believe, you have tried to respond to the sentiments, the anxieties, the agonies and the difficulties of the middle class,

the lower-middle class and the poorest sections of the society.

In the Budget At A Glance, it has been mentioned that the total expenditure is Rs.4,10,309 crore, out of which you have a non-
Plan expenditure of Rs.2,96,809 crore. The gap between this volume of non-Plan expenditure and the Plan expenditure of
about Rs.1,13,500 crore appears to be extreme and huge. I have gone through your Budget statement where you have tried to
explain the causes of non-Plan expenditure and why it has gone up to such a huge level but I would urge upon you that the

non-Plan expenditure has to be brought under control.

The fiscal deficit has gone up to Rs.1,35,524 crore, that is, 5.3 per cent of the GDP. What steps are you going to take to control
the fiscal deficit? Unless this fiscal deficit is reduced, the development process through the Plan outlay proposals would totally

£o in vain.

On many occasions, I have expressed my desire to know from your end the details of the captains of industry who are taking
loans from banks and financial institutions and looting them by not repaying the loans. Why are the names of those defaulters
not declared? Is it due to any 'Banking Secrecy Act'? If it is so, what is the problem in abolishing that 'Banking Secrecy Act'?
The total loans taken by these industrial houses from the financial institutions would exceed the total amount of fiscal deficit.
So, if that amount could be rescued by taking some positive steps and stern measures, the fiscal deficit could be brought within
a disciplined limit. I am very much keen to know from your end very categorically the steps that the Government is taking to

take care of these defaulters who are looting the country in a way.

Whenever you make a statement or give a press interview, I normally hear it very minutely. You have said that the Budget is a
holistic document. You have also said that the integrity of the Budget would not be affected in any way. I believe that you have
tried your best to keep your comments in perfect order. I was watching your explanation regarding the Budget At A Glance,

where a rupee comes from and where it goes and so on.

It has been mentioned here that in respect of Defence, fourteen paise out of one rupee are allotted in the Budget proposals.
Recently a report has come out - and I want to know whether it is a fact or not - that bureaucratic power games are hampering
acquisition of defence materials either from within the country or from abroad after the Tehelka scam. This has happened due
to red-tapism and the bureaucratic system of our country by which Rs.5,000 crore have gone back, refunded from the Defence
Budget in the current year. We pay taxes. The common people pay taxes. Our soldiers have been deployed on the western
border with Pakistan, day in and day out. The expenditure for this deployment is spent from our pockets. I would like to know

whether they could go in for a war with Pakistan or whether they could be withdrawn[rsg33] .

What is the necessity of deploying soldiers day in and day out, the tax for which we are paying from our pocket? Can we

continue with it for such a long time? Out of every one rupee, fourteen paise have been provided for the Defence sector,
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according to your budgetary proposals. A country like ours should always be careful to see that we spare each and every rupee
for the interests of the common man and the poorest of the poor sections of the people. When we certainly demand some
remedies, when we protest for cutting the price of LPG and other material, we know it is always difficult for the Government
to respond to the appeals made by different political parties, whether in favour or against. But can you deny the power theft in
the country in the name of transmission and distribution loss which has gone up to thousands of crores of rupees? If some

concrete steps are taken in the name of transmission and distribution losses, it can earn revenue for the Government.

It has been reported that all your poverty alleviation schemes like the Jawahar Rozgar Yojana, the Employment
Assurance Scheme, the Mahila Samridhi Yojana, all are in a very distressed condition and money is being looted from this
sector. I would rather say that the process of austerity has to be maintained. Nowadays, it has become a fashion to say that
there is a necessity to reduce the cost of governance, but no serious attempt has actually ever been made to identify the specific
sources of leakage. I would rather mention here that if we actually follow the process of austerity, we can certainly save the
revenue. The MPs are provided with 'J' Class facility to travel. But I would better mention here that my leader, Kumari Mamata
Banerjee has never gone anywhere in 'J' class. She has travelled only in Economy Class throughout her career. 3% &R & S
AU AR ELU & A v 20 A § GWBR B agd @9d B 21 So, what I would appeal to you is that 'Dream Budgets' always
take care that if you punish the poor people, they will bounce you back in the ballot boxes. You will have to hear, you will have
to listen, you will have to give patient hearing to all the political parties, to all the speakers. Before you formulate a Budget,
you only meet the captains of industries in five star hotels or in banquet halls. Never does the Finance Minister go to the
downtrodden people, to the farmers. Conferences are held only in North Block, not at the grass-root level, at the level of the
farmers, to know how they are feeling. Once a budget proposal is declared, if it is withdrawn, ultimately you may be
designated as Rollback Finance Minister. But I would never say so. I would certainly say that you have responded to the

people's agony and to the people's cry.
:SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): But not fully.

SHRI SUDIP BANDYOPADHYAY : My colleague has categorically said that you should respond fully. I understand your
difficulty. I understand your problem. But still I would say about the half per cent reduction in interest rate. Normally the
retired employees, the retired school teachers keep their money in small savings. But there also, you have extended your hands

of taxation .

Sir, we fully disagree with this. It was 1.5 per cent earlier. Now another half per cent has been added. Now the total reduction
has gone up to two per cent. What we feel is that you give relief to those people who have small amounts of money and who
believe in small savings. I would request that maximum concession may kindly be provided at the TDS level and particularly
to those who are living below the poverty line. They are to be given all sorts of facilities and assistance and cooperation at all

levels.

The hon. Prime Minister in his Address at the CII conference recently has said one thing. I better read it here. He said :

“When our Finance Minister Shri Yashwant Sinha talks about our determination to achieve seven or eight per
cent GDP growth, he knows that he has his feet on the ground. Believe in India; believe also in our Finance
Minister.”
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We will certainly believe you as the hon. Prime Minister has suggested. But you create confidence in the minds of the
downtrodden people of the country. You create confidence among the middle class people and the lower middle class people of
the country that a Government is operating, that a Government is ruling in the country who really think for the common masses

of this country.

It has started appearing that this Government is anti-middle class; it has started appearing that this Government is always for
taxing the poorest of the poor people of the country and as if this Government means a Government for taxation. This

Government must come out from these things.

I fully agree with our colleague, hon. Member Shri M.V.V.S. Murthi of Telugu Desam who very firmly and positively raised

the issues. We hope this year's budgetary proposals will help the poor people.

When the Finance Bill was being discussed, without making it any prestige issue at all and despite many comments made by
the newspapers that you have bent, you have succumbed to the pressure of the allies parties of the NDA etc. and many of those
things, you have withdrawn some of the taxation proposals. We still believe that the areas which are still left out, may kindly

be announced now, today, upto certain levels about which I have mentioned at the initial stage.

I repeat that you may kindly take all the necessary steps and that austerity may give you a major direction. So far as the fiscal
deficit is concerned, kindly abolish the Banking Secrecy Act. It actually can give you relief from the fiscal deficit. I hope that
this part will be clarified today with an open mind and we want to get a very positive clarification from you. The fiscal deficit
alone is causing Indian economy to such a ruinous stage. It has reached upto a certain level and you have also got to keep the

whole country's picture in mind while overcoming through these things.

These are a few of our proposals from our Party - Trinamool Congress. Our leader Kumari Mamata Banerjee has already
touched about these while taking part in the general discussion on the Budget. I reiterate it and I hope that you will give a

satisfactory reply to all these points in your reply to the debate.

With these words I support the Bill.

st Fewor g (IorTe) @ Wl #Riqy, w SN 3 o9 g9 af @1 qure 99 fha o wrag gv g @ T P ®ife Se s aore v
T, Swe dorTa a8 oI # AT 9 g 99 wige e U fran, S e f g Hed T8 fEaran| 99 9 AR @1 wigew &
Uy fra a9 BIA B B & SR HEE B Jo6 el w@Iffid & T 3l o Y g Wiy fid w g3t ) o & uan @en & e s e
T UTHA S § gRWT ¢ e g1 # faw # iR WReR & |l Al W dean 6wl gaw 9@ 9 Y A Agd <@} AR | BHE o &
AT BT SITSHY Y Tifh ! 141 4 & UR BT | 3R & Bl a1 gl T8l &1 81 9 ? ... (SaH )

18.00 hrs.

[UTIT AEeT : Ul W & "eafa & af We &1 Wy e e Wi i anft 11 A v ok der arel €1
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it aged A ¢ UH He B 99 3R @1 gl

s AT 9oy : 3P 2l
U HBIGT : oAfchd AT FGR 30 dTcl- & HH Pl &= § v |

SHRI SHIVRAJ V. PATIL (LATUR): Sir, let us know at what time, approximately and not exactly, the voting will take place

so that we can be present in the House.

MR. CHAIRMAN: The voting will take place approximately at 7.00 p.m. or 7.15 p.m. It will depend on hon. Members. The

maximum time is 7.30 p.m.

sft Fewor fig : @l wEq, # aga o o @ Gl faa w0 S et wrer €1 9 fue 9 iR | ue & Wil W Suel WA £
BART ST HT AU Aial 7 Ge $x o, gaferg # aga o Ao T8 M oFR &9 U Big-a fad @t wflen & a1 o@d § 6 o
ST 16 wfcrerd dee doy USS S oAl &, 98 Y dwgS W W BT ® AR $Y W TE geran| O awgsi w9 9% el g T, 9 o
U Uleiuver fhamie o 81 &1 37 Ugal UeH &id & 9T Had # Us wed o o1 o W =l 7€ & W@l uen wg o % aarefiefea
RS & 8ed ), Sog.aLall I & a, PR T iR Faramee 3, 8l g9 39 ¥ 954 AIfd AT § uleligeer fhamie am &1
Frafa grar o, 9 dFl 3 g7 S WA 35-40 wfaera qer @1 suferg ag smud a1 6 o 3w o @) Aee Hd FifEH wuST
ENT § @l BRI B Al S §U & I9IY St Aag B B U 1 Al ooy S 39e fAwdd 16 woerd @} SH SR SR &t
TN 21 3T gTefd 7 8 % diefiueey fhamie o & ¢ gU 9 &l e+ €1 9E d8 &1 2 € ofR 9 i & SR W E| GEY Had MM
FIT IT| AU BR B Ge fhap! & 2 - 30 g 4yl 7 garar 6 faeht eRrE &1 S A gian 8, SWH U @R B ge & I @R B

ge a4 < 27 Entertainment industry has been allowed for the next five years a deduction of 50 per cent of the profits earned
by units constructing and operating multiplex theatres. 30+ &R @1 e TF HASURIAT B & & W B B AN B Heelolad
fordier e | e e fofy feran fop oweft qf W S diteds @i dvm, 99 SOl @ S F wEd & o iy @ dfde o 1@
e B ¥ A WY favg uRaRi a1 gAfdIaren 1 <d a1 IHH 3R arel Al oS i e, da BT BrIiel 9oH & f U e <
3R SR BT BRIEl AGX TA! S| I S B I@aTel DI HUN? I US| B Y@drel idi, Bl A @ dTel ARl AT A w4 | A U
o o forar 81 S8, oifga sivciic 91 ok JoR wRdY - 91 dwenelt & o &% ge & 9Ri off, oM 9% wHw o} | ST
AT ST SUAC A1 B[RS 1. HRAT Bl B Aa¥icd [WhR el €1 48 [d SUW B ARBR DI AT91 A, T8 AGR Ueel B @H

mﬁmﬁﬂﬁwﬁﬁmmaﬂ?aﬁa@ﬁﬁwma@w%ﬂﬁwﬁmﬁﬁmﬁl |

AT M TF Fe A WR TS BT AU THGR IR AT 3 SAQ 1 Sl JHA goll 2, 9 IS gY ar@i-dRrel bl B1 it
BT G &, IHD SA1aGE A €| MY AGR U B Ya T, oifh I Boil BIC WRGR P AE PR & &, fore- Jorrd # 311 o &1 39
AW & g oMy FT FR W € TT 9 gW@ B 99 B [oNd A S Y AN B, SUBT AW B iR W IR U, AT GHY garg| gd F
B Ut B WBR oG < F i Al T Tb DA B q-a18 B forg it off | oyt s s1. gaw gwrg St 7 o fbn ol 9= aarn
o7 f -3 ok fIER & &R e 916 ot & «fh 99 v F "eg & v dafd v W Fx R T ) smuet S99 SeEafial @
S ge ol A1ty o Sanfidl we # 9w € aif o fAuer qu wR Al 8, 99w g9 99 9a |

AT TieaR R TATES Jaew § M $ T8 oW 31 Wsa SO TP weaqt R ) 3w @ Bt § e ¥ 39 W B Wgd HAIE
™ & fog oMo dad 11 s w9 2y € 7% a9 g@ # a9 2| 3R AU dre ART Sff A9l T A A IW B IR SAX SAATC T
R @1 dive o) fRar &1 s fy dad 30 FS $YY &I gore # wraur fpar €1 98 ff o 3@ 3 9@ 31 78 R gafay e ¥ e el
SIS e Aed off F 21 T U foram € ot @ 9= & uan 78 i ust W-om iR |/ # A arg e of € R < €1 s Sud
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SIATHE BT I WU @A IR Q1 §| BRE] VS qgee dls® Udh Aeayul far &1 &0 Rl # uel iR i # < 6 fha aRe @ 99
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S Y@ B Y, ATH| GGG, AT q9 a1 & fog wwa
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SHRI PRABODH PANDA (MIDNAPORE): Thank you, Mr. Chairman, Sir.

At the very outset, I must thank the hon. Finance Minister because he has admitted in his speech while presenting the Finance
Bill in this august House that his proposed amendments would not change the integrity or would not affect the integrity of the

General Budget. It is not only that; but his proposed concessions do not even change the perception of the Budget proposals.

During my speech on the Budget discussion, I told that the philosophy of this Budget is that it gives sops to the corporate
sector, to the NRIs and to the foreign companies, and it lashes at the common people with taxes. It is being said here that the

hon. Finance Minister has kindly responded to the popular sentiments.
1826 hrs (Dr. Laxminarayan Pandeya in the Chair)

Does he want us to believe that he 1s responding to the popular sentiments of our people? I could not
understand that. Whose sentiments he is responding to? Is he thinking that he is responding to the sentiments
of the working people, to the sentiments of the farmers, to the sentiments of the general masses of our
country? Before presenting the Budget, he had pre-Budget discussions with different representatives; he had
discussions with the representatives of the farmers; he had discussions with the representatives of the trade
unions; he also had discussions with economists. Did he respond to them? I must say 'no'.
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When he presented the Budget in this august House, he knew what was the result of the elections held in four States. Did he
respond to that? I must again say 'no'. Why did he do partial rollback? He did it because of the pressure. It is under pressure --

pressure from his own house; pressure from the BJP; and maybe, pressure from the Goa Session.

May I recall that sometime back our hon. Finance Minister made a statement? He told that he was the most maligned Finance
Minister of our country. It seems so. He is the most maligned Finance Minister of our country. I may not be wrong to recall this

statement which he made earlier. He was talking about public opinion.

May I ask who prevented him from considering the demand of the general public in regard to kerosene prices? Who prevented
him from responding to the problems of common people regarding postcards, envelopes and other postal materials? Who
prevented him from responding to the working people and responding to the farmers[R61] ? Mercifully, he did not increase
the subsidy for the fertilisers. He could not increase the subsidy for the cooking gas. Is he responding to the demands of the
general masses? Roll-back is there but why not a total roll-back? I demand a total roll-back. The losses to the exchequer due to
the roll-back measures are expected to the tune of Rs.2857 crore. According to his statement, it is not significant. If it is

insignificant, then why did he not consider it while presenting the Budget in this august House?

It has been said that the Finance Minister has taken into consideration the middle class. To some extent, he has reintroduced the
dividend tax. The middle class, which invariably is facing the brunt of most budgetary proposals, has now been delivered a
body blow. It is strange to find the hon. Minister offering tax rebates in one corner while holding on the dividend tax in
another. The income tax rebate between Rs.1.5 lakh and Rs.5 lakh, which had been halved, has now been kept at 15 per cent. It

is nothing but a lollipop. Why is there not a total roll-back?

Nothing has been said about the imposition of five per cent surcharge in relation to the Defence. What about the
employment? What about declaring 42,000 employees as surplus in the Government? What about the recovery of the tax
revenue which is falling short of target year after year? Imposing more taxes and doing away with exemptions cause the
repeated shortfalls in collection. What about the collections of the big defaulters to the banks? Crores and crores of Rupees are
being paid as black money. What stringent action is he going to take against them? What action is he going to take against the

black-marketeers? Nothing has been said here regarding the recovery of black money?

As the time is very short, I would like to say that the hon. Finance Minister has tried his level best to sweeten this bitter
pill but the real purpose has not been served. Basically, this Finance Bill is anti-people. Basically, this Finance Bill has given a
body blow to the working people, the farmers, the middle class and the unemployed youth. I must say that it is nothing but a
declared war against the common man of the country. So, what | remarked during my speech in the Budget discussion ,in this
august House, I stand by that. I feel that this attempt is nothing but to try to save the face of the BJP Members who are putting

pressure on the Government. So, this is nothing but a trick.

I must conclude to quote what one of the strong personalities of our country, Vivekanand ji said: “No great purpose can
be achieved by the tricks”. But this is the way the Government is dealing with the issue. I only hope that the hon. Finance
Minister will realise the mood of the people across the country. If he is sincere and if he honestly responds to the sentiments of
the people, I think he will realise everything. So, I demand a total roll-back and hope that the hon. Minister will respond to

that,
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feeet # & S TrEAT| A B B Aderd T2 ¥ fB S G F < g€ A S 7w a1 R, Afe S @ v i DS B 9 o aruw
& o) oo 99 AW B g amd o ford Ry . wHan aoll Pt {6 N B g HH BN, a1 89 SMUB! ARbR R <A | A AR AT
oA, Sl we™ A Y& dlel @l g MY Il q A offl | Y S & b Wal H A BH AN g B o, DT AU TR B Al Bl ardl
@1\ foran| afee srier W @ € e o 7 Asreft @ 7 it @ ok 7 99a ure A Sta & forg fied) &1 aa 81 S it #§ w8 aret
e @ €, g oMy R F Y@ & A F1 g geM S g, S99 an 7 A Igdy guie Sff 921 g R 6l e 9w e w8,
Sfd Mo S Al W Fel S AT db Ao T | @e & gW B aR # A 96w fedn @, fh 30 o 96 99 W 9
TEl dret 5 oy @ & M "R A1 T8 "eri| afes M gM derd o W &l 3mue urery, JRan iR SLudl. & W 91 Y &k R
Ferd o 38 &

Tl Heled, 3ms Rl B w1 Eerd 81 S Aol e e W@ @ et o1 da € e w1 ®1 Mial d e @1 99 wie <9 eud ufd
fier faw w1 21 afe 99 & T8l B AW an Y O S9 s widl # I 14 9 15 v 9fd el @deh us @ g1 A A wewi o
qoT 9Ted g & St widl # e arel |n €, 9 g1 § 6 S e et g A jen g fwe o ue-al dren e € S Aeigy el g A
el # QAR B B H1 8, 98 59 aRE U Feh 31 arel Sl @ forw 14-15 w0 fel & fRwme ¥ A @l wear g1 fed @ o
TS Wi &9 Bud Ui oflex fass we1 81 79 et 5| a¥e U+ gedi Bl Wioi SRR | fasrell e g1 @e & g e gel o, g e
al od IFB g B U GIR 2l @ sua [ & fog 50-60 wud wfy €2 & R & cyada g 3% 60 v wfa ger g & o
TEd BT 3 U=l gl S S F N A WAl B Jars B 1Y 100 T A 150 T WY el JaTE B oy Swe” wr forvrn S e
gl 3t o R <2 # A @ "ers IR @ &, dfdT Swe 9w Foreh T8 €1 Soie & ™ e 20 v A efter o) RA €1 sy wia # o
¥ 9 B A SEd B e @ fra SEer R wR oaw i QuER # et uei! ok gedl @ |1 Wl @ 718 $Y W@ 8, it S
&1 I 20 v Uiy oftex cé[RO2] ki @ % ag frw a@a & Sftaw Sft @1 21 o/a SO A dAR B o 98 625 T H At 7E wdiar
ST | fihR AogR BIY 425 TUF H AT 500 ITF H IHH! 91 M| onft G & 6 AR A 200 fFaea A B8 At wgde st ¥ @i
foran <iftpst TP R & S Bu B & Sad b W e smer 1 dTm @ forg W n w®ife 9 S A frerm) g et & wemm @
g @S D1 B BT 1 W@ &1 U8 [DR DI A DA Widi & folg B & 87

=i IE W W P GEET & TiA B A O 7i-ag B BArg A R axg fu iR U 9% 1s o € ofeT SEe 9 96R cEd
@ &l uel a@ & wndLdLua. U gu asdl o f Aed e frd W@l g1 Se-orE 4 99R gA W@ © AR WER Pedl ¢ 6 g STauerd
ATIR TS Yo T o1 72 &, 80 GAfad A9 Ao g6 G310 o @ 81 89 I8 916d & 6 o/ war #4 of Fed € 5 1 as art
DI AR S| 3T IR AT &1 1Y, fHa- ue-fora iorari o1 e il o1 &1 dM fhan &, fhas drl @1 Jied fiell 27 U avd 3

U AEled : duar i fdae & dafia o g dret

ot g 1 FIE e @ IRHR UF O IR Bl G A1 & R gl I ATl IR 2gd @ & R S off Wt wa a@ @9 - i,
QA Gret W IR wret| gafery YA $u dY Sigy 6 smydt ff am @ Sy, Yur $u SR 5 feur st argard wvl 99-ae defiufy eiv
sraufa <t 49 € o & et WReR S e, gt qed o T8, smud ara T Sva, Sig T8 ge| gafay § we 9 g 6 o
e & fRa § ww wvm, I F go @i gafery al iR wid # @ arel feam, woigdl & g geie deyl ss w9 gRen d
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AT | # Hel ATEdl § (B Mal A A &1 A W@ g3 § 3R ARI AR I T @ 8 g B BEA IS 8, A IR T DI HHA NS ©
3R TR SR AT & & 21 I A1 ¥ fHurE Sl @1 2, 9918 B W@ 2| SUS! S FHHE AT P AqUS H S W@ g oM B W Y &
a1 S < 87 A HEd © (b o Gl 41 1 % 2l

MR. CHAIRMAN : Please conclude now. We are not debating the Annual Budget; we are debating the Finance Bill.

#ft el 1 FE uea « A e AEd § 5 @ 3w & frunl & forg, St el @l gRan & forg o Q@ SRA o WER SEET [
dr R R R ot <o & e € S9e wue QRIEd ® W | 3¥l @R W Sl N9 qae b an &, R aree €, S fag gw dn e
fiffer wve™ S Y A1fE R 9 fnedt g @1 RieR 8 9Y A1 R B 9 a1 S WReR W S9! i1 el a€-ad dR S e
qeod & 89 fodll a1 &1 AW 7@ o ared, offdhT g st A 5 ufaerd Aar & € Ot A9 BR dde 8, e o vudi @ @E g S
AT T WA & I W M A9 a ey, I AT e AT Y, $9 R BT oI M9 §918y|

siforr ara # wean A g 6 wive Rem By @ afy aga o9 21 a8 gar forg geflad a9 @€ 81 o9 g9 &3 4 o € @1 R
fore gt e ¥ & T 8 A W a1d S % & T g1 gafay # @ 9rgar g 6 a1 @ o wiag Rew [y @ afy
qQIY AT 39 oA DI 8 99 of of| 5761 T@l & WA H YU a1 FAS Bl gl

#ff a4 ywTe AT (FHRYY) ¢ wufy weey, fad At w d dau § daa Q@ fageil & A @ ol a1d waen aredn g e & 9 @
M A ST 93 g8 8 9D ar H g A N TR & ucd qal & aiwdl 7 ff oy frar o fF 3w <t g€ whwa &1 amw o smol e
T oft, fedt & da &1 ST wHe @ it afd wxar © s fAg arondt & aRd & o a9, 53 @il # 3Me IS, ITRART & AT
¥ gadl W@ T ofFT are 39 onw & Al s uw ugae @ fedt & aa @1 @l @ ufda $9 2, St s @ g & forg fied)
@ del BT FANT BT 8, Sl GBIl H, T H AR qRexol & &al H W@l B, U0 Sfeandl A, O TR Y@ & Al @ dTel €, 99 gRHre
T B Ml & dd & FR I 98 FT B A0 fFHaA1 &) wial F faseh a1 @ @ 76, v B W o e dm fed & 9 F &
FRA | P T B FWATA B A B S MU R Fe, TE AY FH H T2 o 21 2| H Wy 78 w @ g F 7w @ S 5 ol =
gl # amEdl g 5 WReR B e ToRAT We S Ay

|umfa S, o N6 Y@ & A @ dlel dF 8, Sb! waforT SuRidl dl ugdl 9 & dgd &4 l 3 d a6k 7 10 Buv ufd ofier fedt &
dd wdeq ®1 fRfy d 98 €1 I Teld 98d WIE €1 3 5 TUY AR 10 IUY B U IR H@ &1 SAB! BIE A TE 3, A T B @ B
fra e €1 Al B s @ e @ gm e i ggie ?

#EIGd, wel oirdl & 6 atefiaar sk R w2, 37 aFt # e @1 F520 Sf sreet W o <@ E| o St @ siiwst @ e ¥ gann
T 5 T2 # 26 WiIeE TG 81 H S0 & WY BE Ghal g 5 % # 36 § 37 AN TRE AT &1 S s Ao S g ey e € ag
9 3ffpel Bl TGN Bl T TBR B I B 9w H g9 Ya1 T8 A o waharl S favn ww & Reire e #, fee a9 §, g '
ATl #, TETel A I €, 9 ArT fiedl & O &1 gRe WA a9 Ud BR A A F B forg v €1 O s & | St ol & 53
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all & arg ol TS & AHHE Bl WHY ALl U, Riifdp 7 A a8 GeDb Ugdl & 3R T fAorell 3R 7 € snyfae Sfew @ s gE-glEm, q
ST SHSHT ST ST B 81 gaferg R w2 <fY, 3R ool Faes 2 6 el & 9a & ugal arat e & Afvigl g9 sl g & @
SRd T8l Bl

T wEy, I 75 oft 7 o5 wed &7 @ BN @ & ST e BfoTs § 99 wHa exdid 8 OdT €, 99 91d B 9He &1 9ot aaTd
I & PR WA aral W iRar 9 AR o fam 9, TR A6l & W 98 9 ugd, doie 991 99, Sua uRum, 98d U ok B &
R # fI9R R foram 9y, urgete, U.Ul.Ud. 3R @41y, anfe & ar | afe e faar Sy, & ereol w@dl g1 fUsd ar 3 & Sih-¢h Bl
T et 21 TS| Y U gaiEiar BHIeE 99T 7| S9S 418 Ui HE 8 Y, WA T AT el gall 3R SNt 19 3% °F B AT
3R o # Sffed serer ) emar goi @ 7 v Wyl S # oot & Fervr @ v Wt dar @ v | F @ aredt € 5 o9 wwr dar @
I B, 79 SHD AR B I fHaAT A 81 Ugel 9 & SuD an A fan wai 7E e ol ve Qddrel| Ao ) RS9 Wi T
R ST AR ARAR BN el W R i et e | TR § Ao Fried @ AIEd € fred @ aw & A # s fepe o
d% SISl T ST 9 3N 9@ €, 9w Ugdl forae & G|

Ty wEreE, e a1 A frarEt ok ial & AR § wE gl g1 o fear iR g T & gaiHardt a9 1§ ey fram @ i,
5% T BE B oewa T8 & BT BT Aded T @ ¥ =0 GBR A By ARy, MR T e B wexd T8 | Tia BeEd & Tg AN 8l
Sl & 6 98 199 21 9F 19 e B Twwd e ol gafay # e @ wEar € 6 s wélarsor gRar & el # ot it @@k @t 8,
I A9 o | IHABT BT IE WU g H A.UA.480 B AH W HUGR & TAT| AT TAN < H 610 ARG Hfeh T AT BT WeR 2| AU |
SATE 9 9Td B Al I e T AE PIE AR B, dqE g9 8 AT B AR A1, 3 Amer F 3 Fed § 5 eI 9w A 610 9y <
FTT &1 HSR & 3y HHt T8 arar 6 g8 HeR 5 ot adiaa g1 ug feam & e sa+1 oM 39 <9 # Uar fean f e el # 610
fyferas #Hifew o o WX ST 39 W) 31U ®E ded € IR T ded € 9 dEa & [ ema wW W fRafa # & w € 5 SR ea @

sifaRem s @1 & Frafa s @ Ry 7 cé[rpm63] |

Iz fram @t AT ok tRem & aalad g1 ool fhar Wegra g et fhar anen Ue wRax & U1 T[ORT &% & 81 S foham wd <21 &1
3T Raetrar 8, R 5 &1 de1 wReg o) W1 OR 9 B W BT &, S HaE e W MY BIEAgOR B I IGIaR old AR @ &l
T dgd & R 91 g1 3 Fe © 39 W R B 9| g wwe @ € 6 e anfdie R W QR Aru-dte eRa 8| e sifaiRat
3 gdtwor &1 ot zara Brm| el Bidargor avar B AR TR TEl BiéargeR WEmW @ S @ ¥ &

ol ?

TH TE A AUCIT R FIER |Edl Brn | Afe 3T Hrarge F ¥ 50 TH qQ1 « 99 M J A AaEd gann ®ife ST e wn aeerd
Tl & 3afey ST 3O B B A8 TS| Ak A @ BiSegoR @1 TM SR ATd g awie oft 91 A d SUST aRR 99 W
T fRe A Wa § wiemgor 8l S1d 9| T 9 A SIeT de Bl OieRd 8, NIl Sdied ggM WX SN AT o %81 8§, 98 ST
TG FE el URRT| gEAIhe wd oif R &, Mo wia 78 e He W o1 4 a1 faar g€ oft| uw dran man 5 R @ 9 < agan
S| gHEANG | e fem # S | e T 7 A T8 Afh a8 S 8 o SdTed d9g @1 81 99 fham @ ORd @l gl o g,
HiEargor, T ofY we 7EN B SRR A1 R & SaeT W gud! IRige SRR TS| ufery 9 omRy faeT s ared € 6 B o e
e @ 9 T § 9 /e A @ e T8 e € TP Q9T 99 € S U SRS B QX Rl ©l SOk s g9 § a1 10
fapeirficy & dgal W fhairficy & Ae aTaR U e ISR g IR ol 81 # dad goiifaR & & ard T8 o) @ g W awt B oard
B B & AT IR R B U BES § S S & Al N g S § @ g T G, SHX T T AR I o B
d51 e USh, @ig et TS of UG offh oeaR ft ST TS| 9 R W I HETd B il o¥ & fog TS 4T FRar B, 9ud
UT TR AT AT AR W & SHB! WG BT S 961 I &l TE eHH! IFud A8 oI 1 gafy 89 3rae Wiaet &1 A4Sl dd B W & [ (Al
& T T A SR
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4% aaa 7 T ok Wi e et St Rt 3w W el v wi sl #F e siftm fig weew st et W @war €1 A de € B
A A w3 W iRar AR S SR e @ BicasoR & W A e Wil 9@ @1 6, Sudl SR dTfis ol | AR sife
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Sl Tl & | H SO 91 qEE S gl
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#ft IHETE oS (FeRYR) : wHfa WElGY, doic & d1C Brgaa fad W agd T & ==l @ @ 2 ... (@) 99 gt § 5 & A
HEH ¥ B T FeH b dR H d1d B W@ 5| 80 YA PR A & fb A TG 8 Pl 91 B § oAb 9d dP AXPR 59 AR H AR 7
&¥fl, d@ q6 TG g arell TE 2| TR R WS St ere €1 ... (2r@ur)

gerdd e ofl, I8 aoic U9 RS A AR <¥ B ¢ oA 8 g,
gerdd feer S 7 e wATery et AR faar @ ud,

MU goie ¥ HENE 9g FH B agd orew B B,

T AR A e TG F agan foram 2

BARI 391 & del & [ afd 7ial § & aral fham a1 Wa A9l B T X H FR IS € Al d9i B g fdwg A1d BT AGH! BT
=Mfeq ... (aEr)

[HTA HETS @ 37d FATC B |
sft IR Tea : TG B AR H 977 FY @ g, W0 b @ E 6w Hifg
HHIIRT AEIG : § &8 @1 § 5 U R &1 W$W P, S-SR #d SRay|
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9 1 BT TS d9IC 4 ARG 10 BOIR 309 BIS 9 BT 2] ©IH a9 1 diG 13 B9IR 500 PRIS Bl & HR AH-H 2 &g 96 9N 809
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T T BT 8, SO &) URiEH St 7 RergT aR a1 € ok G- &1 TR @ 9T §, g9 Ao T8l 8l s 59
R # HRAT ¥ AR & B navgsdn gl

Treg oft 1 gar % faedl & 9 & W B9 B9 B awEal 2l fiedl & 99 B I O g B9 99U € 99 & B &I Aaedal g afy
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19.00 hrs.
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AfFT &9 o R FEl H3I 99 W AS! W G $ avIEdl ¢l WEHR B BT BAN B T8l 8, ofhd AU 9G d& /KGN B Ll
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SreRd &1 T8 A A faeh 2l

O g9 WY QAT SHe MuD! gare|
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SHRIMATI KUMUDINI PATNAIK (ASKA): Mr. Chairman, Sir, I thank you for giving me this opportunity to take part in this

discussion on the Finance Bill, 2002.

It is well known that the Money Bill of the Government of India should not be one for the Central Government at New Delhi

alone, but should be for the nation as a whole and should address all the problems of the country.

While discussing on the Money Bill moved by the hon. Finance Minister, it is necessary to appreciate the backdrop of high
expectations of not only the Central Government, but also the whole nation, including the poor States like Orissa. It is, perhaps
not appropriate to be satisfied that the G.D.P. growth in the post-reform period has improved in the Eighth and Ninth Plan
periods of the country as a whole, but it should also be taken into account as to how the budgetary measures taken by the
Government of India has also infused some fast-growing tendencies like other 10 developed countries for which India is proud

of in the growth process of poor States.

The growth of literacy has increased from 52 per cent in 1991 to 65 per cent in 2001 at All India average level while in Orissa
it is at the level of 49.09 per cent. Overall female literacy in the State of Orissa is 34.68 per cent even with percentage of record
is at such a low level of 9.01 per cent in the far-flung district of Orissa like Nowrangpur and 11.6 per cent in the district like

Malkangiri which are located in tribal-dominated tracts of the State.

While it is propounded in the Approach Paper of the 10 th Five-Year Plan that the infant mortality rate of the nation is
stagnated at 72 per 1000, for the last several years the infant mortality rate is 96 per 1000 in Orissa. Similarly, while the
percentage of drop-outs in the primary education is 36.32 per cent at the national level, are we to be proud of to stagnate at
52.54 per cent in Orissa with all the efforts of the State Government? The population of the Scheduled Castes and the
Scheduled Tribes combined together constitute 38.41 per cent of Orissa's population as compared to the All India level of

24.34 per cent.

There have been no perceptible increase in the productivity of rice, the principal crop in a predominantly agrarian State like
Orissa, the yield rate being 13.7 quintal per hectare compared to the All India level of 18.6 quintal per hectare, leave aside the
yield rate of 31.3 quintals in States like Punjab. The per capita income of the State of Orissa is far below the national average
and the gap is widening further over the years while the gap was 316 in 1981-82, the gap has increased almost five-folds in
2000-01.

The dependence of agriculture on monsoon is as high as 70.10 per cent in Orissa, while the Government of India has not come
up with a single national irrigation project in Orissa. Though agriculture in Orissa is heavily damaged by natural calamities like
flood and drought every alternate year, the Government of India has not provided for another multi-purpose dam over river
Mahanadi for irrigation and flood control even after the Prime Minister's announcement. Even if Orissa is in debt trap and
suffered from natural calamities like Super Cyclone, severe drought and unprecedented flood consecutively for three years
from 1999 to 2001, the Government of India has not responded to the request of the State Government for moratorium of the

loan and waiver of interest.
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Though the Approach Paper of the 10th Five Year Plan has stressed for responding to the growing impatience at the face of the
large number of our population continuing to live in abject poverty, still there are alarming gaps in our social attainments even

after five decades of planning[k65] .

The Tenth Plan has postulated to strengthen our work by avoiding repetition of the past failures and accordingly stressed the
need to modify policies and institutions, based on past experience, keeping in mind the changes that have taken place in the
Indian economy, and urged to drop a reform plan instead of a resource plan. But the Finance Bill has not even attempted to

address it.

Mr. Chairman, Sir, though poor States, like Orissa, are expecting a lot in the budgetary exercise at the Centre, the Budget
presented by the hon. Union Minister of Finance has not even attempted to address the weaknesses that have emerged during
the last five decades for the poor States. The Prime Minister has directed the Planning Commission to examine the feasibility
of doubling the per capita income in the next 10 years whereby the rate of growth of GDP is to be fixed at around 8.7 per cent.
There is no whisper of Central assistance to the poor States to rise up to meet this additional requirement neither in the Budget
proposals for the current year nor in the Money Bill, thereby indicating the long-standing neglect of infrastructural
development right from the British days till date. Perhaps, the Union Minister of Finance is aware that the contribution of the
industrial sector to NSDP in Orissa has stagnated at 10 to 11 per cent in the last two decades even though Orissa is rich in
terms of mineral wealth in the whole country. Lack of communication and railway infrastructure, etc., have rendered the task
of developing the State extremely difficult. There is no attempt in this Money Bill to come to the rescue of the State
Government in these sectors though they belong to the Central Government. The increase in the per capita gap of the State and
all-India average and development of the poor States, like Orissa, necessitate substantial investment. Due to various structural
deficiencies in the country, the State is not able to arrange the required resources to take up developmental activities on

adequate scale to raise the per capita income.

The development of a nation cannot be confined only by laying stress on the border areas and thereby benefiting the border
States alone - ignoring the development of the human resource - that are below the poverty line in non- border States.
Unfortunately, a traditional opinion continues in the minds of successive Governments that the border States alone are
deserving to avail of the benefits of Special Category States at the cost of other poor States whose population is in abject
poverty. Supporting the cause of the border States, with all their security risks and likely hazards, is not opposed by me. But it

should not be at the cost of the poor States, especially the poorest States of the country.

I want to present before you a comparative picture of the socio-economic indicators of Special Category States for the
appreciation of the hon. Members of this august House. The percentage of SC and ST population in Orissa is more than that of
the Special Category States of Sikkim, Manipur, Jammu and Kashmir, Himachal Pradesh and Assam. The percentage of
irrigated area is much less than that of Manipur, and Jammu and Kashmir. The percentage of cultivators and agricultural

labourers to the total population is more than that of all the Special Category States, except Nagaland.

Earlier, I have mentioned about the poor literacy rate and the percentage of dropouts in primary education. It is much
more than that of the Special Category States of Sikkim, Meghalaya, Jammu and Kashmir, Himachal Pradesh and Assam. The
consumption of fertilisers in the shape of kilograms per hectare in Orissa is much less than that of Manipur and Jammu and

Kashmir.
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As I have stated earlier, as per the 55th survey of the Planning Commission, the percentage of population below the
poverty line in Orissa is much more than that of the Special Category States and per capita NSDP at current prices is much
less than that of Arunachal Pradesh, Himachal Pradesh, Meghalaya and Jammu and Kashmir. The per capita plan outlay is
much less than that of the Special Category States even to the tune of only one-fifth of Special Category States, like Mizoram

and Arunachal Pradesh.

If Orissa is not declared a Special Category State taking into account all its deficiencies - even much more than that of many
Special Category States -, because it is not a border State for the fault of the State Government, which could counter the
naxalite menace lest they would have carved out a Special Nation out of Orissa and Andhra Pradesh, it shall have to suffer. If
the Central Government is sensitive to declare it the poorest State of the country, that is, Orissa a Special Category State, shall

it extend the pattern of loan versus grant at the rate of 10:90 to Orissa for its poverty and loan[R66] ?

If [RS67]it shall not be possible on the part of the Central Government to maintain the equity of development by granting
special assistance to poor and undeveloped States like Orissa, then within the parameters of the Constitution of India why not
allow the State of Orissa to negotiate for investment by affluent countries for the development of irrigation, industries, etc. for

removal of poverty from Orissa?

I hope the Union Finance Minister will, please, reflect these feelings of the people of Orissa in the Finance Bill by
making necessary amendments of the Finance Bill presented in the House today. Expecting these insertions in the Finance Bill,

I support the Money Bill moved by the hon. Union Finance Minister.

SHRI PRIYA RANJAN DASMUNSI Sir, before the hon. Finance Minister replies, we would like to know whether it is a fact
that the hon. Minister Shri Ram Vilas Paswan has resigned or not. The news is outside the House, but the House does not

know. The Treasury Benches can confirm this. Is it not the right of the Members of Parliament to know?... ( Interruptions)
19.16 hrs (Mr. Deputy-Speaker in the Chair)
MR. DEPUTY-SPEAKER: Please take your seats.

SHRI PRIYA RANJAN DASMUNSI : Sir, an hon. Minister has resigned from this Government. The Parliament is on. We
would like to know from the Treasury Benches, whether it is a fact or not. It should be confirmed. Should we not know about

this? The Government can get up and tell the House about this... ( Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI PRAMOD MAHAJAN): Sir, it is true that the Coal and Mines Minister, Shri Ram Vilas Paswan has

resigned. The Prime Minister has accepted his resignation and forwarded it to the President.
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THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr. Deputy-Speaker Sir, I am grateful to all the 27 Members,
according to my count, who have participated in this discussion on the Finance Bill and have made some very valuable

comments and suggestions.

Sir, as the House is aware, we discussed the Budget in three parts. The first part is a General Discussion on the Budget, when
we raise issues of general nature connected with the Budget, the economic situation of the country, the strategy of the Budget
and all those issues. According to that practice, this House has the occasion to discuss over two days the Budget in General and

I also had the opportunity of replying to that debate.

Then, for want of time, the House could take up only one Ministry's Demands for Grants for discussion. That was the Ministry
of Agriculture, to which my colleague the hon. Minister for Agriculture had given a reply, after which all the other Demands

were put to vote and the Appropriation Bill was passed.

This is the third and final stage of the passing of the Budget, when this House takes up the consideration of the Finance
Bill, which is generally a discussion on the taxation proposals contained in the Finance Bill to complete the Budget exercise.
But it has been quite natural that hon. Members have used this occasion also, the discussion on the Finance Bill, to raise issues
which are of general nature or even of specific nature, but which relate not so much to the financial proposals but to the Budget

in general.
SHRI TRILOCHAN KANUNGO : But that was mandatory.

SHRI YASHWANT SINHA: That is provided for in the rules, I am not objecting to it. Shri Kanungo has raised the issue of
Orissa finances. For paucity of time, I would like to state in the beginning that many of those issues have been discussed at the

time of discussion on General Budget and necessarily one will have to skip some of those issues.

I would, first of all, like to concentrate on the issues contained in the Finance Bill and subject to your permission and the time

permitting I will take up other issues. First, is the issue of roll-back. I would like to take up this issue first because there has

been much talk of roll-back in this House and more outside this House[RS68] .

Some friends in the media have been very happy to recall that I am a roll-back Minister and true to my image, [ have
significantly rolled back the proposals in this Budget and [ have destroyed the sanctity of not only the budgetary process but
also the integrity of the Budget which I had said, “I will take.”

Now, I had promised that I would come out with my statement of how these budgetary proposals have
been amended. I will not go back into the holy past but I would like to mention here only the decade of 1990s
covering the tenure of four Governments and three Finance Ministers. Sir, as you are aware, in the Finance
Bill, the Government comes out with new clauses. They are either amendments to the existing clauses or they
are new clauses. And the total number of such clauses which are either amendments to the existing clauses or
new clauses are a matter of record of every year's Budget, and the amendments subsequently introduced at

the time of the consideration of the Finance Bill 1s also something which is a matter of record.
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Now, I have got some calculations made. In 1991, the total number of clauses was 117; the total number of Government
amendments were 28; as a percentage of the clauses to amendments at the time of the passage of the Finance Bill, it was 23.93
per cent, almost 24 per cent of the total number of clauses. I am not going into the issue. The fertiliser prices had been raised
that year by 40 per cent and subsequently it was rolled back and the increase was limited to only 30 per cent. In the subsequent
year, Sir, in 1992, the number of clauses in the Finance Bill was 111; the total number of Government amendments were 61;
and the percentage of amendments to clauses, therefore, went up to 55 per cent. In 1997, the clauses were 77; the amendments
were 28; and the percentage was 36.36 per cent. In 1998, when I earned this distinction of being a rollback Minister, the
clauses were 101; the amendments were 45; and the percentage was 44.55. This year, the total number of clauses is 117; the
total number of Government amendments is 24; and the percentage is 20.51. [ am giving this comparative figures to suggest
where exactly [ stand, and then I told outside this House that I would be neither the first Finance Minister nor the last Finance
Minister to make changes in the Finance Bill, I was not being far wrong. | have made changes. Every Finance Minister makes

changes at the time of the consideration of the Finance Bill. I will hasten to add once again something which I have stated here
in this House on the 26 of this month that despite these amendments that Government has suggested, which I have mentioned

on the 26!, the integrity of the Budget is intact, the integrity of the Budget has not been eroded, and I am saying this with all
the emphasis at my command and the issue of roll back, and the issue whether this is in order or not in order is a judgement

which I would like to leave to the House to posterity.

Sir, the other issue which has been raised by some friends in this House is the issue of revenue collections not keeping
pace with the budgeted figures. Here again, I went into the figures from the beginning of 1991 and I found that there have been
shortfalls in previous regimes also. Compared to the Budget Estimates, even compared to the Revised Estimates, there have
been shortfalls both in direct taxes, in excise and in customs. I will not like to take the time of the House in giving the details

but it is also an established fact that on many occasions in the past, there have been shortfalls compared to the revenue[r69] .

The point is that when we sit down to prepare the Budget, we make certain projections and it is quite likely that because of

events which cannot be anticipated at the time of the preparation of the Budget, our Budget Estimates might go wrong.
Sometimes they do. Who could have anticipated that there would be an attack on this Parliament on the 13th of December or an
attack on the Jammu and Kashmir Legislature on the 15 of October or that there would be attack on the twin towers on the 11

th of September? These were all unanticipated events. So, there are incidents which take place, which have an impact on the

economy, both global and national, and they have an impact on the Budget.

I had an occasion to tell the House that as far as the Budget of last year is concerned, there has been a slippage of fiscal deficit,
but the slippage is not on account of any overrun in expenditure. We have been able to compress expenditure by more than
Rs.10,000 crore compared to the Budget Estimates. It is on account of the economic condition which prevailed last year that
there has been a shortfall in revenue, a quite substantial shortfall of revenue of over Rs.20,000 crore, as a result of which the
fiscal deficit went up. And I have come to the conclusion and I would like to share this with the hon. House that in this country
we have a mistaken notion of a dream Budget. The mistaken notion of the dream Budget is that you give up taxes. Then,
everybody hails you as having presented a dream Budget. Then, subsequently, the same people will say it has become a
nightmare. The last dream Budget that I know was the dream Budget of 1997. | was not particularly happy when my Budget of

2001 was described as a dream Budget. On both occasions, my predecessor had given up taxes and reduced tax rates.
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Last year, I had given up taxes and on both occasions, | had noticed that while we were hailed for having presented a dream
Budget, the revenue of the country, the revenue of the Government took a massive knock. On both occasions, there was
substantial fall in revenue and, therefore, in the background of that experience, in the background of the experience of 1997, 1
decided that this year one should ensure that we keep the fiscal deficit to the minimum, as minimum as possible. [ have already
gone on record to say that I am not at all happy with the fiscal deficit of 5.3 per cent which I have projected in the Budget. If
with the tax concessions which have been given, and as a result if we are not able to compress expenditure, then the fiscal
deficit will go up to 5.4 per cent. This is not a situation where I should feel happy; the House should feel happy. This is a
serious situation. One thing which is adding to that serious situation, Mr. Deputy-Speaker, Sir, is the issue of a declining tax
GDP ratio. Ever since 1989-90, the tax GDP ratio has consistently declined. And I have figures to show how over the last four
regimes, as [ said, beginning with 1991, the taxes have been brought down. We wanted to be as moderate in the incidence of

tax as possible. Therefore, there has been reduction in tax rates.

In 1991, before the then Congress Government came into power, the domestic tax on companies was 50 per cent
compared to 35 per cent now. The minimum rate of personal income tax was 20 per cent and the highest rate was 50 per cent.
Over a period of time, it has been reduced. I have said it in this House that in the dream Budget of 1997, these rates were
rationalized to three rates. They were brought down to 10 per cent, 20 per cent and 30 per cent, and I have continued over my
five Budgets these rates. I have not changed the rates. Now what I would like to say is this. There has been a great deal of

discussion in this House and outside this House about the impact of the taxation proposals on the 'so-called' middle

class|m70] .

I just now mentioned that 20 per cent was the minimum rate in 1991 and 50 per cent was the maximum rate. It continued in
1991-92 and 1992-93. It was only in 1993-94 that the maximum or the peak rate was brought down to 40 per cent and it
continued at 40 per cent until the dream Budget of 1997-98, when the peak was brought to 30 per cent and the lower slab was
brought to ten per cent. All along, there was a surcharge of 12 per cent. For one or two years, the surcharge was not there but
later the surcharge came back. I myself, in 2001-2002, had raised the surcharge to 13 per cent, which I abolished last year and
except for the 2 per cent surcharge for the earthquake in Gujarat there was no other surcharge. This year, there has been a small

surcharge of five per cent.

Now, I would like to make a small point. When Shri Pawan Kumar Bansal started this discussion in this House, he had said
that this five per cent surcharge should not have been there. He said that this five per cent surcharge should not have been

levied. ... ( Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): I said so because the defences of the country are precariously placed in

the hands of the present Minister of Defence. ... (Interruptions)

SHRI YASHWANT SINHA: Yes, you had said so and I would have come to that point myself even if you had not reminded

me.

When I was presenting my Budget, I said that this five per cent surcharge was a security surcharge for national defence. I made
it quite clear that our forces were still mobilised on the border. The whole House knows it; the whole country knows it. It has

been a mobilisation of substantial proportions. I had explained that all this costs money. I had also explained that this very
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modest surcharge of five per cent had not been levied on the lowest slab of ten per cent, that is, on taxable income of Rs.50,000
to Rs.60,000 but only on the higher slabs. Also, for the first time, I have levied it on the foreign companies. | have not even
spared the IT companies, which had a tax holiday for ten years. Even there, the ten per cent has been brought and a surcharge
has been put there because we in the Government feel that this was a security surcharge that everyone should pay without
demur. I am happy because apart from Shri Bansal's objection, I have not heard voices of protest against the five per cent

surcharge.

He explains that he raised it because the defences were precariously placed and all that. He 1s entitled to his
opinion but what I would like to say is that national security is an issue that should not become a political
issue between the Opposition and the Ruling coalition. It is an issue on which the whole House must stand
united. It is an issue where we must be able to send a strong signal to the rest of the world and especially to
those who are not very friendly towards us that as far as the national security concerns are concerned, we are
all completely united. In fact, I would hasten to add that that was the message, which came out of all the
statements of the hon. Leader of the Opposition and the Spokesperson of the Congress Party. It is very
welcome. Therefore, I was a little surprised that Shri Bansal raised this issue.

The other point I would like to make is on what has been the effort in tax reforms that we in the five Budgets of this
Government have attempted. It has been our endeavour to ensure that the proportion of direct taxes in overall tax collection
goes up. I am happy to be informing the House about this because the House is aware that direct tax is more equitable
compared to indirect taxes. In indirect taxes, everyone pays whatever we levy, whether he is a poor man or a rich man, a kisan
or a worker or an industrialist. Everyone pays the same tax. It is only in direct taxes that we have this equity that the richer pay
more, the poorer pay less and the very poor do not pay any tax at all. Therefore, it is the accepted theology of taxation
worldover that the proportion of direct tax, as a proportion of total tax, should go up. I am glad to be informing the House that
it was in the ratio of 80:20 in 1991[rsg71] .At the beginning of the last decade, the direct tax proportion in total tax was only
20 per cent and the indirect tax proportion was 80 per cent. Now the proportion of direct taxes has gone beyond 40 per cent
and the contribution of indirect taxes has declined to less than 60 per cent. This is a very very major development which has
taken place and I can claim some credit for the fact that over the last four years, the contribution of direct taxes has gone up. I
can claim some credit for the fact that it is as a result of the 1/6 formula that I introduced in 1998. It is as a result of other
measures that we have taken, like reporting cash transactions and cash purchases, etc. that the number of returns filed today, as
Shri Kirit Somaiya was saying, has gone up to 2,86,00,000 and the number of assessees has gone up to around 2,50,00,000.
This has been almost a hundred per cent increase over what we had inherited when we had assumed office in 1998. Therefore,
while the effort will continue to be to converge and then overtake by direct taxes the contribution that indirect taxes make, both
the rationality of the tax structure and the simplification of the tax structure will continue to be our concern. Here, I would like
to say that as far as the indirect taxes are concerned, in excise duty, when I had assumed office in 1998, there were 11 rates.
Today, there is only one rate and that rate is 16 per cent. There are only eight items which are outside of 16 per cent rate, apart
from textiles, to which I have given a special dispensation in this year's Budget. On eight items alone, we have a special excise
duty of another 16 per cent, which adds up to 32 per cent. Otherwise, with great deal of effort, we have been able to converge

the rate at 16 per cent and achieve almost the impossible, as far as the excise duty is concerned.

As far as customs duty is concerned, we have compressed the rates to four and I have already announced in this year's
Budget that in the next three years, we will have only two rates of ten per cent and 20 per cent. That also is the direction which

has been very clearly said.
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As far as the direct taxes are concerned, I have not interfered with the rates in order to protect the stability of it. In the last five

Budgets, I have let the rates, which were fixed by my predecessor in 1997-98, prevail, except for some minor changes.

Now, what is the direction of future policy? The direction is that we will have to lay stress on better compliance. In
future, it will not be as a result of increase in tax rates that we will be able to improve the tax-GDP ratio, we will have to
improve the tax-GDP ratio by better compliance. Better compliance will mean better tax administration. We have already taken
some very notable steps in that direction by reorganising the CBEC and the CBDT, by computerisation, by making the
procedure simple, by making the tax administration as friendly to the assessee as possible, and this will continue to be the
direction of our policy in future also so that the tax payer is not scared of the Tax Department, that he regards the tax collector
more as a friend than somebody who is out to torment him or harass him, and the interface will be reduced as much as possible
through computerisation of the Tax Department. So, this is the overall approach and we will continue to work in that direction.

That is the manner in which we would like to improve the tax compliance.

In this year's Budget, as I have already explained, we faced a very difficult fiscal situation and, therefore, it was

incumbent to look at exemptions. It is very important to note that when you have moderate rates of tax, then there is no place

for exemption. And I said even on the 26t of April, that is, last Friday, that whenever you touch those classes of people who

have enjoyed a privilege so far, naturally there is resistance. And this is something which is not unexpected at all[L72] .

Every Finance Minister is facing it and every Finance Minister will face it in future also. You bring something within the tax
net, you withdraw an exemption and then you will have to face some resistance. Sometimes we find that the issues raised are
of a genuine nature and we respond. Sometimes when we find that the concerned industry or trade or section of population can

live with it, we continue with them.

Therefore, as far as taxation is concerned, this is the overall approach that we have adopted and I hope the House will agree

with me that this approach is a sound approach and that we can follow this approach even in future.

Now, there are some issues which have been raised specifically. Though they are not related to the Finance Bill, I would like to
respond to them and in the course of that I would also respond to some of the issues which have been raised by hon. Members
from all sides of the House. The first issue which I would like to take - because, I think, we all need to understand that issue in
its right perspective - is the issue of interest rate. It is because that also is a development for which I have been criticised, the
Government have been criticised. It has been said that we have been very harsh, especially to the retired class of people who
depend on interest income and by reducing the interest by 50 basis points on the administered interest rates we have not been

fair to that class of people. Sir, let me state it in the context of history.

The first point which I would like to make is that the rate of inflation today, on a week-to-week basis, is down to 1.25 per cent.
Consistently the rate of inflation has been coming down and as the Indian economy is globalising, the House will be, perhaps,
interested in knowing that as a result of liberalisation of trade and the removal of Quantitative Restrictions which happened in
the industrial sector, there has been hardly any inflation as far as industrial part of manufactured goods are concerned. In India,
we have known since the middle of Nineties, only two kinds of inflation. One is inflation relating to agricultural products - if
there has been a shortage like onions and tomatoes and potatoes at one point of time or it has been the category of what is

called fuel, power, light and lubricants. The inflation in fuel, power, light and lubricants is on account of two reasons. One is if
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the international prices of crude go up, then we are compelled to raise the prices of petroleum products in this country. That has
an impact on the level of inflation in this country. The second is when State Governments, rightly, raise the electricity tariff,
then that adds to the inflation. So, we have seen inflation in the category of fuel, power, light and lubricants. We have seen
inflation as far as the agricultural produce is concerned. Fortunately, at this point of time none of these two sectors also are

contributing to inflationary expectations as a result of which inflation is down to rock bottom.

India can claim for the first time that we have inflation rates which are known around the world which the developed markets
used to be proud of. That is the kind of inflation that this country has had. Some friends here have raised the issue of Consumer
Price Index. Hon. Member Shri Rupchand Pal said Consumer Price Index is more true of the two and the Consumer Price
Index is also around four to five per cent. When we recently gave additional D.A. to our employees, that was calculated on the

basis of Consumer Price Index and that is at four per cent. So, this much is on inflation.

Why do we pay a rate of interest on deposits? The rate of interest on deposits is supposed to take care, by and large, of the
depreciation of the currency, of the rupee and if the depreciation of the rupee is far less than what it used to be in the past,
naturally the rate of interest has to be related to that. That is called the real rate of interest and the world over it is the real rate
of interest which is the accepted economic gospel and it is the real rate of interest which determines the competitiveness of
economy and, therefore, because the Government is the largest borrower, because we have administered interest rates in this

country, we thought deep about it and we thought seriously about it. What is the decision that I have taken in this year's

Budget[RB73] ?

The less important decision is that we have reduced the administered rate of interest by 50 basis points, that is, half a
percentage point, but the more important thing is that I have said that in future, we shall link it to the Government securities,
which are traded in the market, of similar tenure, of similar duration and whatever is the rate of interest that those securities

command in the market will be the rate of interest.

Today, the RBI has come out with its monetary policy and they have talked about flexible rates of interest with a six-month

reset. They are encouraging the banks that we should go for flexible rates of interest with a six-month reset.

As far as the retired people are concerned, as far as the older people are concerned, I have already announced in this House that
we will take care of their concerns by permitting them to deposit their moneys, their savings in the relief bonds of the
Government of India, which still carry a tax-free interest rate of eight per cent and that will be without limit. But let me also
confide in this House, through you, Sir, that I am aware personally of people depositing amounts like Rs. 2 crore, Rs. 5 crore or
Rs. 15 crore in the RBI relief bonds and earning completely tax-free interest and this was something which was not at all
warranted by the arrangement that we had and it is for such deposits by high net worth individuals that we have put that ceiling
of Rs. 2 lakh, that you will not be able to deposit more than Rs. 2 lakh in a year in RBI relief bonds and you will not be a
recipient of what can only be described as 'rentier income', that my father left the money and I put it in the relief bonds and I
earn doing nothing. I do not think, the House would want such people to flourish in this country, without paying taxes. That is
the kind of people that I have tried to bring within the tax net, but [ have already covered the senior citizens, the retired people
by making the arrangement with that. Therefore, Sir, as far as savings are concerned, this is the issue which I would like to

make.
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The other issue here is that often apprehensions have been expressed in this House that as a result of reduction in interest rate
on national savings and other instruments, we are going to discourage savings. I had, Sir, in this House taken up this issue. In
the last debate, I had pointed it out, but it bears repetition that it is not household saving which is coming down. Regarding the
household saving the last figure that we have is that in 2000-2001, the household saving was at 20.9 per cent, the highest ever
recorded in this country. But overall domestic saving consists of two more elements - one is private sector saving and the other
is public sector saving. Private sector saving was at 4.2 per cent which is very reasonable. We would like to push it up, but 4.2
per cent is not bad at all. Where is it that we are getting the beating? Sir, we are getting the beating as far as public sector is
concerned because it is not saving; it is indulging in dis-saving. The growth in public sector dis-saving was minus 1.7 per cent
and if, therefore, the overall domestic saving rate has come down to 23.4 per cent, it is because of this 1.7 per cent dis-saving.
Here, I would like to share this information with the House that Government Administration alone accounts for this dis-saving.
What was the figure in 1996-97? The Government dis-saving figure was minus Rs. 31,821 crore. It went up to Rs. 88,618 crore
in 1998-99. Sir, just imagine that from Rs. 31,000 crore to Rs. 88,000 crore was the minus Government Administration saving.
Why? It was because of Fifth Pay Commission. Quite clearly this represents the impact of the Fifth Pay Commission. Sir, what
happened in that crucial year of 1997? In that crucial year of 1997, we gave a bonanza through the Fifth Pay Commission and
more to Government employees in the Central Government, in the State Governments, to teachers, to public sector employees

and everyone. Everyone became the beneficiary as a result of which our savings declined from minus Rs. 31,000 crore to Rs.

88,000 crore[R74] .

And the other thing that we did was that we came out with our dream Budget. In 1997-98, we gave away tax
concessions, but we did not do anything to exemptions. It was left to my unfortunate lot to try and tackle the
exemptions, both on the indirect side as well as on the direct side. I have been the recipient of much criticism
because I am now trying to tackle exemptions. But they have to be tackled. Sir, I will say with all humility at
my command that you cannot have a rational, reasonable tax administration unless you do away with
exemptions and, therefore, it will continue to be our policy to see .....

A FHAT aoil (Herebal afdron) : sar e & fow fLdiue. § o voar wad 8 Sud @ ufowra & &ft o @ 72 21 Roa ara sad
¢ Ufawa 3R 9 T ond ufderd @ B B E 2 I B 0 B W@ 2l I ot B I8 W 21 39 W & S|

st gera fwer ¢ F 9w ww e < v g1 H wwar off Y sneavd wn g 6 9% 91d i dR AR e # € SR Wi @ At frerm, @t
aRfRIRRT # agara smem ok TRl I8 YMftaa el P $ewe Y B gg1 difey, 89 &7 $ewe ¥e aem &l

st aga smErd @ 77 Ha B
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SHRI YASHWANT SINHA: Sir, employment is the other issue which has been raised and I would like to say that many hon.

Members of this House have talked ab out employment generation. Employment is a very important issue. I would like to say
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on behalf of this Government that we do not want jobless growth; we want employment-oriented growth. That is the policy

that we have emphasised repeatedly.

SHRI BASU DEB ACHARIA : What has happened to creation of one crore jobs?

ot Tgra=a g1 : oW IR v

Sir, I will just mention about it. Shri Basu Deb Acharia just asked me about one crore jobs. They keep on saying that the Prime
Minister promised one crore jobs. What he promised was not Government jobs; he promised for private sector jobs,

employment opportunities. He had promised one crore employment opportunities.

Sir, now, permit me to share a few figures with the House. In these five Budgets that I have presented, we have given a lot of
encouragement to the housing sector and I am glad to be informing the House that housing is one sector which, despite the
economic slow down, the gloom and doom and all that, has been flourishing year after year. There has been tremendous
growth in housing finance because of the concessions that we have given. As far as the interest rate is concerned, I am
informed by my banker friends that the rate of interest on housing loans has declined by four percentage points over the last
two years. Any young person, who wants to take a loan to build a house today, will get it at 11 or 12 per cent. This is the kind
of change which has come about. I had mentioned the figure that over Rs. 26,000 crore was disbursed by the financial agencies
by way of housing loan last year. It represented a growth of 30 per cent and it leads to the construction of 2.7 million houses.
Now, these 2.7 million houses would generate employment of 13 million man or woman hours of direct employment and more

than 20 million man or woman hours for indirect employment.

Now, we have raised RIDF to Rs. 5,500 crore. It has been estimated that RIDF - which is a labour intensive investment in

roads, in irrigation, in buildings and things of that kind in the rural areas - alone generates 3.5 million jobs[R75] .

If you calculate all this, then you would find that we are well beyond that one crore mark as was promised by the hon. Prime

Minister. We are doing that... (Interruptions ) a1 @1 ara 78 &1 We are well beyond it.
SHRI PAWAN KUMAR BANSAL : Sir, people are losing their jobs... (Interruptions )

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Your own Economic Survey shows that employment growth has

declined to below one per cent per annum... (/nterruptions )

SHRI YASHWANT SINHA: Sir, as has been pointed out by Dr. Nitish Sengupta, [ am talking of jobs in the unorganised
sector. The organised sector accounts for only about seven per cent of the total employment in this country. Let us not forget
that. I have the figures with me here. 397 million is the total employment in this country and out that only about 27 million is
in the organised sector and the rest of it is all in the unorganised sector. I am not talking of the call centres and the IT-enabled
services that are coming into the country and the other avenues of growth rate that are providing its own impetus. I mentioned
only two figures. One was the hon. Prime Minister's National Highway Project. When we are constructing six thousand

kilometres of road, does that not generate employment? I have said it in this House... ( Interruptions)

SHRI MANI SHANKAR AIYAR : I told you that the Rural Non-Farm figure has sharply come down in the recent years as
compared to the past. Please explain that. When R&FE is coming down, how is employment growing? If you live in illusion,
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then there is no way in which we get jobless growth. We would only get illusory growth.

SHRI YASHWANT SINHA: Sir, I can only quote figures that are available. The growth rate in employment, according to the
Economic Survey, has declined and so has the number of job seekers. That has come down to 1.03 per cent. The number of job

seekers has also come down. Why has the number of job seekers come down? It is because jobs are available... (/nterruptions)
sft e I Fg ued @ S A Riférd RvR € S foae Fan wem g ?

SHRI YASHWANT SINHA: Sir, there were a few issues raised that concern specific areas. One such issue was raised, I think,
by Shri Priya Ranjan Dasmunsi. I am very grateful to him because he made a very important point that while there might be
some black sheep in the tax administration but by and large, the tax administration is a good administration. There are some
very good officers. We know how people have laid down their lives in Customs and Excise Departments in trying to catch tax
evaders. I am grateful to him for this compliment, which very deservedly, he has paid to the tax administration. But he has

mentioned about one case.

Sir, I would like to take the time of the House to explain it because last time also I remember, Shri Rupchand Pal mentioned
about this case of First Global. The case is before the Court and so I would not go into the merit of it. It is only a question of
that lady, namely, Ms. Devina Mehra being interrogated. I have got the information here. She was interrogated by officers of
the Enforcement Directorate on 17.12.2001, 18.01.2002 and 20.01.2002. Her statement was recorded by lady Enforcement
officers in the presence of the sister of Shri Shankar Sharma. According to the information that has been given to me, there was
absolutely no harassment and no rough behaviour with her and she was treated with all courtesy. This is the information which

I would like to share with this House.

Sir, the other issue, which again Shri Dasmunsi raised, was about the withdrawal of concessions from some sports bodies. I
remember, Shri Sontosh Mohan Dev paying some compliments to me for being a sports person myself. We all are in the field

of sports.

SHRI SONTOSH MOHAN DEV (SILCHAR): This was with the hope for getting concessions on tea[snb76] .
20.00 hrs

SHRI YASHWANT SINHA: I would like to clarify this. This is a clarification which Shri Dasmunsi wanted. The only change
that we have made is not the withdrawal of concession. We are saying that the sports bodies should compile their accounts,
should submit their returns. To the extent to which they are able to spend money on events, on infrastructure and other things,
they will be able to get a set off in tax. To the extent to which they are not, only on that, within the overall frame now of the
Trusts that we have where I have given 15 per cent and other concessions, that will apply to the sports bodies also. On the
sports, which Dr. Vijay Kumar Malhotra will remember because it was his insistence and the insistence of some other friends
which prompted me to give 100 per cent concession in taxes for donations made to sports bodies under Section 80G, that
continues as before. So, anyone who is associated with sports administration should not feel concerned at all. These things

survive,
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The other issue which has been raised is the issue of tea. Shri Mani Shankar Aiyar also raised the issue of the Tea
Development Fund. I have collected some information but, as he rightly said, this is something which I will have to discuss
with my colleague the Commerce Minister, because it falls within the jurisdiction of Commerce Minister. Let me assure the
House that whether it is tea -- to which I have already given a tax concession, excise duty has been reduced from Rs.2 to Re.1 -
- or coffee, or marine products, or rubber, or spices, or any other cash crops, all these areas are something which the
Government is closely monitoring both as far as imports are concerned as well as the state of health of the industry. I would
like to assure the House that in cooperation with my colleague the Commerce Minister, we will continue that monitoring and
we will make sure that tea industry, which has been a traditional and very important industry in this country, does not come to
any undue harm; that we protect the Indian tea industry both the internal consumption as well as the export markets; that we
are able to fend off the competition not only from Sri Lanka and East Africa but everywhere else from the world; that we move
to more value-added by going in for packaged tea. All these are in our programme. We will make sure, as 1 said, that tea
industry not only survives but flourishes. On the point which Shri Mani Shankar Aiyar raised about the Tea Development

Fund, as I have said, I have collected some information but I have to discuss it further with the Minister of Commerce.

There was one issue which Shri Pawan Kumar Bansal has raised about National Savings Certificates by HUF. The
National Savings Certificate is an instrument which is available to individuals. It is not available to HUFs. ... ( Interruptions)
Sometimes what happens is that some Post Offices which are unaware of this, issue these National Savings Certificates even to
HUFs on demand. Wherever we have come across such cases, we have made sure that not only is the commitment honoured,
but it is honoured in full along with interest. So, there is no question of HUFs investing in this. But wherever mistakenly such
investments have been accepted, that will be honoured by the Postal Department, by the Government. So, on that there should

be no problem at all.
Finally, Sir, I would like to come to the last point.
SHRI PAWAN KUMAR BANSAL : Please tell us about double taxation on dividend income.

SHRI YASHWANT SINHA: Double taxation on dividend income is a theory that I do not accept. If double taxation on
dividend income is the theory we accept, then even that 10 per cent dividend distribution tax that was imposed in 1997 should
go and all dividend income should be free. But this is a thesis that I have not accepted. I have applied my mind to it seriously
over four years and finally I was persuaded that it should go, and it should become taxable at the marginal rate in the hand of

the recipient.
SHRI MANI SHANKAR AIYAR : I had asked for the disability rights groups. If you could please tell us about that.
SHRI PAWAN KUMAR BANSAL : What about income tax on warehousing ... (/nterruptions)

SHRI YASHWANT SINHA: Naturally, there have been many other points which have been raised. Many suggestions have

been made. We have taken note of those points which have been made. We have taken note of the suggestions. I would only

like to say one thing ... ( Interruptions| KMR77])

The point which I would like to make is that I am not inviting anyone to necessarily make that suggestion to me. But what |

would like to say is that the Finance Bill deals largely with direct taxes where we need these legislative proposals to give effect
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to our proposals. But as far as indirect taxes are concerned, much of it is governed by notifications which are altered in the
course of the year also. Whenever a situation arises, we deal with them according to the exigencies of the situation. So, while

we will be passing the Finance Bill today, there are many issues on which there will be scope for further discussion.

There are many points where, as Shri Kirit Somaiya also said, we will be looking at with an open mind. But an open mind is
different from an empty mind. I have certainly an open mind. Let me assure the House that I have not an empty mind. And,

therefore, I will respond. In a democracy, one has to respond. Suggestions are made.
get Far 71 6 art &1 <arg oma A1 A & WA et & F9a #H A FHar @ R FN-faeen & q@ra H gl

SHRI MANI SHANKAR AIYAR : But in the area of direct taxes, Mr. Finance Minister, would you raise the exemption for
disabled people? Could you raise the tax exemption as per the 1993 Act about the incentives that you are supposed to get for

the employment of disabled people? This is a humanitarian question.

SHRI YASHWANT SINHA: Sir, I have discussed that issue. As Shri Mani Shankar Aiyar is aware, those people had come. I
met their delegation. They represented their case. There is a point. They are saying that at the moment what is happening, is
apart from income tax, which let me tell you covers only a very small section of the disabled population, because most of the
disabled, as you know as Members of this House, are out there in the rural areas who are generally uncared for. Those of us
who have organised camps for the disabled are aware of the fact how they come in such large numbers to take advantage of

those assistance we are providing them.

But as far as the question of the import and duty concessions are concerned, they are available when an individual imports for
his own use. The demand which was made by the representatives of the disabled to me was that this should be made available
also to some NGOs and some other charitable organisations. That is a demand we can always look at. There is no problem as

far as that is concerned.

The point which Shri Trilochan Kanungo, Dr. Raghuvansh Prasad Singh, the last speaker of the debate Shrimati Patnaik and
others raised, was an issue of State finance. As I said, and Shri Trilochan Kanungo himself has said, that it is directly related to
the issue of Finance Bill. Let me make two to three points here which are valid. The Centre-State Relations are governed by an
independent umpire which is appointed under the Constitutional provisions every five years, known as the Finance
Commission. The Eleventh Finance Commission, during which period we are conducting the affairs of this nation today, has
given its Report. The House will recall that there were many objections to that Report. But then, like previous Governments
which have dealt with the Reports of the ten Finance Commissions, this Government also decided that 'we cannot afford to
tinker with the recommendations of the Eleventh Finance Commission' because then this will become an endless process. So,

we accepted the Report of the Eleventh Finance Commission.
SHRI TRILOCHAN KANUNGO : Have you accepted it in toto?... (Interruptions )

SHRI YASHWANT SINHA: Yes.
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SHRI TRILOCHAN KANUNGO : I am pointing out only one area. They have said that the royalty on coal should be revised
every three years and if the Government of India does not revise the royalty rate in three years, then they will have to give

compensation. Mr. Finance Minister, have you accepted that?

SHRI YASHWANT SINHA: There are two parts to their recommendations. First is relating to the distribution of the tax
collected by the Centre to the States and the conditions attached to that. That is where they take into account the financial

situation of each State. Each State Government discusses it in great details with the Finance Commission and then the Finance

Commission gives its findings[k78] .

SHRI TRILOCHAN KANUNGO : For sound finance?

SHRI YASHWANT SINHA: For sound finance, the 11" Finance Commission has given its reports. The 11" Finance
Commission has hoped that the situation will improve in the States, and that all these special measures like revenue deficit
grant, etc. will not be necessary at the end of the period of that Finance Commission; and we had carried on with it. But despite

that, we have accepted the Finance Commission's recommendations, and that govern the Centre-State fiscal relationship.

[ would like to say that this Government has been extremely fair to the States, irrespective of their political complexion.
I have stood in this House and quoted a letter from the then Chief Minister of Kerala who complimented the Central

Government for the assistance that we provided to that regime in Kerala.

I had, on the last occasion, said that when the present Chief Minister of Kerala was facing the pressure of a long strike, he
telephoned me and said that he would want the Treasuries to remain open; I ensured, by making available all that I could, that

the Treasuries remained open.

I would like to tell Shri Trilochan Kanungo, Shrimati Kumudini Patnaik and all other hon. Members from Orissa that we have
bailed out Orissa. We have bailed out other States, and we will continue to help the States to ensure that they carry out the
developmental work. But there is a responsibility on the States also. I would also hasten to add that the Government of India
should not be looked at as a lender, as a last resort, because I do not have unlimited resources. So, while we continue to help

the States, there is no way in which we can keep on doing this. ... ( Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Would you encourage the Chief Ministers of States to directly negotiate with foreign

agencies? ... ( Interruptions)

SHRI YASHWANT SINHA: No. That is not happening and that will not be allowed to happen. The Government of India will
determine which State will get which foreign loan and from which source. No State is allowed to directly negotiate with any
agency, which is foreign, whether it is a Government or a multilateral agency. External commercial borrowings by the public
sector and the private sector are regulated by the RBI. So, that danger is not there. ... ( Interruptions) Sir, we have done well

and I commend the Finance Bill for consideration and passing.
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SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, the hon. Finance Minister has conceded many tax concessions to granite
industry, to hank-yarn industry, etc. There is no mention about kerosene and fertiliser. Nearly one lakh villages have no
electricity, even after 53 years of Independence. Last year, the Central Government had increased the price of kerosene by 250
times; and this year also, they have increased the price of kerosene by one rupee per litre. In the beginning of this Session, the
Finance Minister had reduced the price of LPG cylinder by Rs.20. But there is no mention about kerosene and fertiliser. More
than 70 per cent of our people depend on agriculture. Increase in the price of fertiliser affects the farming community. The
farming community, the poorest of the poor, is affected by the increase in prices of kerosene and fertiliser. They have not

mentioned about it.  am asking the Finance Minister, through you, Sir, to react on these two issues.

SHRI SHIVRAJ V. PATIL (LATUR): This i1s the Budget Session and today appears to be the last day on
which we will be discussing the Budget proposals, the revenue collections and all those things. I can
understand the difficulties of the Finance Minister and I also sympathise with him.

But by just counting the trees, we should not miss the woods! The points which have been put before us by the Finance
Minister himself are these: the shortfall in the revenue collection is too big and it amounts to Rs.20,000 crore. It is also stated

by the Finance Minister that the tax-GDP ratio is declining. It has also come to our notice that in one of the Ministries, the

Defence Ministry in particular, an amount of Rs.5,000 crore remains unspent[R79] .

So, is this proper management of finances? We would like to be enlightened and told a little more in detail. We would not be
satisfied if the hon. Finance Minister says that only by streamlining the administration he would be collecting more money.
This is a stock reply given. That is not enough. We would like to be enlightened a little more as to how you will have proper
estimates of the revenue collection; as to how you will collect revenue as per your projections; as to how you will see that there

is no decline in the tax-GDP ratio and as to how you will be able to spend the money which you have provided to different

Ministries[ R80] .

Si. gaw warg e : Sureme wery, A fad @4 St 3 we 5 104 sk 119 s sma @t Rad a1 wWier e forn 21 o3t R &
AAIfe® fagR &1 vard w9 #7g § 9ig 91 7§ 600 Hs BUY e €1 S 90 i I B W1 § viEid 98 afide gASe T8l #1 faa e
H UF Hehor &l ... (auE) #1 39 ar 4§ |ard H1 Ior o1 6 TR U7 & G J Hi 8l W@ 87§ W fAER g Ayl L (&
o)

SHRI RUPCHAND PAL : With regard to the assured income of UTI, people of the country are waiting.... (/nterruptions ) The

hon. Minister has not spoken a word about the assured income of UTL.... ( Interruptions)
#ft IR areda : Sweny Ry, iedt & da & Wi 9 e @ifRuyl ... (gaur)
MR. DEPUTY-SPEAKER: Please resume your seat, Shri Ramdas. Mr. Minister, would you like to say something?

SHRI YASHWANT SINHA: Sir, as far as the general issue which Shri Shivraj Patil has raised is concerned, 1 thought I have
covered it substantially in the reply which I have given when I talked about the philosophy of tax reform of this Government
and the direction for the future. That is exactly what I was saying in the context of the decline in tax-GDP ratio, which is not
something which has happened recently. I have mentioned that the tax-GDP ratio has been declining in this country since

1989-90, when taxes were very high and reform in taxation has led to more moderate rates which may be accounting for a
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decline in the tax-GDP ratio. I have mentioned that it will be through better compliance, through simplification, through a tax-
payer friendly tax administration that we hope to improve the tax compliance. I quoted figures of how we have achieved
success in direct taxes. That will continue to be our concern and direction even in future and I would like to assure the House
and Shri Shivraj Patil in particular, through you, Sir, that it will be our endeavour to ensure that we are able to collect as much
taxes as possible to meet the essential requirements of Government and that fiscal deficit is reduced. The reduction will come
through better tax compliance, through better tax collection. It will come through a more appropriate user charges. It will come

through a more rational subsidy regime. These are the areas in which we have to work.
As far as concessions are concerned, I have already shared them with the House[R81] .
ST, gdw yre i : fER &1 =1 gen? Sua i St B @ 27 ... (EuE)

ot A yIS AR : U WElGd, <¥ B 37 WAL T o TR @Y Y@ & A Yed € 9 el & 9d @1 s ded €1 70 iR an
wdt W iR € ... (35EuE)

MR. DEPUTY-SPEAKER: He has already replied that. I cannot compel him[R82] .

ot e~ Reven: gy a1g $1 fagr & agd fawn 8 @ gl fer @ &d ot qgd e 81 S w9 sl @1 fas g 9w faer o @t R gl
7w Ry &1 gamar gt e § FR ga1 g A e oiw & I e faER wwer @ wwa fFar e R83] |

3R S8 B8 AT fH 3R 31T 104 I 3T & U Wel & d1e 9 g1 b ol dl § WRd WWhR A 98 AR Refior & g «fdpa a8 fagr
WHR P gAY @ 6 98 g9 (& | i & q15 & 69a 2 U

S1. Ygaw wng g : Suee #2iey, 109 faw smam @t R g2 wWiar @ € R 5w e w i A Tn? 119 @ sman @ 6
Ui AT H W US ATl b1 G e, R AR arel 1 i AT 11?98 U e 8 11| AR & i 3 8 @ 81 U TR 9T @ A1
3T faan o ¥e1 €1 919 g 8 W 99 99 ar w@if 9E R man?
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q..
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SHRI PRIYA RANJAN DASMUNSI : Sir, if any Government accepts a policy, it is a continuous process. Therefore, how can

he say that his Government has not done this?... ( Interruptions)
MR. DEPUTY-SPEAKER: No.

(Interruptions) ... *
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SHRI PRIYA RANJAN DASMUNSI : Sir, I want to know from you whether a commitment of a Government or an in-
principle agreement changes with the political situation. How can the Finance Minister say that it was not our decision and that

it is a decision of the earlier Government? This is not correct... (Interruptions ).

SHRI YASHWANT SINHA: Sir, we are only sticking to that commitment. This is what I am trying to say. The earlier
Government accepted that report with this amendment that those States which would not hold Panchayati Raj elections will not
get the Panchayati Raj grants. It was a decision which was taken by the then Government and we are following that decision.

... (Interruptions )

SHRI K. YERRANNAIDU : Sir, what about my questions?... ( Interruptions)

MR. DEPUTY-SPEAKER: Mr. Minister, do you want to say something about them?
SHRI YASHWANT SINHA: No, Sir.

20.24 hrs.

TOTATT ST gAY JIE FHE T HY 3 AFY W FHT Wa9 | qTE% g MY

*Not Recorded

MR. DEPUTY-SPEAKER: Now, the question is:

“That the Bill to give effect to the financial proposals of the Central Government for the financial year 2002-
2003, be taken into consideration. ”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
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The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 4 Amendment of Section 10

Amendments made:
Page 4, line 13, for “behalf;”; substitute “behalf; or”. (1)
Page 5, line 32, for “such association or”, substitute “such”. (2)

Page 5, for lines 39 to 41, substitute -

' “(a) applies its income, or accumulates it for application, wholly and exclusively to the objects for which it is

established and in a case where more than fifteen per cent of its income is accumulated on or after the 15" day of
April, 2002, the period of the accumulation of the amount exceeding fifteen per cent of its income shall in no
case exceed five years; and;”.'. (3)

Page 6, line 24, for “such association”, substitute “it”. (4)

(Shri Yashwant Sinha[rc84] )

MR. DEPUTY-SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5 Amendment of Section 10A
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Amendment made:

Page 6, for lines 46 to 50, substitute -

'Amendment 5. In section 10A of the Income-tax Act, with

of section 10A. effect from the 1% day of April, 2003.-

in sub-section (1), after the third proviso, the following proviso shall be inserted, namely:-

“Provided also that for the assessment year beginning on the 13! day of April, 2003, the deduction under this sub-section shall be ninety
per cent. of the profits and gains derived by an undertaking from the export of such articles or things or computer software:;

after sub-section (1), the following sub-section shall be inserted, namely:-

“(1A) Notwithstanding anything contained in sub-section (1), the deduction, in computing the total income of an undertaking, which
begins to manufacture or produce articles or things or computer software during the previous year relevant to any assessment

year commencing on or after the 15! day of April, 2003, in any special economic zone, shall be hundred per cent. of profits
and gains derived from the export of such articles or things or computer software for a period of five consecutive assessment
years beginning with the assessment year relevant to the previous year in which the undertaking begins to manufacture or
produce such articles or things or computer software, as the case may be, and thereafter, fifty per cent. of such profits and
gains for further two assessment years.”;

(c) after sub-section (9) and before Explanation, the following shall be inserted, namely:- -

“(9A) Notwithstanding anything contained in sub-section (9), where as a result of reorganisation of business, a firm or a sole
proprietary concern is succeeded by a company and the ownership or beneficial interest in the undertaking of the firm or the
sole proprietary concern is transferred to the company, the deduction under sub-section (1) in respect of such undertaking
shall be allowed to the company, as the same would have been allowed to such firm or sole proprietary concern, as the case
may be, if the reorganisation had not taken place:

Provided that,-

in the case of a firm the aggregate of the shareholding in the company of the partners of the firm is not less than fifty-
one per cent. of the total voting power in the company and their shareholding continues to be as such for the period
for which the company is eligible for deduction under this section;

(b) in the case of a sole proprietary concern, the sharcholding of the sole proprietor in the company is not less than fifty-one

per cent. of the total voting power in the company and his shareholding continues to remain as such for the period
for which the company is eligible for deduction under this section.”.'.(5)
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(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 5, as amended, stand part of the Bill.”
The motion was adopted.

Clause 5, as amended, was added to the Bill.

Clause 6 Amendment of Section 10B

Amendment made:

Page 6 and 7, forlines 51 to 53 and 1 and 2 respectively substitute-

"'Amendment of 6. In section 10B of the Income-tax Act, with of section
10B. effect from the 1% day of April, 2003,-

(a) in sub-section (1), after the second proviso, the following proviso shall be
inserted, namely:-

“Provided also that for the assessment year beginning on the 15 day of April,

2003, the deduction under this sub-section shall be ninety
per cent. of the profits and gains derived by an undertaking
from the export of such articles or things or computer
software:”;

(b) after sub-section (9) and before Explanation 1, the following shall be
inserted, namely:-
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“(9A) Notwithstanding anything contained in sub-section (9), where as a
result of reorganisation of business, a firm or a sole
proprietary concern is succeeded by a company and the
ownership or beneficial interest in the undertaking of the
firm or the sole proprietary concern is transferred to the
company, the deduction under sub-section (1) in respect
of such undertaking shall be allowed to the company, as
the same would have been allowed to such firm or sole
proprietary concern, as the case may be, if the
reorganisation had not taken place:

Provided that,-

(a) in the case of a firm, the aggregate of the shareholding in the company
of the partners of the firm is not less than fifty- one
per cent. of the total voting power in the company
and their shareholding continues to be as such for
the period for which the company is eligible for
deduction under this section;

(b) in the case of a sole proprietary concern, the
shareholding of the sole proprietor in the company
is not less than fifty-one per cent. of the total
voting power in the company and his shareholding
continues to remain as such for the period for
which the company is eligible for deduction under
this section.”.'. (6)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 6, as amended, stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 Amendment of Section 11
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Amendments made:

Page 7, for lines 4 to 32, substitute -
'(a) in sub-section (1), -

in clause (a), for the words “twenty-five per cent”, the words “fifteen per cent” shall be substituted;

(ii) in clause (b), for the words “twenty-five per cent”, the words “fifteen per cent” shall be substituted;

(ii1) in the Explanation, --
in clause (1), for the words “twenty-five per cent”, the words “fifteen per cent” shall be substituted;

in clause (2), for the words “seventy-five per cent”, the words “eighty-five per cent” shall be substituted;
(b) in sub-section (2), -

(i) for the words “seventy-five per cent”, the words “eighty-five per cent” shall be substituted; (7)

Page 7, line 41, for “(d)”, substitute “(c)” . (8)
Page 7, line 49, for “(e)”, substitute “(d)”. (9)

(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:
“That clause 7, as amended, stand part of the Bill.”
The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clauses 8 to 12 were added to the Bill.

Clause 13 Amendment of Section 28

Amendments made:
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Page 8, line 33, for “(vi)”, substitute “(v)”. (10)

Page 8, line 35, for “(vii) ", substitute “(va)” (11)

Page 8, after line 39, insert -
'Provided that sub-clause (a) shall not apply to -

any sum, whether received or receivable, in cash or kind, on account of transfer of the right to
manufacture, produce or process any article or thing or right to carry on any business, which is
chargeable under the head “Capital gains™;

any sum received as compensation, from the multilateral fund of the Montreal Protocol on Substances that
Deplete the Ozone layer under the United Nations environment Programme, in accordance with the
terms of agreement entered into with the Government of India.' (12)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 13, as amended, stand part of the Bill.”
The motion was adopted.

Clause 13, as amended, was added to the Bill.

Clause 14 Amendment of Section 32
Amendments made:

Page 9, line 23, omit “or part”. (13)
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Page 9, for lines 36 and 37, substitute -

'(2) “installed capacity” means the capacity of production as existing on the 315t day of March, 2002.' (14)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.
Clause 14, as amended, was added to the Bill.

Clauses 15 to 20 were added to the Bill,

Clause 21 Substitution og new section for Section
43A

Amendments made:
Page 11, after line 29, insert -

“Provided that where an addition to or deduction from the actual cost or expenditure or cost of acquisition has
been made under this section, as it stood immediately before its substitution by the Finance Act, 2002, on
account of an increase or reduction in liability as aforesaid, the amount to be added to, or, as the case may be,
deducted under this section from, the actual cost or expenditure or cost of acquisition at the time of making
the payment shall be so adjusted that the total amount added to, or, as the case may be, deducted from, the
actual cost or expenditure or cost of acquisition, is equal to the increase or reduction in the aforesaid liability
taken into account at the time of making payment.” (15)

Page 11, line 30, for “sub-section”, substitute “section”. (16)
Page 11, line 38, for “sub-section”, substitute “section”. (17)

Page 11, line 45, for “sub-section”, substitute “section”. (18)
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(Shri Yashwant Sinha[k85] )

MR. DEPUTY-SPEAKER: The question is:
“That clause 21, as amended, stand part of the Bill.”
The motion was adopted.

Clause 21, as amended, was added to the Bill.

Clause 22 Amendment of Section 44 AE

MR. DEPUTY-SPEAKER: Amendment No.17, Shri Janardhana Reddy - not present.
The question is:
“That clause 22 stand part of the Bill.”
The motion was adopted.
Clause 22 was added to the Bill.

Clauses 23 to 25 were added to the Bill.

Motion Re: Suspension of rule 80 (i)

SHRI YASHWANT SINHA: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 19 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:
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“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 19 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.
New Clause 25A
Amendment made:
Page 12, after line 39, insert-
Amendment of 25A. In section 55 of the Income-tax Act, with effect from

section 55. the 15t day of April, 2003, --

in sub-section (1), in clause (b), in sub-clause (1), after the words “any article or thing”, the words “or
right to carry on any business” shall be inserted:

in sub-section (2), in clause (a), after the words “any article or thing”, the words “or” right to carry on
any business” shall be inserted.'. (19)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That new clause 25A be added to the Bill.”

The motion was adopted.
New clause 254 was added to the Bill.

Clauses 26 to 28 were added to the Bill.

Clause 29 Amendment of Section 80 G

Amendment made[b.1.86] :
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Page 13, for lines 15 to 28, substitute-

'Amendment 29. In section 80G of the Income-tax Act,-

of section 80G.

(a) in sub-section (2), with effect from thelst day of April, 2003,-

(1) in clause (a), for sub-clause (vi), the following sub-clause shall be substituted,
namely:-

"(vi) an authority constituted in India by or under any law enacted either for the
purpose of dealing with and satisfying the need for housing accommodation or
for the purpose of planning, development or improvement of cities, towns and
villages, or for both;";

(i1) in clause (c), for the words, brackets and figures “as notified by the Central
Government under clause (23) of section 107, the words “established in India, as
the Central Government may, having regard to the prescribed guidelines, by
notification in the Official Gazette, specify in this behalf” shall be substituted;

(b) in sub-section (5), with effect from the 1st day of April, 2003,-

(i) in clause (i), the words, brackets and figures "or clause (23)" shall be omitted;

(i1) in clause (v), the words, brackets and figures "or is an institution approved by
the Central Government for the purposes of clause (23) of section 10," shall be
omitted;

(c) in sub-section (5C), with effect from the 3rd day of February, 2001,-

(i) in the opening portion, for the words "This sub-section", the words "This
section" shall be substituted and shall be deemed to have been substituted;

(i1) in clause (iii), for the words, figures and letters "on or before the 31st day of
March, 2002", the words, figures and letters "on or before the 31st day of March,
2003" shall be substituted and shall be deemed to have been substituted;

(iii) for clause (iv), the following clause shall be substituted and shall be deemed
to have been substituted, namely:-
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"(iv) the amount of donation remaining unutilised on the 31st day of March,
2003 is transferred to the Prime Minister's National Relief Fund on or before
the 31st day of March, 2003;";

(iv) in clause (v), for the words, figures and letters "on or before the 30th day of
June, 2002", the words, figures and letters "on or before the 30th day of June,
2003" shall be substituted and shall be deemed to have been substituted;

(d) for Explanation 4, the following Explanation shall be substituted with effect from
the Ist day of April, 2003, namely:-

“Explanation 4.- For the purposes of this section, an association or institution
having as its object the control, supervision, regulation or encouragement in India
of such games or sports as the Central Government may, by notification in the
Official Gazette, specify in this behalf, shall be deemed to be an institution
established in India for a charitable purpose.”.'. (20)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 29, as amended, stand part of the Bill.”
The motion was adopted.
Clause 29, as amended, was added to the Bill.
Clauses 30 to 32 were added to the Bill.

Clause 33 Amendment of Section 80-1B

Amendments made:
Page 13, afier line 49, insert-

'(a) in sub-section (4) and (5), for the figures, letters and words “31 5! day of March, 2002” wherever they occur,
the figures, letters and words “315' day of March, 2004” shall be substituted;'. (21)
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Page 13, line 50, for “(a)”, substitute “(b)”. (22)
Page 14, line 29, for “(b)”, substitute “(c)”. (23)
(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That clause 33, as amended, stand part of the Bill.”

The motion was adopted.

Clause 33, as amended, was added to the Bill.

Motion Re: Suspension of rule 80 (i)

SHRI YASHWANT SINHA: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 24 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 24 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 33A

Amendment made:
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Page 14, afier line 43, insert-

Amendment of 33A.In section 80L of the Income-tax
Act, 1n sub-section

section 80L. (1), after clause (iiia), the following clauses shall be

inserted with effect from the 15 day of April, 2003,

namely:--

dividends from any Indian company;

52 of 1963.

income received in respect of units from the Unit Trust of India established under the Unit Trust of
India Act, 1963 other than the income arising from transfer of such units;

(va) income received in respect of units of a Mutual Fund specified under clause (23D) of section
10 other than the income arising from transfer of such units;”;'. (24)

»

(Shri Yashwant Sinha[b.r.87] )
MR. DEPUTY-SPEAKER: The question is:
“That new clause 33A be added to the Bill.”
The motion was adopted.
New Clause 334 was added to the Bill.

Clause 34 was added to the Bill.

Clause 35 Amendment of Section 88
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Amendments made:

Page 15, line 19, for “ten per cent.”, substitute “fifteen per cent.” (25)

Page 15, line 32, for “eighty thousand”, substitute “one hundred

thousand”. (26)

Page 15, line 33, for “eighty thousand”, substitute “one hundred

thousand”. (27)

Page 15, line 36, for “sixty thousand”, substitute “seventy thousand”. (28)

Page 15, line 38, for “sixty thousand,” substitute “seventy thousand”. (29)
(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That clause 35, as amended, stand part of the Bill.”

The motion was adopted.
Clause 35, as amended, was added to the Bill.

Clauses 36 to 39 were added to the Bill.

Motion Re: Suspension of Rule 80(i)

SHRI YASHWANT SINHA: [ beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 30 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:
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“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject

matter of the clause to which it relates, in its application to Government amendment No. 30 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 39A

Amendment made[ R88] :

Page 16, afier line 29, insert-

'Insertion of new 39A. After section 92C of the Income-tax Act the

Section 92 CA. following section shall be inserted with effect

from the 15! day of June, 2002 namely:-

Reference to Transfer “92CA. (1) Where any person, being the
Pricing Officer assessee, has entered into an international
transaction inany previous year, and the

Assessing Officer considers it necessary or
expedient so to do, he may, with the
previous approval of the Commissioner,
refer the computation of the arm's length
price in relation to the said international
transaction under section 92C to the
Transfer Pricing Officer.

(2) Where a reference is made under sub-section (1), the
Transfer Pricing Officer shall serve a notice on the assessee
requiring him to produce or cause to be produced on a date to
be specified therein, any evidence on which the assessee may
rely in support of the computation made by him of the arm's
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length price in relation to the international transaction referred
to in sub-section (1).

(3) On the date specified in the notice under sub-section (2),
or as soon thereafter as may be, after hearing such evidence as
the assessee may produce, including any information or
documents referred to in sub-section (3) of section 92D and
after considering such evidence as the Transfer Pricing Officer
may require on any specified points and after taking into
account all relevant materials which he has gathered, the
Transfer Pricing Officer shall, by order in writing, determine
the arm's length price in relation to the international
transaction in accordance with sub-section (3) of section 92C
and send a copy of his order to the Assessing Officer and to
the assessee.

(4) On receipt of the order under sub-section (3), the
Assessing Officer shall proceed to compute the total income
of the assessee under sub-section (4) of section 92C having
regard to the arm's length price determined under sub-section
(3) by the Transfer Pricing Officer.

(5) With a view to rectifying any mistake apparent from the
record, the Transfer Pricing Officer may amend any order
passed by him under sub-section (3), and the provisions of
section 154 shall, so far as may be, apply accordingly.

(6) Where any amendment is made by the Transfer Pricing
Officer under sub-section (5), he shall send a copy of his order
to the Assessing Officer who shall thereafter proceed to
amend the order of assessment in conformity with such order
of the Transfer Pricing Officer.

(7) The Transfer Pricing Officer may, for the purposes of
determining the arm's length price under this section, exercise
all or any of the powers specified in clauses (a) to (d) of sub-
section (1) of section131 or sub-section (6) of section 133.

Explanation . - For the purposes of this section, “Transfer
Pricing Officer” means a Joint Commissioner or Deputy
Commissioner or Assistant Commissioner, authorised by the
Board to perform all or any of the functions of an Assessing
Officer specified in sections 92C and 92D in respect of any
person or class of persons.”.". (30)

(Shri Yashwant Sinha)
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MR. DEPUTY-SPEAKER: The question is:

“That new clause 39A be added to the Bill.”

The motion was adopted.

Clause 394 was added to the Bill.

Clauses 40 to 52 were added to the Bill.

Clause 53 Amendment of Section 132

Amendment made:

Page 18, afier line 40, insert-

'(ea) in sub-section (10), after the words “requesting for the return of the books of account or other
documents”, the words “and the Board may, after giving the applicant an opportunity of being heard, pass
such orders as it thinks fit” shall be inserted:". (31)

(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:

“That clause 53, as amended, stand part of the Bill”.

The motion was adopted.
Clause 53, as amended, was added to the Bill.

Clauses 54 and 55 were added to the Bill.

Clause 56 Amendment of Section 139
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Amendment made:
Page 19, for line 54, substitute-

'(a) in sub-section (1), in the first proviso, in clause (iii), for the word “telephone”, the words “cellular telephone
not being a wire-less in local loop telephone” shall be substituted,

(aa) after sub-section (1), the following sub-section shall be inserted, namely:--' (32)

(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:

“That clause 56, as amended, stand part of the Bill”.

The motion was adopted.

Clause 56, as amended, was added to the Bill.

Clauses 57 to 60 were added to the Bill|[R89] .

Clause 61 Amendment of Section 158 B

Amendment made:

Page 22, line 27, for “shall be inserted with effect from the 15! day of June, 2002, substitute “shall be inserted
and shall be deemed to have been inserted with effect from the 15 day of July, 1995”. (33)

(Shri Yaswant Sinha)
MR. DEPUTY-SPEAKER: The question is:

“That clause 61, as amended, stand part of the Bill.”

The motion was adopted.
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Clause 61, as amended, was added to the Bill .

Clause 62 Amendment of Section 158BB

Amendment made:

Page 22, lines 28 and 29, for “1 5! day of June, 20027, substitute “15 day of July, 1995”. (34)

Page 22, line 34, after “shall be substituted”, insert “and shall be deemed to have been substituted”. (35)
Page 22, line 36, afier “‘shall be substituted”, insert “and shall be deemed to have been substituted”. (36)
Page 22, line 38, after “shall be substituted”, insert “and shall be deemed to have been substituted”. (37)
Page 22, line 39, after “shall be substituted”, insert “and shall be deemed to have been substituted”. (38)
Page 22, line 52, afier “shall be substituted”, insert *“and shall be deemed to have been substituted”. (39)

Page 22, line 53, for “shall be inserted”, substitute “shall be inserted and shall be deemed to have been inserted.”
(40)

(Shri Yaswant Sinha)
MR. DEPUTY-SPEAKER: The question is:
“That clause 62, as amended, stand part of the Bill.”

The motion was adopted.

Clause 62, as amended, was added to the Bill.

Clause 63 Amendment of Section 158BC

Amendments made:

Page 23, line 1, omit “with effect from the 15! day of June, 2002”. (41)
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Page 23, line 3, after “shall be substituted”, insert “and shall be deemed to have been substituted with effect from

the 15t day of July, 19957, (42)

Page 23, line 4, after “shall be substituted”, insert “with effect from the 15t day of June, 2002”. (43)

(Shri Yaswant Sinha)
MR. DEPUTY-SPEAKER: The question is:
“That clause 63, as amended, stand part of the Bill.”
The motion was adopted.
Clause 63, as amended, was added to the Bill

Clauses 64 and 65 were added to the Bill.

Clause 66 Insertion of new Section 174 A

Amendment made:

Page 23, line 39, for “such person”, substitute “such association”. (44)

(Shri Yaswant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 66, as amended, stand part of the Bill.”

The motion was adopted.

Clause 66, as amended, was added to the Bill.

Clauses 67 and 68 were added to the Bill.
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Clause 69 Amendment of Section 193

Amendment made:

Page 24, line 7, omit “new”. (45)

(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:
“That clause 69, as amended, stand part of the Bill.”

The motion was adopted.

Clause 69, as amended was added to the Bill.

Clause 70 Amendment of Section 194
Amendment made:

Page 24, for line 15, substitute-

“Provided that no such deduction shall be made in the case of a shareholder, being an individual, if-

the dividend is paid by the company by an account payee cheque; and

the amount of such dividend or, as the case may be, the aggregate of the amounts of such dividend
distributed or paid or likely to be distributed or paid during the financial year by the company to
the sharcholder, does not exceed one thousand rupees:

Provided further that the provisions of this section shall not apply to such income credited or paid to-*. (46)
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(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 70, as amended, stand part of the Bill.”
The motion was adopted.
Clause 70, as amended, was added to the Bill.

Clauses 71 to 75 were added to the Bill[R90] .

Clause 76 Substitution of New section

f or section 194 K

Amendment made :
“Page 25, after line 16, insert-

“Provided that the provisions of this section shall not apply where the amount of such income or, as the case
may be, the aggregate of the amounts of such income credited or paid or likely to be credited or paid during
the financial year by the person responsible for making the payment to the account of, or to, the payee does
not exceed one thousand rupees:

Provided further that the amount of one thousand rupees shall be computed with reference to the income credited
or paid-

(a) in respect of a branch office of the Mutual Fund or of the Unit Trust of India, as the case may be, and

(b) u nder a particular scheme under which the units have been issued.”. (47)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That clause 76, as amended, stand part of the Bill.”
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The motion was adopted.
Clause 76, as amended, was added to the Bill.

Clauses 77 to 94 were added to the Bill.

Motion Re: Suspension of Rule 80 (1)

SHRI YASHWANT SINHA: I beg to move:
“That this House do suspend clause ( i ) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject

matter of the clause to which it relates, in its application to Government amendment No.48 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause ( i ) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No.48 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 94A

Amendment made:

Page 27, affer line 5, insert-
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*Amendment of 94A. In section 253 of the Income-tax Act, in sub-

section 253 section (1), in clause (c), after the words, figures and
letters “under section 12AA or under section 263",

the words and figures “or under section 271" shall be

inserted with effect from the 15! day of June, 2002.".

(48)

(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:

“That new clause 94A be added to the Bill.”
The motion was adopted.

New Clause 944 was added to the Bill.

Clauses 95 to 97 were added to the Bill.

MR. DEPUTY-SPEAKER: Shri N. Janardhana Reddy - not present.

The question is:

“That clause 98 stand part of the Bill.”

The motion was adopted.
Clause 98 was added to the Bill.

Clauses 99 to 113 were added to the Bill.

Clause 114 Amendment of Section 14

Amendment made:
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Page 30, line 10, for '“offer of sale” ', substitute " “offer for sale” . (49)
(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That clause 114, as amended, stand part of the Bill.”

The motion was adopted.
Clause 114, as amended, was added to the Bill.

Clauses 115 to 120 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI YASHWANT SINHA: I beg to move:

“That this House do suspend clause ( 1) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No.50 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause ( i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No.50 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 120A

Amendment made:

Page 30, after line 49, insert-
Amendment of '120A.. In section 75 of the Customs Act, in
Section 75. sub-section (1), in the second proviso, for the words
and figures “Foreign Exchange Regulation Act,
46 of 1973 1973, the words and figures “Foreign Exchange
42 of 1999. Management Act, 1999 shall be substituted. (50)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That new clause 120A be added to the Bill.”
The motion was adopted.

New Clause 1204 was added to the Bill[R91] .

Motion Re: Suspension of Rule 80 (i)

SHRI YASHWANT SINHA: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject

matter of the clause to which it relates, in its application to Government amendment No. 51 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
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matter of the clause to which it relates, in its application to Government amendment No. 51 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 120B

Amendment made[k92] :
5.| 1 | Page 30, after line 49, insert-

Insertion of 120B. After Chapter X of the Customs Act,
New Chapter the following Chapter shall, with effect from

XA such date as may be appointed by the Central Government, by notification in the
Official Gazette, be inserted, namely:-

“CHAPTER X A

SPECIAL PROVISIONS RELATING TO SPECIAL

ECONOMIC ZONE

Notification of 76A. The Central Government may, by
Special economic notification in the Official Gazette,

Zone specify special economic zones comprising specifically
delineated areas where any goods admitted shall be regarded,
in so far as duties of customs are concerned, as being outside
the customs territory of India as provided in this Chapter.

Application 76B. The provisions of this Chapter

Of provision and other Chapters shall apply to
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goods admitted to a special economic zone but in the event of
conflict between the provisions of this Chapter and other
Chapters, the provisions of this Chapter shall prevail.

Establishment 76C. (1) The Central Government may
And control make rules specifying the requirements

relating to goods or class of goods admissible to a special
economic zone, the nature of operations to which such goods or
class of goods may be subjected to, the conditions to be fulfilled
and the procedures to be followed in this regard.

The Board may specify, in the regulations made in this behalf, arrangements for
customs control in a special economic zone.

The proper officer shall have the right to carry out
checks, at any time, on the goods kept or stored

in a special economic zone.

Admission of 76D. Subject to such conditions as may be
Goods specified in the rules made in this behalf, any

goods imported directly from outside India or procured from within India
shall be authorised for admission to a special economic zone.

Exemption 76E. Without prejudice to the provisions of

From duties sections 76F, 76G and 76H, any goods admitted

Of customs to a special economic zone shall be exempt from

duties of customs.

Levy of duties 76F. Subject to the conditions as may be

Of customs specified in the rules made in this behalf.-
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(a) any goods admitted to a special economic zone from the
domestic tariff area shall be chargeable to export duties at such rates as are
leviable on such goods when exported;

(b) any goods removed from a special economic zone for home
consumption shall be chargeable to duties of customs including anti-
dumping, countervailing and safeguard duties under the Customs Tariff
Act, 1975, where applicable, as leviable on such goods when

551 of 1975 imported; and

(c) the rate of duty and tariff valuation, if any, applicable to goods admitted to, or
removed from, a special economic zone shall be the rate and tariff valuation in
force as on the date of such admission or removal, as the case may be, and
where such date is not ascertainable, on the date of payment of the duty.

Authorised 76G. All goods admitted to a special economic
Operation zone shall undergo such operations including

processing or manufacturing as may be specified

in the rules made in this behalf.

Goods utilised 76H. (1) The Central Government may make
Within a special rules in this behalf to enumerate the cases in
Economic zone which goods to be utilised inside a special
economic zone may be admitted free of

duties of customs and lay down the

requirements which shall be fulfilled .

(2) Goods utilised contrary to the provisions of rules made under sub-section (1) shall
be chargeable to duties of customs in the same manner as provided under clause (b) of
section 76F as if they have been removed for home consumption.

Drawback on goods 76-1. Any goods admitted to a special

Admitted to a special economic zone from the domestic tariff
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Economic zone area for the purposes authorised under

this Chapter shall be eligible for drawback under section 75 as if
such goods are export goods for the purposes of that section.

Duration 76J. Any goods admitted to a special
Of stay economic zone shall not be allowed to remain
within such zone beyond such time as may be

specified in the rules made in this behalf.

Security 76K. Any goods admitted free of duty to
a special economic zone or goods under transhipment
to and from such zone without payment of duty shall
be subject to execution of such bond and such surety
or security as may be specified in the rules made in this

behalf.

Transfer of 76L. Any goods admitted to, or produced or manufactured in,
Ownership a special economic zone shall be allowed for transfer of ownership
subject to such conditions as may be specified in the rules made in

this behalf.

Removal of 76M. Any goods admitted to, or produced or manufactured
Goods in, a special economic zone may be removed in accordance
with such procedure as may be specified in the rules made

in this behalf.

Closure of special 76N. In the event of closure of a special economic
Econiomic zone. zone by the Central Government, by notification in the

Official Gazette, the goods admitted to, or produced or manufactured in, such zone
shall be removed within such time and in such manner as may
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be specified in the rules made in this behalf.”.(51)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That new clause 120B be added to the Bill.”

The motion was adopted.

New Clause 1208 was added to the Bill.

Clauses 121 to 126 were added to the Bill.

Clause 127 Amendment of Section 3

Amendment made:

Page 32, for lines 42 and 43, substitute-

Amendment '127. In section 3 of the Central Excise Act, in sub-section

of section 3 (1),--

(i) in clauses (a) and (b), after the words “excisable goods™ wherever they occur, the brackets and words
“(excluding goods produced or manufactured in special economic zones)” shall, with effect from such date as
may be appointed by the Central Government, by notification in the Official Gazette, be inserted;

(ii) in the proviso,--
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(a) in clause (1), the words “or a special economic zone” shall, with effect from such date as may be appointed
by the Central Government, by notification in the Official Gazette, be omitted;

(b) in Explanation 2, for clause (1), the following clause shall be substituted, namely:--'. (52)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That clause 127, as amended, stand part of the Bill.”
The motion was adopted .

Clause 127, as amended, was added to the Bill.

Clause 128 Amendment of Section 5A

Amendments made:

Page 32, for lines 46 and 47, substitute-

Amendment of '128. In section 5A of the Central Excise Act,--

of Section 5A.

in sub-section (1), in the proviso,--

(a) in clause (1), the words “or a special economic zone”; and

(b) in the Explanation, the words *, special economic zone”,

shall, with effect from such dates as may be appointed by the Central Government, by notification
in the Official Gazette, be omitted;
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(ii) after sub-section (2), the following sub-section shall be inserted, namely:--'. (53)

Page 33, line 1, for “(ii)”, substitute “(iii)”. (54)
(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:
“That clause 128, as amended, stand part of the Bill.”
The motion was adopted.
Clause 128, as amended, was added to the Bill.

Clauses 129 to 136 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI YASHWANT SINHA: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 55 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 55 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 136A

Amendment made:

Page 33, after line 55, insert,--

Amendment of “136A. The Central Excise Rules, 2002 made by the Central Central Excise Government in exercise of the
powers conferred by section 37 Rules, 2002 and of the Central Excise Act and published vide notification of validation of the
Government of India in the Ministry of Finance (Depart-

action taken ment of Revenue) No. G.S.R. 143(E), dated the 15! March, thereunder. 2002, shall stand amended and shall be
deemed to have been

amended in the manner as specified in column (2) of the Ninth Schedule, on and from the date specified in
column (3) of that Schedule, retrospectively and, accordingly, notwithstanding anything contained in any
judgment, decree or order of any court, tribunal or other authority, any action taken or anything done or
purported to have been taken or done under the said rules, shall be deemed to be, and always to have been,
for all purposes, as validly or effectively, taken or done as if the rules as amended by this section had been
in force at all material times.”. (55)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That new clause 136A be added to the Bill.”
The motion was adopted.

New Clause 1364 was added to the Bill.

Clauses 137 to 141 were added to the Bill.

Clause 142 Amendment of Act 32 of 1994
MR. DEPUTY-SPEAKER: Amendment No. 80 - Shri N. Janardhana Reddy - Not present.
Amendments made:
Page 41, line 5, for “subscriber”, substitute “customer”. (56)

Page 42, line 11, for “1307, substitute *“137”. (57)

(Shri Yashwant Sinha[k93])
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MR. DEPUTY-SPEAKER: The question is:
“That clause 142, as amended, stand part of the Bill.”
The motion was adopted.
Clause 142, as amended, was added to the Bill.

Clauses 143 and 144 were added to the Bill.

Clause 145 Amendment of Section 8

Amendments made:

Page 44, line 12, afier “that State”, insert , “whichever is lower.” (58)

Page 44, after line 41, insert -

'(vi) after sub-section (5), the following sub-sections shall be
inserted, namely: -

“(6) Notwithstanding anything contained in this section, no tax
under this Act shall be payable by any dealer in respect of sale of
any goods made by such dealer, in the course of inter-State trade
or commerce, to a registered dealer for the purpose of
manufacture, production, processing, assembling, repairing,
reconditioning, re-engineering, packaging or for use as trading or
packing material or packing accessories in an unit located in any
special economic zone, if such registered dealer has been
authorised to establish such unit by the authority specified by the
Central Government in this behalf.

(7) The goods referred to in sub-section (6) shall be the goods of
such class or classes of goods as specified in the certificate of
registration of the registered dealer referred to in that sub-section.

(8) The provisions of sub-sections (6) and (7) shall not apply to
any sale of goods made in the course of inter-State trade or
commerce unless the dealer selling such goods furnishes to the
authority referred to in sub-section (6) a declaration in the
prescribed manner on the prescribed form obtained from the
authority referred to in sub-section (5), duly filled in and signed
by the registered dealer to whom such goods are sold.
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1 of 1944
Explanation.- For the purposes of sub-section (6),

the expression “special economic zone” has the
meaning assigned to it in clause (iii) to E xplanation 2
to the proviso to section 3 of the Central Excise Act,
1944.(59)

Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

“That clause 145, as amended, stand part of the Bill.”

The motion was adopted.

Clause 145, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80 (i)
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SHRI YASHWANT SINHA: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 60 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 60 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 145A
Amendment made:

Page 44, after line 39, insert -

Amendment '145A. In section 10 of the Central Sales
Tax Act, - 145A

Amendmentof section 10 (New)
. (1) in clause (a), after the word, brackets and
figure “sub-section (4)”, the words, brackets and

figures “sub-section (8)” shall be inserted;

(i1) in clause (d), after the words, brackets
and figure “sub-section (3)”, the words, brack-
ets and figure “or sub-section (6)” shall be in-

serted;
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(iii) in clause (e), after the words, brackets
and figure “or sub-section (4)”, the words,
brackets and figure “or sub-section (8)” shall

be inserted. (60)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:
“That new clause 145A be added to the Bill.”
The motion was adopted.

New clause 1454 was added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI YASHWANT SINHA: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 61 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:
“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject

matter of the clause to which it relates, in its application to Government amendment No. 61 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.

New clause 145B
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Page 44, afier 39, insert, - 145B

(New)

Amendment 145B. In section 13 of the Central Sales Tax Act,

of section 13. in sub-section (1), after clause (a), the following clause
Amendmenamigdsgiserted, namely:-

“(aa) the form and the manner for furnishing

declaration under sub-section (8) of section 8;”". (61)

(Shri Yashwant Sinha)
MR. DEPUTY-SPEAKER: The question is:
“That new clause 145B be added to the Bill.”
The motion was adopted.
New clause 145B was added to the Bill.

Clauses 146 to 151 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI YASHWANT SINHA: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 62 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 62 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”
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The motion was adopted.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, why do you retain rule 80 (i) for mere suspension? There is

always 'suspension' and 'suspension'. ... (Interruptions) What is the meaning of retaining this rule? ... ( Interruptions) What is

this?

MR. DEPUTY-SPEAKER: Shri Radhakrishnan, in such contingency, suspension of rule is made. Wherever necessity arises, it

1s done.

Amendment made :

New Clause 151A

61.

Page 46, after line 8, insert,-

151A

(New Clause)

Amendment of
notification issued
under sub-section {4)
of section 15 of the
Oil Industry
(Development) Act
read with section SA
of the Central Excise
Act.

“151A. (1) The notification of the Government of
India in the Ministry of Petroleum and Natural Gas

No. S.0. 417(E), dated the 12th April, 2002 issued
under sub-section (4) of section 15 of the Oil
Industry (Development) Act read with section SA of
the Central Excise Act, by the Central Government,
shall be deemed to have come into force on and

from the 1%t day of March, 2002 retrospectively, and
accordingly, notwithstanding anything contained in
any judgment, decree or order of any court, tribunal
or other authority, any action taken or anything done
or purported to have been taken or done under the
said notification, shall be deemed to be and always
to have been, for all purposes, as validly or
effectively taken or done as if the notification as
amended by this sub-section had been in force at all
material times.

(2) For the purposes of sub-section (1), the Central
Government shall have and shall be deemed to have
the power to exempt the goods specified in the
notification referred to in the said sub-section with
retrospective effect as if the Central Government
had the power to exempt the said goods under sub-
section (4) of section 15 of the Oil Industry
(Development) Act read with section SA of the
Central Excise Act, retrospectively, at all material
times.
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(3) Refund shall be made of all such duty of excise,
which have been collected, but which would not
have been so collected, if the exemption referred to
in sub-section (1) had been in force at all material
times.

(4) Notwithstanding anything contained in section
11B of the Central Excise Act, an application for the
claim of refund of the duty of excise under sub-
section (3) shall be made within one year from the
date on which the Finance Bill, 2002 receives the
assent of the President.

Explanation.-For the removal of doubts, it is hereby
declared that no act or omission on the part of any
person shall be punishable as an offence which
would have been so punishable if the notification
referred to in this section had not been amended
retrospectively by this section.”.(62)

(Shri Yashwant Sinha)

21.00 hrs.
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MR. DEPUTY-SPEAKER: The question is:

"That New clause 151 A be added to the Bill."

The motion was adopted.

New Clause 1514 was added to the Bill.

Clauses 152 and 153 were added to the Bill.

First Schedule

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, I beg to move:

Page 47, for lines 10 to 15,-- substitute

Rates of income-tax

(1) Where the total income does Nil;

not exceed Rs.50,000

(2) Where the total income 10 per cent of the amount by
exceeds Rs.50,000 but which the total income exceeds

does not exceed Rs.1,00,000 Rs.50,000;

(3) Where the total income Rs.5000 plus 20 per cent of the
exceeds Rs.1,00,000 but amount by which the total

does not exceed Rs.1,50,000 income exceeds Rs.1,00,000;

(4) Where the total income Rs.15,000 plus 30 per cent of the

exceeds Rs.1,50,000 amount by which the total income

exceeds Rs.1,50,000. (84)
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MR. DEPUTY-SPEAKER: I shall now put Amendment No.84 to First Schedule moved by Shri Pawan Kumar Bansal to the

vote of the House.

The amendment was put and negatived.

Amendment made:

Page 52, line 29, for "provisions of item I of", substitute "provisions of".

(63)

(Shri Yashwant Sinha)

MR. DEPUTY-SPEAKER: The question is:

"That the First Schedule, as amended, stand part of the Bill."

The motion was adopted.

The First Schedule, as amended, was added to the Bill.

Second Schedule

Amendment made:

Page 53, for lines 8 and 9, substitute--

'(4) in Chapter 4,--

for the entry in column (4) occuring against each of the

sub-headings (except sub-heading 0402.10, 0402.21, 0405.10, 0405.20, 0405.90 and 0406.90), the entry "30%"
shall be substituted;

(ii) for the entry in column (4) occuring against each of the sub-headings 0405.20 and 0405.90, the entry "40%"
shall be substituted;'. (64)

(Shri Yashwant Sinha)
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MR. DEPUTY-SPEAKER: The question is:

"That the Second Schedule, as amended, stand part of the Bill."
The motion was adopted.
The Second Schedule, as amended, was added to the Bill.

The Third Schedule was added to the Bill.

The Fourth Schedule was added to the Bill.
The Fifith Schedule was added to the Bill.
The Sixth Schedule was added to the Bill.

The Seventh Schedule was added to the Bill.

The Eighth Schedule was added to the Bill.

Motion Re: Suspension of Rule 80(i)

SHRI YASHWANT SINHA: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 65 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok
Sabha in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to Government amendment No. 65 to the Finance Bill,
2002 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Ninth Schedule

Amendment made[K94] :
65. | Page 76, after line 5, insert - Nint schedule

(New Schedule)

'"THE NINTH SCHEDULE

(See section 136A)

Notification Amendment Date of
No. and date effect of
amendment
(1 (2) (3)

G.S.R. 143 (E), dated
the 1st March, 2002 [4 /
2002 -Central

Excise (N. T.), dated the
Ist March, 2002]

In the Central Excise Rules, 2002, -

(a) in rule 8, after sub-rule (1), the following sub-rule shall
be inserted, namely:-

“(1A) Notwithstanding anything contained in sub-rule (1),
the duty on the goods removed from the factory or the
warehouse, in the State of Gujarat, during the second
fortnight of February, 2002 and the month of March, 2002

shall be paid by the 31! March, 2002:

Provided that where an assessee in the State of
Gujarat is availing of the exemption under a notification
based on the value of clearances in a financial year, the
duty on goods cleared during the month of February, 2002

shall be paid by the 31° March, 2002.
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Explanation.- For removal of doubts, it is hereby clarified
that the duty liability shall be deemed to have been
discharged only if the amount payable is credited to the
account of the Central Government by the specified date.”;

(b) after rule 8, the following rule shall be inserted,
namely:-

“8A. Manner of payment in respect of specified goods on

which excise duty has been imposed with effect from 15!
March, 2002.- (1) Notwithstanding anything contained in
rule 8, the duty on the goods, specified in the Annexure to
this rule, removed from the factory or the warchouse during

the period commencing on and from the 15 March, 2002
and ending with and including the 315" May, 2002, shall be
paid by the 15th day of June, 2002.

Explanation.- For removal of doubts, it is hereby clarified
that the duty liability shall be deemed to have been
discharged only if the amount payable is credited to the
account of the Central Government by the specified date.

(2) The duty of excise shall be deemed to have been paid
for the purposes of these rules on the excisable goods
removed in the manner provided under sub-rule (1) and the
credit of such duty allowed, as provided by or under any
rule.

(3) If the assessee fails to pay the amount of duty by due
date, he shall be liable to pay the outstanding amount along
with interest at the rate specified by the Central
Government vide notification issued under section 11AB of
the Act on the outstanding amount, for the period starting
with the first day after due date till the date of actual
payment of the outstanding amount.

(4) If the assessee defaults in payment of duty by the 15th
day of June, 2002, then, the assessee shall forfeit the
facility to pay the dues in instalments as provided under

sub-rule (1) of rule 8 for the clearances made after the 15
day of June, 2002 for a period of two months, commencing
on and from the date of communication of the order passed
by the Assistant Commissioner of Central Excise or the
Deputy Commissioner of Central Excise, as the case may
be, in this regard, or till such date on which the dues are
paid, whichever is later, and during this period the assessee
shall be required to pay excise duty for each consignment
by debiting to the account current and in the event of any
failure to do so, it shall be deemed that such goods have
been cleared without payment of duty and the
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consequences and penalties as provided in these rules, shall
follow.

Annexure

All goods specified at S. Nos. 9 to 50 of the Table to the
notification of the Government of India, Ministry of
Finance (Department of Revenue) No.10/2002-
Central Excise, dated the 15' March, 2002 published
in the Gazette of India vide number G.S.R. 131 (E),
dated the 13" March, 2002, which were exempt from
whole of the duty leviable thereon immediately prior
to 15! March, 2002 and on which duty has become
leviable with effect from 15' March, 2002, at the rate
of 4% ad valorem, subject to the conditions specified

in that notification or, as the case may be, at the rate
of 16% ad valorem.

Granite falling under heading No. 68.07 manufactured by
units which would have been eligible for exemption
from duty whether in whole or in part under
notification No. 8/2001-Central Excise or No.
9/2001-Central Excise, dated the 15t March, 2001, as
they existed before 1%' March, 2002 and granite
falling under heading No. 68.07 manufactured by
units which would have been eligible for exemption
whether in whole or in part if such exemption had not
been withdrawn under notification No. 8/2002-
Central Excise or, as the case may be, under
notification No. 9/2002-Central Excise, both dated

the 1 5 March, 2002.

Woven fabrics of cotton, falling under Chapter 52, when
subjected to any one or more of the following
processes, namely:-

flanellete raising;
stentering;

damping on grey and bleached sorts;

back filling on grey and bleached sorts;

singeing, that is to say, burning away of knots and
loose ends in the fabrics;

cropping or buta cutting;
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curing or heat setting;

padding, that is to say, applying starch or fatty
material on one or both sides of the fabric; or

expanding,

if such fabrics are processed in a factory which does
not have the facilities (including plant and equipment)
for carrying out bleaching, dyeing or printing or any
one or more of these processes with the aid of power
or steam and such fabrics were exempt from whole of
the duties leviable thereon under the First Schedule to
the Central Excise Tariff Act, 1985 (5 of 1986) and the
First Schedule to the Additional Duties of Excise
(Goods of Special Importance) Act, 1957 (58 of 1957),

immediately prior to 15 March, 2002 and on which

duties have become leviable with effect from 1%
March, 2002, at the rate of 12% ad valorem .

Woven fabrics of man-made fibres, falling under Chapter

54 or Chapter 55, when subjected to any one or more
of the following processes, namely:-

singeing, that is to say, burning away of knots and
loose ends in the fabrics;

padding, that is to say, application of natural starch
to one or both sides of the fabrics;

back filling, that is to say, application of starch to
one side of the fabrics;

cropping, that is to say, cutting away mechanically
of loose ends from the fabrics; or

the process of blowing (steam pressing) carried out
on woven fabrics of acrylic fibre,

if such fabrics are processed in a factory which does
not have the facilities (including plant and
equipment) for carrying out bleaching, dyeing or
printing or any one or more of these processes with
the aid of power or steam, and such fabrics were
exempt from whole of the duties leviable thereon
under the First Schedule to the Central Excise Tariff
Act, 1985 (5 of 1986) and the First Schedule to the
Additional Duties of Excise (Goods of Special
Importance) Act, 1957 (58 of 1957), immediately

prior to 15 March, 2002 and on which duties have

become leviable with effect from 15' March, 2002, at
the rate of 12% ad valorem.”;
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(c) after rule 12, the following rule shall be inserted,
namely:-

“12A. Filing of return in respect of specified goods on

which excise duty has been imposed on and from the 1%
March, 2002.- Notwithstanding anything contained in rule
12, every assessee shall submit, in respect of goods
specified in the Annexure to rule 8A, to the Superintendent
of Central Excise a return for the months of March, April
and May, 2002, in the form specified by notification by the
Board, of production and removal of the said goods and

other relevant particulars, by the 1ot day of June, 2002.”.".
(65)

(Shri Yashwant Sinha)
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MR. DEPUTY-SPEAKER: The question is:

“That New Ninth Schedule be added to the Bill.”

The motion was adopted.

New Ninth Schedule was added to the Bit’ﬂ RS95 | .

Clause 1, the Enacting Formula and theLong Title were added to the Bill .

MR. DEPUTY-SPEAKER: Now, the Minister may move that the Bill, as amended, be passed.

SHRI YASHWANT SINHA: I beg to move:

“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

2107 hrs.

The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, April 30, 2002/Vaisakha 10, 1924 (Saka).
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